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THE' 
PARLIAMENTARY DEBATES 
(Part I-Questions and Answers) 

OFFICIAL REPORT 

PARLIAMENT OF INDIA 
Tuesda1l, 4th March, 1952 

The House met at Hatf Past Nine 
of the CIoc1c. 

[MR. SPEAKER in the Chair] 
ORAL ANSWERS TO QUESTIONS 

EXPLOSIVES FACTORY 

-300. Dr. M. M. Das: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether it is a fact that the 
establishment of an explosives manu-
facturing factory in partnership with 
a European firm is being actively consi-
dered by Government; and 

(b) if so, whether any decision has 
been taken by Government in the 
matter? 

The Deputy MiD1ster. 01 COIDIDeree 
aDd Industry (Shri Karmarkar): (a) 
No. 

(b) Does not arise. 
ORPHANGUNJ MARKET 

-301. Dr. M. M. Das: Will the Minister 
of Works, ProcluetioD ud Supply be 
pleased to state: 

(a) Whether It is a fact that liti-
,ation has been going on between the 
Central Government and the Calcutta 
Corporation about the Orphangunj 
Market; and 

(b) if so, (i) the matters of dispute; 
and 

(ii) whether the case has been 
decIded? 

The MJaIsIer of Worb, Pro4ucUoa 
a.d SuPPly (Shn Gadlil): (a) Yes. 

(b) (I) In January 1951 the 
Calcutta Mllniclpal Corporation flIed 
410 PSD. 

460 

a suit against the Estate. Manager, 
Calcutta for not taking out a licence 
to run the Orphangunj Market and 
another for non-payment of the fees. 

(li) The case has been decided in 
favour of the Estate Manager, Calcutta 
and the Superintendent, Orphangunj 
Market. 

Dr. M. M. Das: Am I to understand 
that the case has been decided? 

Shn Bura&'ohaiD: Yes, that Is what 
I have stated. 

Dr. M, M. Das: May I know what 
was the judgment and whether the 
Central Government lost that case? 

Shri BurarohalD: The judgment was 
in fa'lour of the Central Government 
omcers a,ainst whom the cQe was 
flied, because the main ground wall 
that the Central Government was not 
bound by the relevant section ot the 
Calcutta Municipal Corporation Act. 

Dr. M. M. Das: May I know whether 
any appeal was prtferred by the 
Calcutta Corporation authorities? 

Shrl BuraphaiD: I do not think the 
matter was agitated in the form of an 
appeal by the Calcutta Corporation. 

PLANNING ORGANISATIONS IN STATES 

-302, Shri S. N. Du: (a) Will the 
Minister of PlaDniD. be pleased to 
state which of the State Governments 
have been able to set UD Planning 
Organisations to give effect to the Five-
Year Plan? , 

(b) What is the nature of or,anlsa-
tions which they have been asked to 
set up? , 

(c) If the answel; to part (a) above 
be in the nea'ative. how 10nR will it take 
to complete such organisational set-up 
in different States? 

The MlDIster of PJamalIlJ' (ShrJ O. L. 
Na.da): (a) A statement Is laid on the 
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Table of the House. [See Appendix II, 
annexure No. 14.] 

(b) In the Draft Outline of the 
Five-Year Plan, the PlannillJ Commis-
sion suggested that in each State there 
was need for a small planning orga-
nisation, and inter-departmental com-
mittee of Secretaries and for a non-
oftlcialadvisory body. 

(c) Does not arise. 

RESTRICTIONS ON INDIANS TEMPORARILY 
RESIDING IN GOA 

... 303. Shri S. N. Das: (a) W ill the 
Prime Minister be pleased to state 
whether it is a fact that the Portuguese 
Government have enforced restrictions 
on the Indian Nationals temporarily 
residing, in Goa? 

(b) If the answer to part (a) above 
be in the amrmative, what are those 
restrictions? 

(c) What steps have the Government 
of India taken In t~is respect? 

The Deputy MiaIa&er of Ester.a! 
Affair. (Dr. Kestar): (a) and (b). 
The Portuguese India Authorities have. 
during the past few years, promulgated 
a number of measures restrictinl the 
activities of foreilOers in Portuguese 
India. Though none of these restrictive 
measures is specitlcal1r directed 
against Indian nationals; m fact, they 
will atrect Indians most, as they form 
tIae bulk of foreigners in Portuguese 
India. The restrictions imposed SO 
far are: 

(i) Police registration: All foreianers, 
Including Indians, have to register 
themselves with the police authorities 
within 72 hours of their arrival. 

(li) Trading licences: On the 19th 
October 1950 the Portuluese India 
Authorities issued a notification requir-
ing a licence from all new business 
concerns wishing to do trade there. 

(iii) Housing Law: On the 19th 
April, 1951, the Portuguese India 
authorities passed another measure 
making it compulsory for aU foreigners' 
to obtain authorisations from the ad-
ministration before concluding a rent 
contract for premises required either 
for business or for residential purposes. 

(c) As a result of protests made by 
the Government of India, the Portu-
guese India authorities increased the 
original limit of 24 hours permitted for 
registration of foreilOers to 72 hours. 
In reply to approaches made regarding 
the trade licensine restrictions, the 
Portuguese India authorities have 
stated that' they apply to all foreigners, 
and are not discriminatory. Their 

purpose, they have explained, is to 
curb smuggling and other undesirable 
activities. The Government of India 
are considering what action should be 
taken regarding the new housing reI\!-
lations. 

8hrl S. N. Das: May I know tbe 
period during whlch these restrictions 
have been imposed there? 

Dr. Keskar: I have given the dates 
on which the restrictions have come 
into force. The trading licences have 
come into force from the 19th October, 
1950 and the housing laws from the 
19th April 1951. 

ms ~ ~: ~I;;.ftlf liii ~r 
;f ~ W ~ itl' tf'Ji (~) itnnn II 
q: IfitT fit; m~ 311'$~A'lfT ~ 
~:;jf 1Tq.f~~ Ifi) fq~ it; ~ 
fri Q;lJ ~!fiT qf,{UJ'TlI' f~T ~ 

fir; ~ ... ~ ~ ~ 1.9~ ~ ~ ITIl ~. I 
IIflfT W it; ~m aft'( '(r ~ ina itl' 
~iP'" if '1'if;fQi!' at'1'lIi ~fg'lfT iift' 
qi~1i1' 'I'"I'~i!' ~ f~'i!IT-1ffr ~ ~r 

~ am: arm: "ffl ~(r t. tit ~ !fiT 3lR 
oni ;ffl1iiIT apft Cloy; fl:r!fi~ T lIT ;:rtf ? 

rSeth Govind Das: In reply to part 
(c) of the question the hon. Minister 
has just now stated that as a result of 
the protests made by the Government 
of India to the Portuguese India 
authorities the limit of hours of relis-

. tration has been increased from 24 to 
72. Apart from this, are there any 
negotiations going on with the Portu-
guese Government with regard to any 
other matter. if so, have any results 
been achieved till now?] 

W'fo ~ : f~T-~ ffi' ~ -ry.f.r 
~. isf'1p,f ~ ~ aft'{ onf ;m'')\il'T aNt 1;'fili 

~f.Aim I 

[Dr. Keskar: Negotiations are conti-
nuing but no other results have been 
achieved so far.) 

Shrl M. Naik: May I know how far 
these reatrit!tlons are in conftict with 
international conventions? 

Dr. Keskar: As far as International 
conventions are concerned, we cannot 
say that these restrlct10ns are in any 

. way against them 
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QUOTAS OF CLOTH .'011 STATES 

.304. Sbri S. N. Das: (a) Will the 
Minister of Commerce aDd Industry be 
pleased to lay on the Table of the 
House a statement showinl: (1) allot-
ments of quotas of cloth for each State 
in the Union; and (ii) the total 
quantity of cloth supplied to each of 
them against their fixed quota giving 
separate figures for sarees and cLhoties 
during the year 1951? . 

(b) Has the question of revising thls 
allotment of quotas on the basis of 
figures of population arrived at in the 
last census. been considered? 

(c) Have the Government of India 
received any demand from any of the 
States to the above effect? 

The Minister of Commerce aDd 
IDdustry (8hri Mah&ab): (a) A state-
ment is laid on the Table of the House. 
LSee Appendix II, annexure No. 15.] 

(b) Yes. it is under consideration. 
(c) Yes. from East Punjab. 
Shrl S. N. Das: May I know what 

was the total demand of sarees and 
dhoties for this financial year? 

Shri Mah&ab: As the hon. Member 
will see from the statement. In the 
first half of 1951 there are no separate 
figures for dhoties and sarees. The 
figures which have been liveD in the 
statement are for the remaininl period. 
I am afraid I have not iotthe 1lfures 
here as to the exact demands 0 the 
different States so far as dhotie. and 
sarees are cODeemed. 

Shrl S. N. Das: I want to know to 
what extent the various demands made 
by the States with regard to dhoties 
r>nd sarces were satisfied. 

Shrl Mahtab: In so far as I know. 
except in the ca~E' of sar'ees there is no 
complaint with regard to the supply of 
:thoUes. And J have said befo,. in the 
House that we are looking into the.. 
complaint with regard to the supply 
of sarees, and I think we will do some-
thing very soon. 

Shri M. C. Shah: May I know 
whether the hon. Minister is aware 
that certain States do not lift the 
quotas allotted to them and. if it ls B-
fact. will he consider the question of 
reducing the quotas of those States 
which do not lift their entire quotas? 

ShrJ Mahtab: As the hon. Member 
well knows, the present rule which Is 
being en.fpr~ed 'Is that if any State 
does not lift its quota In time then the 
other States will be entitled to lift 
that quota immediately, aDd th.'!t Ita 

being followed, and so far rio com-
plaint has been received from the 
defaulting States. 

Sbri S. N. »as: May I know wbether 
the hon. Minister is in a position to 
state to the Hoose what the require-
ments of the various States are with 
regard to dhotif.'s and sarees and to 
what extent the Government is pre-
pared to supply them? 

Shrl Mah&ab: As I have already ex-
plained. all the States· live a month's 
notice to the Tp}Ctile Commissioner of 
their requiren; :.its. The mills are 
called upon tu produce those require-
ments according to specifications, and 
supply is made accordingly. But I 

, have not got exact fliures as to what 
are the requirements of the different 
States. 

Shrl M. Na.Jk: Is it a fact that slump 
conditions are prevailing in certam 
States whereas other States are facing 
a deficit? 

Shrl Mahtab: I have no information 
if there is any slump anywhere, but I 
do not think there should be any talk 
of slump at this stage. 

,L..L. J+.r,;i : dJI ~UG ~,~ 

~,s 1J,s ~ d ~ la!t...,..; u+ll J. 

IJ,S ", ~ d'+1f ~ ~.r...' 
g -*' '+1',s ~, U''''''''' J,,; 
~, ~,....,~ U,s I, ~ -~ ,~, 
l.! L)+'IIJ1'''' ~1 ~ iI:I! 1J.i~ ~, 
~ J ,~ ~, IJ,....,~ ..:-,t~ I.sf 

- A ~~ J(~ 1.. J.,i'-1 
[KbwaJa Inait U11ab: The hon. Minis-

ter has just now stated that if an7 
State fails to lift its quota in time. 
the other States are afiowed to Uft 
that quota. Do these States take it of 
their own accord or do the Govern-
ment allot it to them according to 
their demands?] 

Shrl Mahtab: As soon as a State 
fails to Uft its quot.a it ls given to the 
other States and to any other State 
wants to Uft it. It .:: 'lllowed to do eo. 

~ '}'It .. : dJ, ~ ~,~ 
lot iI:I! ~,.,. ~ ~~ d,u... d ~ 

d4' t+:T " iI:I! ~r ~ ~J 
.~ 
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[KhwaJa wit UlIah: What I mean 
to .ask is, do they take it of their own 
accord or accordini to the wishes of 
the Central Government?] 

Shri Mahtab: The Textile Commis-
sioner does it. 

GoVIIlRtOIIENT TEST HOUSES 
.305. Dr. M. M. Das: Will the Minister 

of Works, Production aad Supply be 
pleased to state: 

(a) the total number of Government 
Test Houses in India and their 
location; 

(b) their functions; 
(c) the annual expenditure incurred 

for their maintenance; 
(d) the annual income. if any; 
(e) whether the services of these 

Test Houses are available to private 
parties; and 

(f) the present total strenitb of 
officers of this organisation? 

The MbUster of Works, Production 
aad Supply, (Shrl Gadgl(): (a) The 
Governml!nt Test House, Allpore, 
Calcutta IS the ollly Test House under 
the control of the Ministry of Works. 
Production and Supply. Its functions 
are: 

(b) (1) Testing of materials-raw. 
semi-finished and finished-on behalf 
of private'individuals and firms, public 
!:>odies. and Government. Departments 
lncludmg Law Courts and Police. and 
issue of Test Certiftcates OD the 
qualities of samples tested; 

(2) Drawing up of specifications and 
furnishing of technical information; 

(3) Helping Indian industries. as far 
as possible. with technical information 
and advice required for the utilisation 
and refining of indigenous raw 
materia1s and improvini tbeir manu-
factured products; and 

(4) Investigation into the causes of 
tailure or unsatisfactory behaviour of 
materials in service. 

(c) The ft~res of annual expendi--
ture for the let three years are: 

1949-50 1950-51 1951-52 
(approximate) --.. ------

Ba. Rs. Rs. 
5.99.580 5,99.999 7,81.600 

(d) The ftiures of anltual income for 
the last three years are. 

1949-50 1930-31 1951-52 
(approximate) 

Ba. Ba. Rs. 
2.12,714 3,12,082 2.64.000 

N.B.-These fiiures do Dot include 
the work done on behalf of the Gov-
ernment departments for which DO 
fees are charied. 

(e) Yes. 
(f) The total stren~th is 223 includ-

ing class IV servants. 
Dr. M. M. Das: In answer to my 

question the hon. Minister stated that 
the Alipore Test House is the only Test 
House under the Ministry of Werks. 
Production and Supply. Am 1 to 
understand there are other Test 
Houses under other Ministries? 

Shri Gadgil: I do not know anything 
about the other test houses. but so far 
as the Central Government is concern-
ed, this is the only Test House. 

Dr. M. M. Das: May I know whether 
there is any other source of income to 
this Test House than those mentioned 
by. the hon. Minister? 

Shri Gadgil: There is no othcr source 
than the one expressed in reply to the 
hon. Member's question. 

Dr. M. M. Das: May I know why the 
estimate~ expenditure for the year 
1952-53 has increased in comparison 
with the previous years? 

Shri Ga.dgil: The answer to it is that 
the work has increased obviously. In 
1949-50 the number of analyses Ilnd 
tests carried out was 14.247 and in 
1950-51 it is 14.972. 

Dr. M. M. Das: The estimated ex-
penditure for the next year is much 
more in comparison with the previous 
years. What are the reasons for that? 

Shri GadPl: We estimate rnllre work. 
Shri Amolakh Chand: Is it not a fact 

that there is a Test House in Roorkee. 
probably under the Natural Resourccs 

. and Scientiftc Research Ministry where 
tests ar. going on houses? 

Shri Gadgil: I have no information 
about it. 

Shri IYYUDni: May I know whether 
these houses will be sumcient for the 
purposes that are stated? 

Shri Gadril: They fairly meet the 
needs; that is all I can say. 

Shri S. C. Samaala: In how many 
cases the private ftrms had to take 
certiftcates from the Test House? 

Shri GadcU: I cannot answer that 
question. I would require notice for 
that. 



Oral Answers 4 MARCH 19~2 Ofoal A nawers 468 

TRADE WITH U.S.S.R. 

.306. Shri M. Na1k: (a) Will the 
Minister of Commerce and IDdustry be 
pleased to state what is the voh~me of 
trade now existin~ between India and 
the U.S.S.R.? 

(b) What is the balance of trade 
position between the two countries 
now? 

Tbe Deputy MInister of Commerce 
and Indusky (Sbrl Karmarkar): (a) 
and (b). I place on the Table .of the 
House two statements; one indlcating 
the extent of our trade with the 
U.S.S.R. since the year 1949-50 and the 
other balance of trade fliures; accord-
ing to the latest information available. 
[See Appendix II, annexure No. 16.] 

I should also add that the balance of 
trade in 1949-liO was adverse to the 
extent of Rs. !l.21l.l!'l,OOO. In 1950-!il 
a favourable balance of Rs. 1,11,15.000 
and in 1951-52 (April-Decembel). a 
favourable balance of Rs. 4,89,12,000. 

Shri M. Naik: Is it a fact that 
accordm. to a press report a certain 
commercial representative from 
U.S.S.R. in a Press Conference in 
Bombay in January has offered to 
supply some textile and other 
machinery ioods on more liberal terms 
than other countries? 

Tbe Minister of Commerce aDd 
Industry (Sbrl Mahtab): Yes. I have 
noticed the press report. I have 
already explained to the House that 
India will purchase whatever require-
ments they like from any country 
where the ~oods will be cheaper. 

Shri M. Nalk: May I know whether 
Government have taken any steps to 
open trade neiotiations with U.S.S.R.? 

Shri Mahtab: There is no necessity 
for that. Whatever our requirements 
are. we ascertain from the countries 
their prices and at what rates the 
commodities will be available and we 
accordingly decide wherever we are to 
purchase. 

Shri Kamath: May I know what 
volume of trade with the U.S.S.R. is 
by barter and how much in currency 
or cash? 

Shrl Mahtab: If the han. Member 
goes through that statement. he will 
find that a portion of the trade Is a 
sort of barter. It is not exactly the 
barter system. but most of the trade Is 
according to the usual practice. 

• NEWSPRINT FACTORY IN THE HIMALAYAS 

·30'7. Shri M. Na1k: (a) Will the 
Minister of Commerce and Industry be 
pleased to state what proiress has so 
far been made in respect of establish-
ing a newsprint factory in the 
Himalayan region? 

(b) Has any report in this respect 
been obtained from the American 
experts who were to visit the area and 
locate the site as announced last year?' 

The MiDlster of Commerce and 
Industry (Shri Mabtab): (a) and (b). 
A Technical Mission of the Food and 
Agriculture Organisation of .the United 
Nations is expected to visit India 
shortly and examine the possibilities 
of exploiting Himalayan firs for the 
production of newsprint and paper. 

Shrl M. Naik: May I know whether 
the Technical Mission of exoerts has 
yet visited? 

Shri Mahtab: It has not visited. 
They are expected to visit it soon. 

Shri M. Naik: l\~ayl know whE:ther 
any other explorations have taken 
place in some other region? 

Shri Mahtab: I find in today's morn-
ing paper that the Punjab Forest 
Department are makine experiments of 
this in their region. 

Shri M. NaIk: What is the present 
position so far as the supply of news-
print is concerned? 

Shri Mahtab: That Question does not 
arise, but so tar as India is concerned. 
India does not produce newsprint at 
the present moment. 

W5~'"':~t ~W 
~ IfilU'l' Ifi1' lfT~ ~ 1:~ it; ~ 
iff ~~t il'fA it; ~if;1i if /f".-r ~ 
~) lfUf ~~ -q OR ~ ~ fq it; 
~'iiififm m~~ ~tm 
iAiq ~~·aft~·If~;f~ 
1ft ~ ~ Ai ;it 'R:)~ ~qll'r ~ rn 
~~ ~ I IfItT 'i~ q,: 'il f.y~n: f'lilIT 
~1fT ? 

[Seth Govlnd Das: So far as the 
question of the establishment' of new 
factories for the manufacture of news-
print is concerned, is any new factory 
being set up in Madhya Pradesh for 
wh:!'h Government assistance was 
sought many a time and for which the 
Government has sanctioned a sum of 
Rupees two crores? Is this question 
also under consideration?) 



&69 Oral A n,wer, 4 MARCH 1952 Orat Answers 

Mr. Speaker: Order. order. I am 
afraid the question does not arise. 
Further this question was dealt with. 
I believe. last week or ten days or so 
back. It was the very question about 
the factory at Jubbulpore or Madhya 
Pradesh whatever it may be. 

Seth Govind Das: No satisfactory 
answer was ever £iven to this question. 

Shri Mahtab: I think the hon. Mem-
ber will be satisfiedJf I may say, with 
your permission that the matter is very 
much under Government's considera-
tion. 

Sbri Kamath: Is the manufacture of 
newsprint one of the projects included 
in the Five-Year Plan'! 

Sbri Mahtab: No. 
Sbrl AlDolakh Chand: May I know 

if the Mission is cominl at the request 
of tlle Government· of India or 8'1£0 
motu and whether any steps were 
taken by the Government of India to 
exploit the possibility of a paper mill 
in the Himalayas? 

Shri Mabtab: The Mission is coming 
at the instance of the Food and A£tri-
culture Ministry of the Government of 
India. 

Rhri Kamath: Am I to understand 
that the Planning Commission has not 
considered this vital question of the 
manufacture of newsIlrint at all? 

Shri Mahtab: The Plannin£ Commis-
sion have considered all these ques-
tions as vital and they have iiven 
priorities to certain matters. 

MR. HUSSAIN IMAM'S MIGRATION TO 
PAKISTAN 

*310. Sbri KamaU1: Will the Minister 
(If RebabUitation be pleased to state: 

(a) whether it is a tact that Mr. 
Hussain Imam. M.P. (Bihar), has 
migrated to Pakistan and if so, since 
when: 

(b) whether he has been declared an 
evacuee; and • 

(c) whether his property has been 
notified as evacuee property? 

The Minister of State for RehabUl-
tation (Shri A. P. Jain): (a) Yes. Since 
September or October, 1951. 

(b) Yes. 
(c) Yes. 
Shri Kamath: Prior to Mr. Hussain 

Imam's departure from India or mlira-
tion to Pakistan, did the Government 
have information that he was trying to 
dispose of his property or transfer it 
to Pakistan? 

Shri A. P. Jain: The Government 
had no information that he was trying 
to transfer any of his properties to 
Pakistan and so far as the immovable 
properties are concerned, under the 
law. if a person transfers any of his 
property and £oes over to Pakistan, 
that ttansfer requires the confirmation 
of the Custodian. So far at least as 
the immovable property was concern-
ed, there was no rlanier of its being 
disposed of or transferred and so far 
as the movable property was concern-
ed. he mayor may not have trans-
ferred any part of it. 

The Minister of S,ate for Finance 
(Shrl Tyaai): What about his wife? 

Mr. Speaker: Order. order. The 
han. Member has to change sides 
before putting the question. 

Shri A. P. Jain: I request you to send 
him to that side. 

Sbri Kamath: Arisini out of Part 
(c) of the question. what is the value 
of the property so far notified as 
evacuee property? 

Shri A. P. Jain: The property con-
sists of urban houses, and other kinds 
of property and also rural property. 
So far as agricultural land is concern-
ed. the income from landed property 
of his wife and sons is about Rs. 8.000 
or 9,000 per annum. We have not so 
far evaluated his rural property or his 
urban property. 

Shrl Kamath: Is it not a fact that the 
hon. Minister himself in the course of 
his reply to the debate on a Bill last 
year referred to certain actions on Mr. 
Hussain Imam's part, especially those 
pertaining to his family, and said that 
they were suspicious movements? 

Shrl A. P. JaiD: The hon. Member 
had better pursue the records of the 
Hansard. proceedings of Parliament 1 
mean. 

Mr. Speaker: Next question. 
TOWNSHIPS (WEST PAKISTAN DJSPI.ACED 

PERSONS) 

*311. Shri A. C. Guha: Will the 
Minister of Rehabilitation be pleased 
to state: 

(a) the number of townships set up 
as part of Rehabilitation Scheme for 
West Pakistan displaced persons sepa-
rately; 

(b) the amenities and facilities of 
technical training provided in each 
of these townships; 

(c) whether any industries have 
been started in any of these town-
ships; and . 

(d) whether there bas been any 
community scheme in these townships? 
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The MlDIster of state for RebabllJ-
tatiOD (Shri A. P. Jain): (a) to (d). 
Information is beinit collected and will 
be laid on the Table of the House in 
due course. 

Shrl A. C. Gaba: May I ask the hon. 
Minister if there Is any similar schl"me 
for East Bengal refugees? 

Shri A. P. JaID: Could not this ques-
tion be postponed till I answer the 
main question? 

Mr. Speaker: He wants to know if 
there are any Township schemes for 
East Bengal Refugees. 

Shrt A. P. JaiD: There are schemes 
of Township tor the Eastern refUlees 
also. 

DISPLACED PERSONS IN KUTCR 

*312. Shri Dholakia: (a) Will the 
Minister of Rehabilitation be pleased 
to state. apart from Gandhidham. how 
many disDlaced families there are in 
Kutc1).? 

(b) How many of them have applied 
for rehabilitation loans? 

(c) How many of those who have 
applied have been granted loans. how 
many have actual~ received loan 
money and how many applicatloDII are 
pending? 

(d) How many applications for 
maintenance allowance have been re-
ceived. how many have been sanction-
er! and how many of them have 
actually been receivinsc such allow-
ances? 

The MIDiIIter of state tor Rehabill-
bUOD (Shri A. P. JaID): (a) About 
1.200. 

(b) 592. 
(c) Rural Loans were to be distri-

buted about the end of February and 
information about the numbers is not 
available so far. The Question of 
urban loans Is under consideration. 

Cd) The total number of applications 
received in the' Ministry from Kutch 
(including Gandhidham) was 36, of 
which 15 have been sanctioned Main-
tenance Allowance. Of these liS. 13 
are a~tually recelvini the allowance. 

Shrl Dholakla: May I know how the 
hon. Minister arrived at the number 
of displaced families? 

Shri A. P. laID: On the basis of the 
information received from the Chief 
Commissioner. 

Shri Dholakla: Was there any 
machinery set up or was a census 
taken? 

Shrl A. P. Jain: Of course. he mU8t: 
have either set up a machinery or be 

must have made enquiries in one 
manner or another. 

HOUSES FOR DISPLACED PERSONS 

·313. Shri KaIIlatll: Will the Minister 
of RehabUitatloD be Dleased to state: 

(a) the number of displaced persons 
from West Puniab. Sind and East 
Bengal who are still without any 
roofed accommodation; and 

(b) how much longer it will take to 
provide them with such a~commoda­
tion? 

The MiDistel' of State for Bebabill-
tatioD (Shri A. P. JaID): (a) According 
to an assessment made at the Rehabili-
tation Ministers' Conference in Decem-
ber, 1950. about 56.800 families were 
living either under canvas or were 
squatting as waifs and strays in im-
provised structures or livinJ( in Gov-
ernment quarters or in pubUc build-
inJ(R llur.h as Dharamshalas or religious 
places. Since then about 47,000 houses 
and tenements have been constructed 
or are under construction which are 
expected to be comDleted by the end 
of the current financial year and will 
be placed at the disposal of these per-
sons. Full provision has been made 
tor liquidating the problem of persons 
living in tents by the end of the 
current financial year. 

In the Eastern region about 70.000 
displaced persons are living in camps. 
A considerable number of the displac-
ed persons from East Benial have 
built structures on public and privately 
owned lands in Calcutta. Their num-
ber is not known but a Dilot scheme 
is bein~ worked out for rationalisin, 
these structures and placing them on a 
penn anent footing. 

(b) So far as disDlaced Dersons from 
West Pakistan are concerned. the 
major portion of the Droblem is ex-
pected to be liQuidated by the end of 
1952-53. The Dosition in the Eastern 
region is still in a ftuid state and no 
estimate can, therefore. be ,iven. 

Shri Kamath: Has the Minister got 
figures seDarately for West Punjab, 
Sind. East Bengal, Dartic'~larly with 
regard to the number 01' waits and 
strays? 

Shrl A. P. Jain: We have never tried 
to compile figures on that basis. Nor 
would it serve any UHtul purpose 
because so far as we are concerned. we 
want to provide accommodation to 
everybody whether they come from 
Sind or West Punjab or elsewhere.-

Shri ltamath: How maD7 waifs uuI 
strays are, there In Delhi ltselt? 
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Shrl A. P. Jain: I have not made 
any accurate census. But, r~uihly 
speaking. about two years ago. It was 
estimated that something.. between 
25.000 and 30,000 such !amlhes were 
living in Delhi. Since then, Y"e have 
undertaken a hUle constructlC?n pro-
gramme and we must have bUllt any-
thing between 15,000 and 20.000 units 
for them. These units hll:ve either 
already been placed at their disp~sal 
or are being placed. Whe.n I Ilv~ 
figures. I include constr:uctlon that IS 
,olng to be completed In the ('urrent 
financial year. 

Shri A. C. Guha: The hon .. Minister 
stated that the Government has ~ot a 
scheme to rationaUse illegal structures 
in or near about Calcutta. What is 
the scheme to rationalise them? 

Shrl A. P. Jain: The idea is this. 
Wherever we can acquire the land on 
which these persons are squatting at 
a reasonable rate. we acg.uire that 
land and we rationalise the present 
occupants in the sense that a man 
keeping too much of land is liven a 
. smaller plot and a man who has got an 
insufficient plot is given more land. 
Then, we strailhten the roads: we 
make provision for water and drain-
age, etc., and settle these people on 
the land on which they ate squatting 
after aequirinl it. Wherever the cost 
of the land was out of proportion. that 
is very expensive. we have to shift or 
remove them to another place. As an 
experimental measure. we selected 
two or three colonies where w~ 
rationalised on this basis. I am not in 
possession of the latest results of the 
pilot scHeme. If it comes out to be 
successful. we propose to extend it 
further. 

Pandlt Thakur Das Bhar,ava: May 
I know if it is the policy of the Gov-
ernment that they have undertaken to 
provide shelter and J(ainful occupation 
for every displaced family? 

Sbri A: P. JaiD: We are providing 
to rehabllltate every displaced family. 
That means that every displaced 
family must have a shelter. But that 
shelter may not be exactly commensu-
rate with its economic status. Rehabi-
litation also includes that we must 
make our best efforls to live them 
means of livelihood. Of course there 
are certain classes of persons who have 
never earned their livelihood. who 
may be said to be a sort of a malevo-
lent part of society. They will perhaps; 
even now not earn their livelihood. 

8hrl A. C. Guba: Am I to under-
stand that this scheme will not involve 
large scale eviction of these settlers 
from the houses which they have built 

unless they are provided with alter-
native accommodation or a:iven suit-
able compensatiun for building new 
houses? 

Shri A. P. Jain: I am sorry my hon. 
friend has not tried to understand me. 
That is exactly the· object of the 
scheme. We are tryinl to secure the 
land which has been illegally occupied 
by the displaced persons, le,alise their 
present occupation and rationalise it. 
Wherever it becomes necessary. we 
have to shift them. So far as the ques-
tion of compensation is concerned. we 
are not goin, to pay any compensation 
to anybody who chooses to build on 
any land of his own will. 

Shri Amolakh Chand: May I know 
if there has been any appreciable 
decrease as far as the foot-path 
squatters are concerned, in Delhi? 

Shrl A. P. Jain: I believe the hon. 
Member moves about in DelhI. Perhaps 
his own judrment may be far more 
correct than what I may say. 

Shri Hathl: May I know if these 
displaced persons are allowed to ex-
{:hange the property left by them in 
Pakistan with property of persons who 
are declared evacuees? 

Sbrl A. P . .Tain: It is the fixed policy 
of the Government at the moment that 
no exchange of property which has 
been declared evacuee property Is per-
mitted with any property in Pakistan. 

REHABILITATION IN I.T.A. COLONIES 

*Sll. Shrl A.' C. Gab&: Will the 
Minister of BebabllltatioB be pleased 
to state: 

(a) the total number of displace~ 
persons sent to be rehabilitated in the 
I.T.A. colonies- and the total amount 
sanctioned and spent UP to the 31st 
December, 1951; 

(b) the number of deaths in those 
colonies; 

(c) whether certain famllies are now 
being transferred elsewhere; and 

(d) the rehabilitation facilities origi-
nally proposed to be given to these dis-
placed persons and the facilities so far 
given as rea:ards loans, land for agri-
culture and residence etc.? 

The MlDlster of State lor RehabW-
''-tIOB (Sbrl A. P. Jain): (8) About 
15.000 displaced persons were sent for 

.rehabilitation in the I.T.A. colonies. A 
sum .)f RI. 18.23.000 was sanctioned 
for the scheme. A sum of Rs. 19,66,000 
was spent Ul)to 31st December, 1951. 

(b) 237. 
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(c) Yel. 
(d) A statement showing the re-

habilitation facilities to displaced per-
sons as originally provided under the 
scheme is laid on the Table of the 
House. [See Appendix II, annexure 
No. 17.J 

The facilities provided are on the 
same scales except that in the case of 
land, the avera~e area allotted per 
family has been less than 3 acres and 
maintenance loans had to be ~iven for 
longer periods in some cases. So far 
Rs. 16,25.500 have been I(ranted as 
loans. 1,400 acres of land for home-
steads and 3.%62 acres of land for culti-
vation had been allotted upto the end 
of December. 1951. 

Shrl A. C. Guha: May I know what 
Is the allotment of al(rlcultural land 
per family? 

Sbrl A. P. Jain: I have given the 
figures in the answer and so it is now 
a matter of calculating the average 
allotment per family. 

Shrl A. C. Guha: Then may I know 
how much has this allotment fallen 
short of the allotment contemplated In 
the original scheme? 

Shrl A. P. Jain: In the orilinal 
scheme it was intended to ~ive 3 acres 
each and the dillerence may be found 
by comparini this with the average 
obtained from the ftl(ures that I have 
given. 

Shrl A. C. Guha: From the State-
ment I find that the amount liven as 
house-buildln, loans. includinl erection 
cost is Rs. 39/8/-. I do not understand 
how a sum of only RI!. 39/8/- can be 
called a house-buildinl( loan for a 
family. 

Shrl A. P. Jain: It is understood that 
they are liven free timber from the 
tea estate and also free thatching 
material. This amount includes the 
cost of some nails and things like that. 

Shri A. C. Guha: What is the total 
number of refugees that have come to 
Cachar? 

Shrl A. P. Jain: I am giving the 
figure from memory and I think it 
would be about 80,000 to 85,00.0. 

Shrl A. C. Guha: May I refer the 
hon. J\{inister to a statement made in 
the Assam Leltislature by the Finance 
Minister there to the effect that in 
Cachar district alone the number of 
refugees is 2,86.000 and also to a state-
ment made on the floor of this House 
by the Deputv Minister of External 
Affairs, on behalf of. the Prime Minis-
ter that 4,75,000 refucees came to 
Assam, and ask the Minister how to 

reconcile these figures with the figure 
that he has given just now? 

Shri A. P. lain: My hon. friend is 
quoting out-dated and out-moded 
figures. He may be aware that there 
has been a census In the year of Grace 
1951 and as a result of that census it 
has been found that the total number 
of rcfullecs in the whole of Assam is 
2,75.000 C'r about that. These census 
also showed that a much smaller num-
ber has gone to Cachar, and I believe-
and I again say I am giving it from 
memory-their number is about 85,000. 

Shrl J. N. Buarlka: May I know the 
location of this I.T.A. colollY other 
than in Cachar? 
. Shri A. P. lain: There are a nurrtber 
of tea estates and these displaced per-
sons have been sent to nearly all of 
them. 

ShrbnaU ReDaka Bay: Is it a fact 
that the eachar scheme is belnl hand-
ed oyer to the Assam Government by 
the Central Government and if so. is 
the hon. Minister satisfted that this 
scheme will be successfully implement-
ed by the Provincial Government? 

Mr. Speaker: It is a matter of 
opinion and also l)erhaps. it casts a 
reftection on one State Government. 

ShrlmaU Reauka Bay: May I put it 
differently? Has the hon. Minister 
taken steps to see that the scheme is 
implemented hereafter in the same 
manner in which it fa planned to be 
done? 

Slut A. P. Iala: I shall boy to see 
that it is imDlemented In a better 
manner even than what we are dolDi. 

Shrl A. C. Goha: Is the refugee 
rel(istratlon scheme to be ~ned or 
has it been a.bandoned for ·ever? 

Shri A. P. lain: What l}as this quel-
tion of registration of refullees to do 
with the main Question? 

Shri A. C. Guha: I mean their regis-
tration at eachar. 

Shrl A. P. Jain: What is the rele-
vancy of this Question? The main 
question is about a particular scheme-
the I.T.A. scheme under which we are 
settling a number of refugees. 

Shrl A. C. Goha: It is part of the 
scheme for the refulees were regis-
tered there. Is that stopped now? Is 
It a fact that many refugees going 
there do not get facilities for rehabl-
'!tAtion 118 they are not beilUt reiis-
tered now? 

Shrl A. P. lain: I may filiform the 
hon. Member that registration i. DO 
part of the scheme. 
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GOVERNMENT HOUSING FACTORY 

-315. Shrl A. C. Gaba: (a) Will the 
Minister ot Works, Production and 
Supply be pleased to state how the 
Government Housin~ Factory is now 
being utilised? 

(b) What is the market value and 
the nature of its production duri,mr the 
last calendar year (1951)? 

(c) What is the monthly expenditure 
incurred on the tactory or the total 
expenditure in 1951? 

The Deputy MiDlster of Works. Pr0-
duction and Suppl, (Shri Buragohain): 
(a) The factory IS now kept mostly 
on care anO maintenance basis pendini 
a decision in regard to its future 
utilisation. The tacilities available in 
the factorv were, however. taken 
advantage 'of to conduct experiments 
to test the suitability ot Foam Concrete 
as building material. Useful data have 
been C'olJectecl from these experimenhi 
which are now beinl: direded . towards 
prOd\lcing economical roofing slabs. 

(b) There was' no production during 
1951. 

(c) The present monthly expendi-
ture is: 

(1) Care and maintenance including 
general administration-Rs. 16.000 
approx. 

(ii) Labour and materials tor ex-
periments-Rs. 14,000 approx. 

Shri A. C. Gaha: What is the work 
now going on in this 1'a,:tvry? 

Shri Buragohai1l: I have already 
stated-the carrying out ot E'xperi~ 
mentll. 

Sbri A. C. Gaba: But experiments on 
what lines? 

8hri Buragobain: Experiments to test 
the suitability of Foam Concrete as 
buildini ma~erial. 

8hri A. C. Guba: Is there any pros-
pect of starting any manufacture on a 
commercial basis this year? 

Shri BurarohaiD: A loni statement 
was made the other day in answer to 
a question. by my hon. colleague; and 
the latest position is that neiotiations 
that have been carried on with Messrs. 
Asbestos Cement Limited have yielded 
concrete results and at present it 
seems to open a practical avenue for 
the effective utilisation of this tactory. 

8hri Kamath: May I know whether 
Government have finally decided not 
to lay on the Table of the House copies 
of the reports of the Mulgaonkar and 

Bhatnagar Committees which enquir-
ed into the affairs of this factory with 
a view to utilizini it to the tullest 
possible extent? 

8hri BuragohaiD: The position was 
stated, I believe, durini the last session 
of Parliament when it was stated that 
it would not be in the public interest 
to place these reports on the Table of 
the House. As certain negotiations are 
going on with various parties with 
regard to the future utilisation of this 
factory and as the consultants are 
threatening to take legal action on an 
alleged breach of contract on the part 
ot Government and the Government 
are also considering the question of 
making certain counter claims against 
the consultants it is not considered 
proper or expedient to publish these 
reports. 

8hri Kamath: Did I hear the Millis-
tel' as sayin.: that the Government 
have decided to take legal action 
against the British Firm. namely, 
Structural and Mechanical Engineers 
Ltd. for non .. fulfilment of the contract? 

Shrl BuracohaiD: No. decision has 
yet been taken with reiard to that. 
But they have been intimated that we 
are not going to produce those 
materials according to their specifica-
tions and designs. 

8hri Kamaih: Have Government .also 
decided not to give effect to the unani-
mous resolution of the Standing 
Finance Committee of this House 
passed last year ur.gine an enquiry 
into the aftairs ot this factory? 

8hri Buragohaia: I could not catch 
the question. 

Mr. Speaker: There was a unani-
mous resolution ot the Finance Com-
mittee that Government should make 
an enQ!liry Into the case of this fac-
tory. Have they firially decided not to 
give effect to that unanimous reso-
lution of the Finance Committee ot 
this HOllse? That I think. was the 
question. 

811rl Buragohaln: Government. in 
fact. instituted an enquiry-a technical 
enquiry-and on the basis ot the 
report produced atter that enquiry 
decisions are beina taken. 

Mr. Speaker: But I think the point 
is about the Finance Committee ot this 
House. 

Pandit Thakur Du abare.va: ..... . 
and an enquiry toftnd out who Is 
responsible tor the whole thine. 

Shrl Baracollala: I would require 
noUce .. 
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Shrl Kamath: What is the total ex-
penditure incurred so far-capital and 
working expenses and service charles-
from the sE.'tting up of the factory up-
tcrdate. and how much expenditure is 
likely to be incurreli before it goes 
into production? 

Shri Buragohain: I want notice. 
Pandlt Thakur Das Bhal'l"ava: What 

public interest will be served by con-
cealing mismanagement or misleading 
information to the Government on the 
part of the miscreant who was res-
ponsible for it? 

Mr. Speaker: I think that point Js 
covered by what the Minister said. that 
the foreign firm is contemplating 
taking action against the Government 
and the Government is thinkin, of a 
CouDtel claim and It II better. pend!nl 
litigation that the informati.on at the· 
disposal of Government is not dis-
closed lest it should adversely affect 
the chances of the Government in the 
litigation. 

Pandlt Thakur Das Bharpva: 
Several years have passed and .a 
action has been taken nor any suit 
filed by anybody. either by the com-
pany or the Government. 

Mr. Speaker: I do not know. I did 
not go into the legal merits of the 
matter. That is what I understood. 

RESIDENTIAl. ACCOMMODATION OF 
DISPLACED PERSONS 

*316. Pandlt Thakur Das Bharpva: 
(a) Will the Minister of BehabiUtatlon 
be pleased to state whether the atten-
tionot Government has been drawn to 
the news aDDearin~ in the 'Statesman' 
dated the 4th January. 1952. under the 
caption 'The well dwellers of New 
Delhi' to the effect that some displaced 
families are occuDyin~ a niche about 
15 feet below the ground level in a 
well (in Qudam Sharif. Delhi). 100 
years old, since four years and that 
they have covered the well with 
wooden rafters Dlastered with mud and 
the only access to the niche is by a 
very narrow staircase and further that 
the Delhi MuniciDal Committee nailed 
a number-plate outside the staircase 
indicating that the occupants were 
liable to pay house-tax? 

(b) Is it a fact that even now dis-
placed persons are livinl in niches of 
the city walls. old wells and such other 
places and if so. what is their number? 

(c) Are any special steps beinl taken 
to Drovide residential accommodation 
for such hard ::ases? 

The Minister of State lor RebabW-
&aUo. CSbrI A. P. JaiD): (a) I re.ret 

that it was a fact. These families 
have. however, been provided wfth 
alternative accommodation. The Muni-
cipal number plate was not fixed for 
the purpose of tilda. house-tax but as 
a part of feneral numberin, of houses 
prior to the Census of 1951. 

(b) 135 families on the Nicholson 
Road and 50 families near Delhi Gate 
i.e. 8 total of 185 families are livinl 
in the niches of the· Old City walls. 

(c) Flats for accommodatinB part of 
the Nicholson Road families have been 
constructed and 68 families are shortly 
going to be moved. For the remainlnl 
families. arra11lements' have been 
made and they will be provided 
accommodation shortly. , 

Dr. Tek Chand: Where have these 
fiats been constructed? 

Sbrl A. P. Jam: Very, very clnse to 
the Nicholson Road. 

Dr. Tek Chand: When is the remain-
ing number likely to be shifted? 

Shri A. P. JaiD: I hope within the 
next two weeks. 

MEOS RETURNING FROM PAKIS'IAN 

·317. Pandlt Thakur Das Bharpva: 
<a) Will the Minister of BehablUtation 
be pleased to state how many Meos 
applied to the Ministry of Rehabilita-
tion for their relatives bein. allowed 
to come back from Pakistan to India 
during the last four years? 

<b) How many aDPlications were 
g1'8nted and how many such persons 
returned to India under permits? 

(c) How many applications are still 
pending undisposed ot? 

The Minister of ~tate for RehabW-
tatlon (Shri A. P. JaiD): (a) to (c). 
The information asked for is not 
readily available as no separate record 
of applications of Meos is kept. The 
time and labour which would have to 
be spent to collect the information 
asked for by the hon. Member will not 
be cOlllmensurate "Uh the results to 
be achieved. 

RESTORATION OF PROPERTIES OF Mws 
·318. Pandlt Thakur Das BhaI'pva: 

(a> Will the Minister of ItehabiUtaUoa 
be pleased to state how manv Meos 
families applied for restoration of their 
lands and homes after the Partition? 

(b) In how many cases was such 
restoration ordered and how many 
cases remain in which restoration hal 
not so far been made? 

(c) What is Government's poUCy in 
regard to such cases? 
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The MIDIster of state for RehabUI-
tatlon (Shri A. P. Jain): (a) and (b). 
The required information in rellard to 
Gurgaon is being collected and will be 
placed on the Table of the house 1n 
due course. In Alwar and Bharatpur 
78.846 Meos had been settled by 
August 1948. In April. 1950 the re-
maining Meos. who claimed right to 
restoration of land were asked to file 
applications. and 10.481 Meos applied. 
Of these 6.121 were found t,) be in-
eligible and of the remainder 2,858 
have been resettled and 1.502 are being 
resettled. 

(c) Meos who left their homes and 
lands on account of communal disturb-
ances but had not left the Indian Union 
and Meos who had gone to Pakistan 
but had returned to India before the 
Introduction of Permit System or be-
fore 19th November 1949 on a perma-
nent resettlement permit have been 
resettled on their orilil1al holding, if 
it has nol been allotted to a displaced 
person and on an eQUivalent holdinl 
wherever the original holdinll has been 
settled with a displaced person. In 
cases where such a Mea owner owned 
a pucca house, he is allowed to apply 
for the restoration of the house under 
. certain circumstances or to sell it to 
the displaced person occupying the-
house. In case a Meo owned a Icaccha 
house. he is given an alternative site 
and Rs. 100 to construct a hut. 

HESSIAN AND .JUTE GOODS 

*320. Shri B. K. Das: Will the 
Minister of Commerce and Indutry 
be pleased to state: 

'(a) the destinational quota of 
hessian and other jute goods for 
U.S.A. and Canada separately during 
the year 1951; 

(b) the total export duty on hessian 
IUld other jute goods in the above two 
rountries during the year; and 

(c) the total estimated loss of export 
duty on hessian for the first half of 
the year 1952 in respect of i!!ese two 
countries on account of reduction of 
the export duty? 

The MInIster of Commerce and 
Industry (Shrl Mahtab): (a) Exports 
of jute goods to U.S.A. and Canada 
were allowed freely during 1951 with-
out any destinational Q,uota limits. 

(b) Statistics of export duty realised 
from exports of hessian and other. jute 
goods are not kept separately for each 
~estination. 

(c) The duty was reduced to avoid 
fall in exports. lt is difficult to esti-
mate the loss of revenue. if any. on 
accott'hl elf the reduction of duty, as 

in any case there would have been a 
fall in rtvenue ft 1.)1e duty had not 
been lowered. 

Sbri B. K.. Das: Is it a fact that the 
quantity of hessian consumed in those 
countries dropped to almost half on 
account of the duty being at the pre-
vious level? 

Sbrl Mahtab: The figures do not 
show that. On the cOlltr.r1 the ft,l1t. 
for 1950 is that the U.S.A. imported 
1.94.833 tons. whereas in 1951 the 
ftgure decreased to 1,51,939 tons. 
Similarly there was a small reduction 
with regard to Canada also. 

Sbri B. It. Das: Is this figure about 
consumption or demand from those 
countries? 

Sbrl Mabtab: It relates to the import 
of jute goods from India. 

Sbrl Saranrdhar Das: Have Govern-
ment any information as to whether 
the consuming countries are using 
more and more substitutes and import-
ing less and less jute goods? 
•. Shrl Mahtab: That is not exactly 
our information. The Question of a 
substitute has been hanging in the air 
for the last thirty years. Those who 
know the history of the jute industry 
in India know that attempts have 
always been made to ftnd some substi-
tute but I do not thInk that has appre-
ciably affected our jute Industry here. 

CLOTH I'ROM ASSAM 

·321. Shrl J. N. Bazarlka: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total Quantities of various 
qualities of cloth allotted to the State 
of Assam during the last year ending 
the 31st of January. 1952; 

(b) whether all the Q,uotas allotted 
had been lifted; 

(c) whether any additional quotas 
from the Reserve Stock were supplied 
to the State to meet the then existing 
scarcity in the State; 

(d) what the allotment for the year 
1952-53 is; and 

(e) the total annual requirement of 
cloth for the State? 

The Minister of Commerce and 
Industry (Shi'i Mlbtab): (a) A State-
ment Is laid on the Table of the House. 
The statement shows the total releases 
made under varIous categories against 
the total allotment. 

(b) A statement showing the des-
patches of cloth bales to the State of 

Assam durin, the year ending 31st 
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January 1952 is placed on the Table 
of the House. This would mean that 
to the extent of despatches, cloth was 
lifted by the State Nominees. [See 
Appendix II, annexure No. ]8.j 

(c) Government do not have any 
reserve stock but an ad hoc allotmlmt 
of ] ,500 bales ,,,, elS made in May and 
500 bales in August, 1951. 

(d) The present mill cloth Q.uota is 
4.700 bales per month (both through 
Controlled and Normal Trade 
Channels) and including an allocation 
of 64 bales per month for North West 
Frontier tracts. 

(e) The Government of Assam have 
asked for a basic Q.uota Qf 5,000 bales 
per month of tlll.OOO bales per year. 

Shrl J. N. Hazar1ka: Will it be 
possible for the Government to allot 
ad hoC' quotas for the State of Assam 
to enable the people to buy cloth 
during the "Bohaii Bihu"-an .Assamese 
New Years National Festival to be 
held in April! 

Shri Mahtab: I shall see to it .. If it 
is going to be in April I think we shall 
be able to do something about it. 

Shrl Kamath: The statement shows 
that throughout, the Q.uota or quantity 
of. sarces released has been fal' less 
than the quantity of dhoties. Is the 
House to undersb,nd that sarees are 
less in demand or that the mills are 
not able to meet the demand for 
sarccs? 

Sbri Mahtab: If the hon. Member 
had followed the replies to other ques-
tions in this House he would have 
found that there has been complaint 
about the short supply of sarees, be-
cause the production has been less. 
That is being investigated and steps 
are being taken to remove that com-
plaint. 

EMPLOYEES STATE INSURANCE SCHEME 

·322. Dr. V. Subramanlam: (a) Will 
the Minister of Labour be pleased to 
state whether it is a fact that the State 
Insurance Scheme for Industrial 
workers has been introduced in Delhi 
and other places? 

(b) If so, when was the Scheme 
Introduced and In how many places? 

(c) What is the number of hospitals 
opened and of what nature are they 
in each place? 

(d) What is the number of Ayur-
vedic dispensaries or hospitals started 
for this purpose and if no such dispen-
saries or hospitals have been started, 
why not? 

The MIDister of Labour (SJarI 
J.,.Jivan Bam): (a) Yes. 

(b) The Scheme was introduced on 
t.be 2'4th February, 1952, iD the Staw 
of Delhi and in Kanpur in Uttar 
Pradesh. 

(c) The number of State Insurance 
Dispensaries opened is as follows: 

Delhi.-Ten State' Insurance Dispen-
saries and 1 Mobile State Insurance 
Dispensary tor outlying places.-

In addition. arrangements have also 
bee~ made at four existing Govern-
ment dispensaries and at the Civil 
Hospital, Gurgaon, for attending to 
workers during a few specified hours 
each day. 

Kanpur.-Thirteen .State Insurance 
Dispensaries. 

Two Mobile State Insurance Dispen-
saries for outlying areas are also being 
provided. 

At these dispensaries, insured per-
sons will receive out-patient treatment 
and free medicines. injectioll$ and 
dressings (Allopathic in the first 
instance). Doctors will visit insured 
persons at their homes when neces-
sary. 

(d) As regards other systems of 
treatment. the Corporation decided 
that where a substantial number of 
workers demanded treatment by the 
Indian systems of medicine and where 
the State Government has recoenised 
the qualiftcatioa in such systems treat-
ment facilities should be provided by 
those systems also. The Government 
of Uttar Pradesh and the Delhi Ad-
ministration were requested to con-
sider the possibilities of makinl( pro-
vision for medical treatment by Indian 
systems of medicine also as it was 
anticipated that there may be some 
demand for treatment by such systems 
on the part of insured persons in Delhi 
and Kanpur. 

The Delhi Administration in reply 
Intimated that it was not considered 
desirable to introduce any other sye 
tem Qf medicine except allopathic m 
the early stages of the implementation 
of the Scheme. The position WOUld, 
h?wever. be reviewed after a period of 
SIX months from the date of imple-
mentation o/. the Scheme in DelhI. 

The Government of Uttar Pradesh 
stated that there would be numerous 
administrative difficulties in introduc-
ing other 3ystems of medicine under 
the scheme. Besides a vast majority 
of workers seem to prefer what 18 
commonly known as the modern sys-
tem of treatment viz. allopathic system 
of treatment. They were, therefore, ~n 
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favour of provlding the allopathic 
system of treatment for the pTesent. 
If, however, at some future date ex-
perience bore out that the Indigenous 
systems have gained popularity among 
the labour population the State Gov-
&nment would be prepared to lntro-
duce them. . 

Dr. V. Subramaniam: Until such 
time as Ayurvedic disoensaries are 
opened, will Government allow the 
labourers to take treatment in the 
Municipal Ayurvedic dispensaries 
wherever they exist-for instance, in 
Delhi there are many Ayurvedic dIs-
pensaries run by the Municipality-
and will the cost of the treatlnent be 
borne by the Government in such 
cases? 

Shri Jarjivan Ram: If we come to 
know that a substantial number of 
workers want to be treated by the 
Ayurvedic system we will start our 
own dispensaries or makE' such 
arrangements JS may be !'lel'cssary to 
cater to the needs of the workers in 
the existing dispensaries. 
. Dr. V. Subramaniam: The hon. 

Minister himself said that there will 
be a large demand for Ayurvedic 
treatment by the workers. So when 
that is a fact. will Government make 
arrangements immediately for setting 
up the dispensaries? 

Shrl Jagjivan Ram: For ascertaining 
whether it is demanded by a large 
number of workers we have to depend 
upon the State Governments concern-
ed. At present the Government of 
Uttar Pradesh has written to us that 
the majority of workers want the 
modern system. We have written to 
the Uttar Pradesh Government again 
to ascertain and reconsider whether 
certain Ayurvedic dispensaries may 
also be required or not. 

Dr, ". Subramanlam: In the scheme 
is there any provision for family mem-
bers of workers to have treatment 
under the scheme? 

Shrl Jagjlvan Ram: I may refer my 
hon. friend to the Act itself. For the 
present only the insured persons are 
covered and not others. 

Shri Dwlvedi: May I know if the 
Working Journalists Association made 
a representation to the hon. Minister 
for inclusion of the newspaper industry 
under this scheme and. if so, what stf!P!'o 
do Government propose to take in this 
connection? ' 

Shri JarJivaD Ram: I do not know. 
how the working journalists will come 
under this. In the first instance the 
scheme covers only the factory 
labourers. 

Mr. Speaker: Question No. 323. 

Shrl Mahtab: If you permit, Ques-
tions Nos. 323 and 324 may be taken 
together because they relate to the 
same subject. 

Mr. Speaker: Yes. 

PRICES OF COTTON 

t323. Shrl V. B. Valdya: (a) Will the 
Minister of Commerce aDd Industry 
be pleased to state what are t~le prices 
fixed by the Government for various 
varieties of cotton produced in the 
State of Bombay this year, and when 
these prices were flxed? 

(b) Is any premium or discount al-
lowable on those prices, and if so, on 
what basis? 

(c) Is there any restriction on sale 
of cotton by the growers themselves 
or by thei\' co-operative Societies? 

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A state-
ment Is laid on the Table of the House. 
rSee Appendix II, annexure No. 19.] 

(b) Yes. Premium or discount is' 
allowed on the basis of class and stapl.,e 
length above or below the basic stapl!" 
length. 

(c) A grower or a co-operative 
society can deal in cotton after obtain-
ing a dealer's licence from the State 
Government concerned. 

LICENCES FOR PURCHASE AND SALE 
OF CoTTON 

t324. Shrl V. B. Valdya: (a) Will the 
Minister· of Commerce and IDdustr7 
be pleased to state whether any licences 
are required for sale and purchase of 
cotton by private individuals or co-
operative societies? 

(b) If so, hoW' many kinds of licences 
are there and under what conditions 
are they issue~? 

The Minister of Commeree and 
Inddtry (Shri Mahtab): (a) Yes. 

(b) There are three classes of 
licences tJiz.: 'A', 'B' and 'C'. 

(I) 'A' Class licence is issued to a 
person who had sold a minimum 
quantity of 3,000 bales of Indian 
cotton directly to any manufacturer 
during any of the cotton seasons 
1946-47, 1947-48, 1948-49, 1949-50 and 
1950-51 and who has carried on busi-
ness in cotton in more than one area 
specified by the Textile Commissioner 
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in this behalf. The Textile Commia-
sioner bas specUled each State in India 
as an area for this purpose. 

(II) 'B' class licence is issued to a 
person who has sold a minimum quan-
tity of 1,000 bales of Indian cotton 
grown in any of the states in India to 
any manufacturer directl:l duriDi the 
past five cotton seasons. 

(III) ·C· class licence is issued to: 
(i) a person who has carried on 

business in cotton in any of the States 
in India during any of the past five 
cotton seasons: or 

eli) a Co-operati\'e Society register-
ed under Societies Act. 1"922. or any 
corresponding Law in force in any 
State. 

Shri V. B. Valdya: Is it not a fact 
that before the prices were fixed in 
several districts the picking season 
was already over? 

Shri Mahtab: I do not know that~I 
ehall make enquiries. 

Shrl M. C. Shah: May I know if it 
is a fact that small quotas have been 
allotted to the mills all aver India and 
because of the falling prices of cotton 
those mills are not purchasinl their 
quotas even though they are required 
to do so? 

Shr1 Mahtab: 1 have received that 
complaint. that is to say although the 
quotas have been aUotted to the mills 
they are not lifting them thus 
depressing the prices of cotton. That 
is the complaint which I have received 
from many quarters and it is being 
investigated now. . 

Shrl V. B. Veldya: Is it a fact thafC 
class licence holders can sell only to B 
class licence holders and B class 
holders to A class? 

Shrl Mabtab: C class licence holders 
can sell to C class dealers also. U the 
bon. Member wants to have the detail-
ed notification I shall supply a copy 
to him. . 

Shri V. B. ValdYII: May I know 
whether there was any complaint re-
ceived by the Minister from some co-
operative societies that they could not 
sell their bales? . 

Shri Mabtab: I am afraid I have not 
received any such complaint, but if 
the hon. Member lets me know the 
exact complaint I shall make 
enquiries. 

Shri M. C. Shah: In view of the fact 
that the mills do not lift their quotas 
do Government contemplate to curbU 
the period of lifting the quotas allotted 

to the mills and in case they do not 
lift their quotas during that time Lo 
allow free sale by the producers to 
any mills they like? 

Shri Mahtab: _ This is of course one 
of the points beini examined and I 
think in a day or two we shall come to 
a conclusion. 

Shri Radhelal Vyas: May I know 
whether it is a fact that many mill 
owners purchased cotton before the 
issue of licences and. if so, do Govern-
ment propose to take any acUon 
aiainst them? 

Sbri Mahtab: I think if any com-
plaint is brought to the notice of the 
Textile Commissioner I am sure be 
will make thorough enquiries about it. 
Although forward purchases are for-
bidden in tbe case of cotton I do not 
know if it is indulged in on any laI'le 
scale. but if the hon. Member brinp 
to my notice ar.y such dehnite ·case I 
shall make. enquiries. 

Pandit Tbakur Das Bhargav,: Is the 
Government aware that about RB. 75 
lakh worth of cJtton I~ lying in elle of 
the tehslls of Hi ... ar distrl('t and the 
producers flnd that it is not being pur-
chased at proper prices? 

Shri Mahtab: As I have already said. 
the mills are not purchasing cotton 
even though in so many cases allot-
ments have been made.· The intenti')n 
probably is to depress the price of 
cott.ln. The Question is beiDi investi-
gated. but I cannot say exactly what 
the reasons are and how it can be 
remedied. 

Pa.Ddit Thakur Das Bh ..... ava: Is 
Government aware that after 15th 
March when the new season starts 
deterioration in that cotton will set in? 

Shri Mabtab: The hon. Member 
knows that I have taken up the ques-
tion and I am personally investigating 
into the causes and tryfn, to remedy 
it. 

Sbrimaii Renuka Ray: Is the bon. 
Minister aware that in some cases c0-
operative societies instead of getting 
preferential treatment are very much 
at a disadvantage and. It so. is he 
taking any steps to remove their legiti-
mate grievance? 

Shri Mahtab: I do not know how the 
co-operative societies are at a disad-
vantage when they are treated as C 
class licence holders. They are on par 
with the ordinary producers. 

Short Notine Question ad AIlswei' 
DOUBLE INCOME-TAX 

Dr. V. Snbrama.nJ.am: (a) Will the 
Wuiater of Finaace be pleased to atate 
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whether the attention of Government 
has been drawn to the great hardship 
caused to Indian citizens who have 
property in Ceylon on account of .the 
levy of double Income-taxT 

(b) Is the income both in India and 
Ceylon taken into account for income-
tax purposes? 

(c) What steps have the Govern-
ment of ·India taken or do propose to 
take before the close of the current 
financial year to give relief to persons 
who have had to pay double income-
tax owing to their having residence 
in India and vested interests in Ceylon? 

Cd) What are the countries in the 
Commonwealth with whom India has 
reciprocal arrangements for levy of 
Income-tax and for Double Income-tax 
Relief? 

The Minister 01 State for Finance 
(Shri Tyagi): (a) Yes. The Govern-
ment has been acquainted with the 
hardshfps caused on account of the 
levy of double income-tax to Indian 
citizens having property in Ceylon. 

(b) Yes. For Income-tax purposes, 
total world income of an assessee is 
taken into account. 

(c) The matter is already under 
correspondence with the Government 
of Ceylon. 

(d) As regards relief from double 
taxation. we have at l'resent bilateral 
agreements-

(1) for relief from double taxation 
after such double taxation has actually 
occurred; with 

Ceylon, 
Arifm Hn,j th" Dominions of 
Kenya, Tangllnyika. Uganda., 
Za\l1libIlo1'. Gold Ooaat, Nigeria. 
Sierra. I.eone. 'GlUIlbia. and 
Mauritius, 

(Ii) For avoidance of double taxa-
tion with Pakistan. 

Dr. V. Subramanlam: Is it II fact that 
the Ceylon Government is not giving 
the double taxation relief on the 
ground that India has become a 
sovereign lltdependent Republic and 
that the tax is not an empire tax? 
Further. is there any negotiation taking 
place. and if so, what Is the result of 
the same? 

Shrl Tyact: The Ceylon Government's 
law about relief for double taxation 
was an exemption in res1'8ct of empire 
taxes OI11J. Since we went oot of the 
ambit of the Efnpire; they retl~rted to 

us that that concession was no more 
available to India. We therefore 
approached them and sUilested that 
they should amend their income-tax 
law so as to secure the contlnl18DCe ~f 
the old double taxation relief arrange-
ments between ~he two countries up to 
the assessment year 1951-52. To this 
the Ceylon authorities replied that 
they are not willing to revive the old 
arrangement which is less advanta-
geous to them, as more South Indians 
have business in Ceylen than Ceylonese 
have business in India. The new 
agreement with Ceylon. if. concluded. 
will be on the basis of avoidance of 
double taxation. If no agreement is 
concluded, InJiia would rive relief to 
resident persons under Section 49(d). 
which it proposes to amend with a 
view to giving relief to the extent of 
full Indian or full foreign tax against 
one-half at present, whichever is less. 

Shri M. ". Shah: May I know if the 
hon. Minister of State is aware that 
nearly Rs. 70 to 80 crores of capital 
are there in foreign countries with 
Indian nationals and that those Indian 
nationals are prepared to bring their 
capital into the country but for certain 
restrictions and the income-tax diM· 
culties? If so. will the hon. Minister 
of State inform the House as to what 
steps he proposes to take in the matter 
in order to facilitate that capital to 
come into the country. as he has taken 
steps with regard to undisclosed i.n-
come in India? 

Shrl Tyad: I am sorry I cannot 
enunciate any new policy with regard 
to repatriation of Indian capital from 
abroad. Incomes are taxed on the 
basis of world incomes and if Indians 
want to repatriate any capital. it can 
only be treated according to the 
present law. 

WRITTEN ANSWERS TO QUESTIONS 
INTERNATIONAL LABOUR ORGANISA'rION 

·308. Shri Jnanl Ram: Will the 
Minister of Labour be pleased to state: 

(a) the amount that India had to 
spend in connection with I.L.O. durIng 
1948-49, 1949·50 and 195()"51; 

(b) the benefits derived from the 
Organisation during those years; and 

(c) the number of delegations which 
attended the I.L.O. durinS( those years? 

The Minister of Labour (Sbri 
Jadf'f'an Ram): (a) to (c). Three 
statements are placed on tne Table of 
the House giving the required infor-
mation. [See Appendix II, annexUre 
No. 20.] 
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.-ai9:5IU1......... .RIm:' Wlll.. tile:: 
.MfniS* 9t Oomdleree' ana lDdasb7 be ' 
pl~~ulsed to state: " 

. (.~. the atel's taken' to' increa~e tbe " 
production· of; P"ilt· iron iil the counti'Y· 
-during the year 1951; . 

(P) the quantity produced durin,. 
IIlS1; and 

(c) the quantity exported, if any? 

'l'be Mbaister of Commerce &lid 
........ 17 (Shrl Mabtab): <a) Govern-
ment is exanunmg how belt the Pit 
Iron production can be Increued fa 
the quickest possible time. 

0.>' 2,87,209 tons. 
(c)- 51,427 tolUl. 

SHOPS IN GHAFFAR MARKET. 
KAROLBAGR. DELHI 

*111. Shrl D. S. Seth: <a> Will the 
MInister of BebabllltaUoD be pleased 
to state what is the total number of 
.shops built in the C.bnlfar Market, 
Karol Bagh. Delhi? 

. (b) What are the Dlans of Govern .. 
ment about the allotment of the shops 
referred to in part (a) above? 

The MiDistel' of State 'or ReIlablB. 
tatl .. (Shrl A. P. JaiD): <a) The total 
number of shops buUt in Gbafrar 
Market is 176. 

(b) These shops will be allotted to 
ellMible "business" squatters by the 
ChIef Commissioner's Allotment Com-
mittee. 

EXPORT OF M. CA 

-as. Paad1t M. B. Bhu,.ft: Will 
the .Minister ot ·Cam,men:e aDd ladaar, 
bE" 'P:'fealled to state: 

(a.) tbe ge~:al policy adODted by 
the> GOvel"ftme..'lt of India regard in, 
the~KDOl't of mica to foreiJ(n countries 
In the year 1951-52: 

(b) -whether it is a tact that for the 
last six months. the sale of mica is 
completely stoPDed and - as a conse-
quence ala'rlte quantity ot mica has 
accumulated with the rhine owners and 
vast capital b'locked; 

(c) whether Government have re-
ceived aD7 representatbn in connection. 
with the above situation; 

(d) if·1e, ·the- factors' eontributlJll' to 
the creation of such a situation; 
419 PSD. 

;'~: ("f;l'h'~ t.';':r."J 

! t(e):dMlMiiac_.s:ii :betft .. ··~fIlk~· -bl' 
CIovernM&iltf' ~ ease Ule situationj ant;i 

._ " • L J. • r.o. .,' ' ., ,,', \ 
(f) boW 101\1 this situation wlll 

continue? . 

.The Depua, . .MIaI8er 01 Commerce 
ad 'lDdlllh7 (Shrl Karmarkar): (a> 
to (f). There has been no restrictl.on 
on export of mica. Its export., how-
ever, depend~ uDon the demand from 
foreign countries. In the past there 
was a large demand trom the U.S.A. 
fOl!).4w.akpUin,. Taia demand .s been 
fal~Dg ~.P1 I'8Ci8nt ,months. No re-
P...,nfat{Q~ - have been' received 
stW.jestin&.aQY poa1t1ve measuftlll which 
the .Qovem,rnent should· take, but there 
is . hardly anythini which Government 
can do in the c~e of a commodity the 
export·· 01.' wbich merely depends on 
forei8n demand. The matter has, how-
ever. been receivin, Government'. 
attention and may also .be discussed 
at" the -: next meeting of the Mica 
Advisory Committee. 

ORDERS FOR POSTAL SEALING WAX 
',J :. ,'I' I ),. ,. 

t3l6 •. SlId Ilamlathr Will ·tlre MiniSter 
of Works. ProdUCUOD aDd Supply be 
pleased to state: 

<a> whether it is a tact that 1.228 
maunds 'of Postal Sealing Wax manu-
factured by Messrs. S. Kerr & Co., 
Calcutta, a,ainst supply orders placed 
by the Deputy Controller ot Stationery 
in 19.51. were rejected by the Deputy 
Controller of InsDectlon of the Govern-
ment Stationery office, after due test"-
ing of samples; 

(b) whether only 10 days after this 
rejection. turther samples were drawn 
by the Assistant Controller, Testing; 

(c) whether the stores were then 
rCt.'Ommended for acceptance by the 
Deputy. Controller of Inspection on the 
ground of urgency for election pur-
poses; and 

(d) ~her It Is a tllct that a major 
poJ.ltlio~ of· the stores has' nat yet been 
suppiied by the firm to the indentors: 
and. 

(e) whether the . copies of telft reports 
91111 b~ la:!d on t~ Table of the House? 

The --MiDtllter of Works, ProdaeUOD 
. &ad Supply (Slat Gac1d>: (a) Yes. 

.. ' (b) -S'amples; : .-"ere drawn agaiD 
about 18 days after the first rejection. 

(c) Yes. p~lccitarly because of the 
ur,ency of ~e:tron demands. 

(d) .Yes. 
(e) No. 
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. -.'J. 8bri P. Kod...... "'Iah~ <a) 
Will the Minister of CoIaDa_ and 
lJuIutQ be pleased to ltate the quan-
tity ot copra that was imported from 
Ce:ylon into this countr:y in 1849-50 
and 1850-51? 

(b) Wu Copra imported from 
Ce:ylon only or trom an:y other countr:y 
also? 

(c) Is there an:y 8Jl'88ment with 
other countries also so far al import 
ot Copra is concerned? 

'1'IIe Deputy Min'''' 01 CGaIaeNe 
and Ind1lStr7 (Shrl Kannarkar): (a) 
The quantities of copra imS)orted Into 
India from Ce:ylon during 1949-50 and 
1950-51 were 11,194 tons and 8,580 
tons, respectively. 

(b) Copra was imported duriD8 this 
period from other sources as well, viZ., 
Singapore, Maldives and the Philip-
pines; 

(c) There is no agreement with an:y 
countr:y speciflcail:y for the import of 
copra. The Trade Agreement between 
India and Ceylon provide for the eX-
port of a number of items under 
Ceylon's normal export ruulations and 
"copra and cocoanut oU" II mentioned 
as one such item. 

MACHINE TOOL FACTORY 
U. Shri Deorlrlkar: (a) Will the 

Minister of Works, Production and 
Sapply be pleased to state ilie basis 
on which Government estimated tl".e 
requirements of Geared-head lathes 
of all sizes over six inches and decided 
upon the ma:lUfacture of 1.200 lathes 
at .. the State-owned Machine Tool 
Factor:y at Bangalore? 

(b) Has the State-owned factory 
started production and if so, w:1at is 
the production and to whom are tbe 
machines distributed? 

(c) Is it a fact that the factory is 
producing lathes which are produced 
by private manufacturers and are com-
petin, with them? 

(d) Do Government propose to lay 
-on the Table of the House a CODY of 
the a.creement entered into with the 
Orlikon Machine Tool Factory, Zurich? 

The MbIIster of Works, Prodadioa 
uel SapplJ (Shrl GacIdl): (a) The 

orieinal estimate of 1,200 latbea w. 
only a very rO\qb estim,te and wu 
arrived at after takin, into considera-
tion the requirements of various Gov-
ernment Departments and private· 
lndustnr based on the import ftlW'e8. 
as alSo pouible exports to the 

. neiP.bouring countries. This eatUnate 
was later reviewed in consultation with. 
private industry and the revised tarlet 
ftgure of production in the Govern-
ment machine tool factory was flxed. 
at 900. In the initial stales, however, 
it is proposed to manufacture only 400 
lathes per annum in the factory. 

(b) No. the factory is under con-
struction. 

(c) The factory has not yet started 
production. Its manufacturing 'pro-
gramme has only recently been dis-
cussed alo{ain with the representatives 
of private industry and it has been 
agreed that the production in the Gov-
ernment and private sectors would be 
complem(,!,tary to. each other. 

(d) A formal agreement has not yet 
l:!een entered into with the Oerlik.Jn 
Machine Tool Works, Zurich. .AUen-
tion is. however, invited in this. con-
nection to the statement of terms fur-
nished by the hon. Minister, late Mlnis-. 
try of Industry and Supply, "In answer 
to Shri S. N. Mishra's unstarred 
Question No. 77, dated 9th August, 
1950. 

STORAGE OF SALT 

43. Dr. M. M. Du: Will the Minister 
of Works, ProductioD aDd Supply be 
pleased to state: 

(a) the annual loss suffered by 
Government due to lack of covered 
accommodation for the storalo{e of salt 
during each of the last three years: and 

(b) the steps taken by Government 
or proposed to be taken for preventing 
luch losses? 

The M1Dlster of Works, ProdueU ... 
aDd Sapply <Shrl GadgtJ): <a> Separate 
figures for loss suffered by Govern-
ment due to wettin, of salt by raiD 
on account ot salt bein, stored in the 
open, are not available. ~ total lois. 
discovered durin2 the lait three yean 
on clearance of heaps In GovenuneDt 
Salt Factories is given below: 

rear Raj_lAa" Sr." SOVf'fJC' Kharaghotla -------- ----
Q,. . V",'ue. QIy. Value ... ~-- .. _---- W,. J\a. ltde. Be. 

ti) 19"8-"'1 3,72,~83 1,11,313 33,301 15,011 
tit) 19"9-50 l,8P,231 62,853 83,93' '3,190 
( it.) 1950-lil 1,32.873 '8,6n '1l.881 2',6119 
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This lDcludes the lOS8 due to weatber 
c:enditions and hanc:UiDg. 

(b) As the annual rain-1all in the 
areas where the GovernmeDt salt fac-
tories in Rajasthan and at Kbaraaboda 
are located is small and as the losses 
fOUDd on clearance form a ve'r7 small 
percentage of the total productIon it 
does not appear necessary to take any 
special steps beyond making the salt 
heaps as compact as possible to mini-
mise the losses. The question of pro-
vision of covered storale accommoda-
tion is however, under examinatioD. 

TRUST PROPERTIES LEFT IN PAKISTAN 

44. Pandit Thakur Das Bhar~ava: 
(a) Will the Minister of RehablUtatloD 
be pleased to state whether a Joint 
Committee of India and Pakistan re-
presentatives was appointed to go into 
the question of the evaluation and 
compensation of trust properties of 
educational and ot:1er Dublic institu-
ti~ns and bodies? 

(b) If the reply to part (a) above 
be in the alfirmative, what was the 
result of the labours of the Committee 
and at what stage are the proceedings 
in this matter at present? 

(c) Is it a fact that these public 
institutions, bodies and trusts ,hav£> 
filed their claims for compensation in 
regard to urban properties left in 
Pakistan? 

(d) How many such claims have been 
filed, how many of them have so far 
been verified and w!1at is the amount 
of such claims? 

(e) How do Government propose t~ 
meet their claims and will any priorit~ 
or preference be shown to them? 

(1) Is it a fact that such institutions 
and bodies, as owned landed properties 
In Pakistan, have been allotted land!; 
out of Evacuee Property and if so, what 
was the area of such land 1lS has been 
allotted to them? 

(g) Was the same percentage of cut 
applied In their cases as in the case 
of private owners or was any conces. 
lion shown in their favour? 

The MlDlster or State for ReIaa1IHi-
laUoa (Shrl A. P. Jaba): <a> No. 

(b) Does not arise. 
ee} Yes. 
(d) The total number of such claims 

Is about 45Q, of which about 100 have 
80 far been verifted. The total value 
of such claims is over Bs. 5 C!I'OJ't!II,; 

(e) The whole question 01 ~­
aation in respect of claims for 'bnmov-

able properties left in· PakIstaD • sa 
under consideration. 

(1) and (g). The information ill 
being collected and will be laid on tile 
Table of the House in due course. 

ORDERS FOR SUPPLY 01' INK 
45. Shri Kamath: Will the Minister 

of Works, ProductiOD .... ...,1, be 
pleased to state: 

(a) whether it is a fact that orders 
were placed in July and August 1951 
by the Deputy Controller of Stationery 
against cxistinl contracts with Messrs. 
S. Kerr & Co., Calrutta. for supply of 
6,000 phials of rubber stamp ink and 
2,000 phials of fountain pen ink to 
Stationery Superintendent, G.I.P. Rail-
way, and the Printing Superintendent, 
E. I. Railway. respectively; 

<b) whether it is a fact that subse-
quently. the Deputy Controller of Ins-
pection of the Governnlent Stationery 
O/ftce, after inspecting and testing the 
stores and samples, gave release orders 
to the firm for supply of stores to the 
Indentors; 

(c) whether the ftrm failed to suPP17 
the stores which the Inspection Branela 
of the Stationery Oftlce had certitled tG 
have been manufactured by the firm; 
and 

(d) what action was taken qainst 
the ftrm for nOD~pply of stores? 

The Minister .r Works, Prd.eM. 
aDd SapJlly (Sbri GaclrU): (a) Yes. 

(b) Yes. 
(c) The I!rm bas already luppHect 

2.552 phials, against an order for •• 1Ot 
phials of Rubber Stemp Ink, BDd the 
full quantity (2,000 phials) of ]l'oUDGllft 
Pen IDk. 

(d) The contractor was irdormed OD 
21st February 1952'. that action would 
be taken a,alnst htm In terms of the 
rontract in the event of his faUute .to 
complete supply of. the outscancVPI 
quantity i.e., ~,448 phials of Rubber 
Stamp Ink within Il week. 

BoaIBAv DocK WORKERS' DlaPuTJI 
"-A.. SIIrI ...... : Wfll the Minis-

ter of Labour be oleased to refer to • 
news item reported In the National 
Standard, dated the 12th Februlq'J'. 
1952 (Cohunn I, page 1) under me 
heading "Bombay Dock Strike Post-
poned" and state: 

(a) whether it Is a fact that tie 
Bombay Port Trust Dock Staff U .... 
have asked for reference of their ... 
pute to adjudication by an Industrial 
Tribunal; and 
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i.f~1;) " 'is;'whether Government have. 
taKen a decision in the matter? 

·The' MbUS,t;r of Labour (Sbrl 
Jq.jiv~ i ~.,:, (a) Yes. 

(b) The matter is undet Govern-
ment's consideration. 

~ECRETARY-IN-CHARGE, U.N. AFFAIRS 

45-8. Shri Kamath: Will the Prime 
MInister be pleased to state: 

(a) the period for which the Secre-
tary in charge of U.N. An'airs has been 

Written'AnBWeT' . 

a~~~~~~d ,.,: hi' . the External Main 
Mi':l.istry; , and 

.:, I:,:, 

. -:(b) .\\tWe1h~l' any extension Is under 
c6nsiileration ? 

iTItfJ' DeputY MlDister of IMerDaI 
Mairs (Dr. Keskar): (a) The appolnt-
~nt of..- the Secretary in charle of 
U~N. Affairs' was made for the period 
l~thSeptember 1951 to 29th February. 
1952~ ,. . 

(b) 1'\" 
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CORRIGENDA 
to 

the Parliamentary Debates (Part 1I~ther tbWl Questions and Answers), I'lftb 
Session, 1952 

1n Volume 11,-
1. No.1, dated. the 1st Marcb, 1952,-

(1) Col. 1662 for exi&Un, line 40 read "11 A.M .... 

2. No.2, dated the 3rd Marcb, 1952,-
(1) Col. 1773, line 23 dtlete "In the". 
(11) Col. 1851, line 17 from bottom for "Re. 38" read "Re. 88". 

·3. No.3, dated the 4th March, 1952,-
(i) Col. 1890, line 18 from bottom for "where" read "when". 
(ii) Col. 1907. after line 49 lnaert "immediately a thin, Is taken up the"". 
(iii) Col. 1936, delete existing last line. 
(Iv) Col. 1975. between lines 12 and 13 trom bottom insert "RI. 8,815,96,000 

be granted to tbe". 
-4. No.4, dated the 5th March. 1952,-

m Col. 2'002, line 12 delete the words "les& than" occ11l'1inl twice in the l1De. 

27;' P.S.D. 



THE 

PARLIAMENTARY DEBATES 
(Part II-Proceedings other than Questiqns and Answers) 

OFFICIAL REPORT 

PARLIAMENT OF INDIA 
Tuesday, 4th March, 1952 

The House met at Half Past Nine 01 
the Clock. 

{MR. SPEAKER in the Chair] 

QUESTIONS' AND ANSWERS 
(See Pait I) 

10-33 A.M. 

RESIGNATION OF MEMBERS 

Mr. Speaker: I have to inform hon. 
Memhers that the followin, Members 
have resigned their seats in Parliament 
with effect from the dates mentioned 
against their names: 

Shri $hambu Nath Shukla, 28th 
February 1952. 

Dr. Y. S. Parmar, 1st March 1952. 

The hon. Shri K. Santhanam, 1st 
March 1952. 

Major-General Himatsinhji, lIst 
March 1952. 

Shri Chandrika Ram, 2nd March 
1952. 

Shaikh Mohiuddin, Afternoon of 
2nd March 1952. 

Shri Sondhl (Punjab): What is the 
significance of this "afternoon"? 

Mr. Speaker: He must have been 
present in the morning and must have 
resigned from the afternoon. A Mem-
ber can choose his time. 

421 PSD 

IS7() 

PAPERS LAID ON THE TABLE 

REPORT OF INDIAN DELEGATION TO 
RESUMED 13TH SESSION OF ECONOMIC 

AND SOCIAL COUNCIL 

The Deputy Minister of External 
Main (Dr. Keskar): I beg to lay on 
the Table a copy of the Report of the 
Indian Delegation to the resumed 
thirteenth session of the Economic and 
social Council held at Paris in Decem-
ber, 1951. JPlaced in Library. See 
No. II. c. 1( ) (91)] 

ANNUAL REPORT AND AUDITED ACCOtTNTS 
OF EMPLOYEES' STATE INSURANCE 

CORPORATION FOR 1950-51 

The Minister of Labour (Shrl Ja,-
Jlvan Ram): I beg to lay on the Table 
a copy of each of the following papersl 
under section 36 of the Employees 
State Insurance Act, 1948: 

(1) Amlual Report in respect o! tbe 
Activities of the Employees' State 
Insurance Corporation for the year 
1950-51; and 

(2) Audited Accounts of the Em-
ployees' State Insurance Corporation 
for the financial year 1950-51. 

[Placed in Library. See No. IV. 
0.7(17)] 

STATEMENTS SHOWING ACTION TAKEN BY 
GOVERNMENT ON PROMISES ETC. 

The Minister of State for Parlia-
mentary Allairs (Sbri Satya NaraylUl 
Sinha): I beg to lay on the Table the 
following statements showing the 
action taken by the Government on 
vari.ous assurances, promises and 
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[Shri Satya Narayan Sinba] 
undertakings given during the various 
Iessions sbown against each: 

(I) Consolidated Fifth Seesion of 
Statement Parliament, 1952. 
[S" Appendix V. Annexure NO.2] 

(2) Consolidated Fourtb Session of 
Statement IV. Parlifinent, 1951. 

[Su AppendiX V, Annexure No. J] 
(3) Supplementary Third Session of 

Statement II Parliament (Second 
Pan),I950. 

[ S" Appendix IV] 

\4) Supplementary 
Statement II 

Third Seesion of 
Par liBDlent (Fint 
Part). I9S0. 

[S,e Appendix III. Annexure NO.3] 
(5) Supplementary Second Session of 

Statement II . Parliament. 1950. 
(Su AppendiX III. Annexure No 2] 

(6) Supplementary First Session of 
Statement IV Parliament. I9S0 

[Su Appendix III. Annexure No. il 
(7) Supplementary . November-December 

Statement III Sealion. 1949 of 
the Constituent 
Assembly of India 

(Legislative). 

[See Appendix II, Annexure No. 26.] 

Sardar Sochet Sbigh (P.E.P.S.U.): 
Will it be possible to circulate to Mem-
bers a copy of these statements? 

Mr. Speaker: I shall see what is 
possible and then decide. 

Mr. Speaker: In order to allay mis-
apprehensions and also to let han. 
Members know the proper pro.cedure 
in case they desire to move adjourn-
ment motions. I shall clarify the posi-
tion as to why I called upon Mr. 
Velayudhan some time ago. He gave 
notice of an adjournment motion 
which was beyond time for today, but 
be merely intimated to the Secretary 
that he wished to have it taken up 
tomorrow. 

Shrl R. VelayudhaD (Travancore-
Cochin): No. It is written there. 

Mr. Speaker: That is how I under-
stood tbe position. Apart from the 
merits as to whether it is admissible 
or not, and whether his wish of hav-
ing a motion tabled after the session 
today and keeping it for discussion 
tomorrow would make it within time 
or not-leaving aside those questions, 
I must say that it is not In order to 
give notice of a motion and not be 
present in the House when the motion 
is called on and then to request the 
Chair that it may be postponed to the 
next day. . 

Shrl R. Velayudhan: I was present. 

Mr. Speaker: The han. Member was 
called out twice. He may have been 
present in the premises but was not 
present in the House. If an han. Mem-
ber is keen and gives notice of a 
motion for adjournment, it is his busi-
ness and duty to remain present at 
the proper time: of course, this does 
not guarantee that the motion will be 
admitted. 

Shri R. Velayudhan rose-

Mr. Speaker: No explanations a~e 
necessary. 

Shrl R. Velayudhan: My humble 
point is: .. 

Mr. Speaker: No remark is neces-
sary. I merely wanted to clarify the 
position. 

Shri R. Vela:yudhan: I was in the 
House. 

Mr. Speaker: Was he? The hon. 
Member was not in his seat-in his 
usual sr-at-'and the Chair is not ex-
pected to look to all the four corners 
in the House, some parts of which are 
not bdght enough. 

Shrl Kamath (Madhya Pradesh): 
Since this is the last but one day of 
the present Parliame.nt·s seslion, may 
I bring to your nO~lce the fact that 
the Minister of Rallways promIsed 
that he would lay' a statement 00 the 
Table of the House embodying the 
views of the Railwav Ministry with 
regard to various matters raised i~ the 
course of the debate on the Railway 
Budget. It has not yet been placed. 

Tile MinIster of States, Transport 
and RaIlways ( Shrl Gopalaawaml): 
Those notes will be placed on the 
Table of the House in due course. 
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8IIrt Kamath: Not in this session 
then? 

Mr. SpeUer: If it is not done by 
tomorrow, it means that. 

GENERAL BUDGET, 1952-53. 

DEMANDS FOR GRANTS ON ACCOUNT 

Mr. Speaker: I propose to give pre-
cedence to those Demands in respect 
of which there are cut motions. If I 
could get a guidance from· han. 
Members as to which particular cut 
motions they would like to dis-
cuss. I have no objection to live 
them priority. But if there is a large 
number of such cut motions, then, of 
course, I shall go according to the 
order in which the Demands are ar-
ranged. 

I shall now take up Demands Nos. 1 
and 2 as they are alUed subjects. 

DEMAND No. I-MINISTRY, OP 
COMMERCE AND INDUSTRY 

Mr. Speaker: Motion is: 

"That a sum not exceeding 
Rs. 23.57,000 be granted to the 
President. on account for or to-
ward~ defraying the charges dur-
ing the year ending on the 311t 
day of March. 1953, in respect of 
'Ministry of Commerce and Indus-
try'." 

DEMAND No. 2-INDUSl'RIES 

Mr. Speaker: Motion is: 

"That a sum not e~('eed!ng 
Rs. 46.14,000. be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the. 31st 
day of March, 19S3, in respect of 
'Industries'." 

Mr. Speaker: I would now like to 
know the cut motions which han. Mem-
bers would like to' move to these two 
Demands. I shall again urgc upon the 
House-I .have already explained It 
more than Elnce-that hon. Members 
will contine themselves to mere points 
and move only such C'ut motions as 
they consider to be absolutely neces-
sary.from their point of view. Other-
wise, the result will be that at five 
o'clock, no further discussions will be 
possible and all the Demands will have 
to be 'guillotined'. 

Prof. S. L. SakleDa (Uttar Pradesh): 
Will you permit us to move all tile 
cut motions that we have tabled to-
gether? 

Mr. Speaker: That procedure was 
suggested to me and I tried to act 
upon it. My own view of the matter 
is that it creates a confusion and the 
debate becomes a dlft'used one. Tbe 
idea of a cut motion is to invite atten-
tion to a particular point. 
.. Prof. S. L. Saksena: But there is 
only one day. 

Mr. Speaker: We must adjust our-
selves. Things to be done are loae 
and life is short and we cannot ~o OD 
discussing for all times. • 

I shall now call upon hon. lI.lembel'8 
to move their cut motions. 

Inadequate supp11l of 1Iam to 
Handlooms 

Sbrl B. K. Das (West Bengal): I 
beg to move: . 

"That the demand tor grant on 
account under the head 'Ministry 
ot Commerce and Industry' be 
reduced by Rs. 100." 

Non-production of various grades of 
yarn for hand looms 

Ihrt I. N. Bazarlka (Assam): I bel 
to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Industrial PoliCII 

Shrl A. C. Gaha (West Benial): ~ 
beg to move: 

"That the demand for grant OIl 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by RI. 100." 
Plight of handloom weavers and . 
del,elopment of cottage industries 

Sbrl Bhatt (Bombay): I beg to move: 

"That the demand tor ~rant aD 
account under the head Ministry 
of Commerce and Industty' be 
reduced by RI. 100." 

Cloth production in mill. and 
handZooms 

Shrl S. C. Samaata (West Bengal): 
I beg to move: 

"That tbe demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 
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3carcity of Cloth in Eastern U.P. 
Prof. S. L. SUseDli: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Compulsory selling of unwanted cloth 
ond .upet'jlne cloth of exorbitant 
price to mt'al folk in Eastern U.P. 

Prof. S. L. SakseDa: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Cot't'uption t'ampant in di.tribution 
of c10th from village ration shops 

in Eastern V.P. 
Prof. S. L. Susena: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

J:xtt'eme shortage of dhoties and coat'se 
doth in village t'atton .hops and 

their exorbitant prices 

!'Tof: ~. L. S~: I beg to move: 
"That the demand for grant on 

account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Failure to .upply yarn to hand loom 
weavet's and free sale of yarn in 
black market in Gorakhpur, Ba.ti 

and Deo.ria districts at U.P. 

Prof. S. L. Sabena: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Failure in developing village indu.tries 
including khadi 

Prof. ~. L. Saksena: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Export of cloth to foreign countries 
Prof. S. L. Saksena: I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100," 

Production of Markin cloth measuring 
32 inches in width for pea.ant 

and labour population 

Shrl J. N. Bazarlka: I be, to move: 
"That the demand for grant on 

account under the head 'Industries' 
be redured by Rs. 106." 

Policy oj importing Copra and 
Cocoanut Oil 

Shrl . Alexander (Travancore-Cochin): 
I beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Export policy of jute and jute good. 
and tariff policy 

Shrl V. J. Gupta (Madras): I beg to 
move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Otflce of the Chief Controller of 
Imports and Exports 

Shrl Kamath (Madhya Pradesh): I 
beg to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

Policy 
Shrl Alexander: I beg to move: 

"That the demand for grant on 
account under the head 'Industries' 
be reduced by Rs. 100." 
Mr. Speaker: All these cut motions 

are now before the House. 

Pandlt K.unlru (Uttar Pradesh): 
What about the Demand for the 
Ministry of Defence? 

Mr. 'Speaker: That will come in due 
course. 

I believe hon. Members will remem-
ber the time limit of five minutes and 
mention only the points. They need 
not repeat the same grievances year 
after year. This Is the last outgoi!)" 
year. 

Shl'i B. K. Das: My intention is 10 
draw the attention of Government to 
the fact that our handloom induslry Is 
starving today. The hon. Minister 
assured us the other day that there is 
adequate supply of yarn to handlooms, 
at least in recent months. He has 
clarified the position saying that there 



may be aome shorta,e in ftne and 
superftne yam, but so tar as medium 
and coarse yarn is concerned, there is 
no short supply. I cannot reconcile 
this position to the actual state of 
things that prevail at least in my Pro-
vince of West Bengal. The hjlndlooms 
in West Bengal are all licensed and five 
Ibs. at yarn were issued to each hand-
100m. So far as my information goes, 
there was not a single handloom 
licensed durin, 1951 which had not 
previously been licensed. I harpen to 
be connected with an industria school 
which runs a weaving department. 
That department had to be closed 
on accnunt of shortage of yarn. This 
institution rcrcives a monthly grant of 
Rs. 200 from the Government of West 
Bengal. Still. when the Government 
of West Bengal was approached for at 
least . a special grant of yarn to the 
weavmg department of this school 
they expressed their inability to do s~ 
for the reason that they had not got 
enough supply from the Centre. The 
quota granted to them was so inade-
quate that they could not supply yarn 
even to the institution which received 
help from their own funds. 

This leads me to the irresistible 
conclusion that almost half of our 
total handlooms are lying idle. I need 
not say much about the importance of 
this· inudstry which happens to be the 
largest pnd most potential ~cottage 
industry. From the enunciation of the 
Industrial Policy in 1948 down to the 
formulation of the Plan by the Plan-
ning Commission the importance of 
this industry as a cottage and rural 
industry has always been stressed. In 
this connection I would just like to 
read one or two lines from the Report 
of the Planning Commission. It reads 
thus: 

"With increased output of cotton, 
the cotton textile industry wlll be 
in a position to produce 4,500 mil-
lion yards of cloth and the hand-
loom industry another 1,900 mil-
lion yards; this level of produc-
tion will raise per capita consum-
ption of cloth from about 13·4 
yards in 1949-50 to about l!5 yards 
in 1955-56." 

So it is contemplated that about 30 
per cent. of our requirements will be 
supplied from handlooms. But I should 
think that no proper steps have yet 
been taken for the supply of yarn to 
the handlooms, although we have been 
assured that there is no shortage at 
least at the present moment. Due to 
the shortness of time at my disposal I 
would read only a short ·passage from 
the JOttrnal of Industry and Trade 
published by the Government of India, 

to show what is bein, done in pakiataJa 
In this respect. 

[MR. DEPUTY~SPEAKER in the Chair]l 
"That the hand loom Industr3r· 

occupied a special pOSition in cot-· 
tage and small-scale industries was· 
emphsiseci by the Prime Minister 
in a reply given in ·the Pakistan: 
Parliament. He said that while' 
gran tin, permission for Betting up" 
textile mills it was made obliga-
tory that a percentage of spindles 
should be left uncovered by looms 
so as to provide yarn for the hand-
loom industry. This percentage 
had been fixed at 50 in the case of 
East Bengal and 25 in the case of 
West Pakistan". 

I think some such steps' are necs-
sary in order that supplies may be en-
sured to the handlooms. I do not know 
if ever this question has been consi-
dered by the Government, but at the 
present moment only less than 20 per 
cent. of the total yarn produced is 
being supplied to handlooms. Because. 
I find that the total production in ·1951 
was 1.304 million Ibs. and the allotment 
for hand looms, power-looms and other 
miscellaneous consumers was only 
264·5 million Ibs. I should think that 
if some definite steps are not taken 
and if it is not ensured that at least 
50 per cent. of our looms should be 
exclusively for the production of yam' 
for the handlooms no adequate supply 
can be made to the handlooms. 

I shall just read onw a line or two 
from the Report of the Plannin, Com-
mission to give an idea as to how much 
yarn the handlooMB need. In page 151 
the Report says: 

"The production of cotton yarn ... 
is not likely to be enough to satis-
fy the demand of handloom weav-
ers even if the cotton textile in-
dustry works to its fullest capa-
city." 

In these circumstances I think some 
le,islation is necessary to ensure that 
the mills produce enough yarn anc;l (It 
portion of the total number of spindles. 
is reserved for the supply of hand-
looms. Some mills for the exclusive 
production of yarn for the handlooms. 
are also necessary. 

"""i : ~ ~ ~, 
?f« ~ ~ IfiT ~ ~ iI¥ t{\' 
~ am:~~tl ~~~ 
q"( ~ mm ~ sn~ t.l Ill, a1I 
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{11ft' 1ff] 
lin' f~ rn 11ft W ~~ ~', ~mrrf 
4RTi t. ~ fuJ)i im orn- t ~ 
n q ~ ~ ~ GIl f~~if 
if i q: ~ 1fi1I'1 'tiT ~ t. ~. 
(Handloom) IIiT \Jm~. ~ 

~~IIft~IflIT~t l~aT 
"IT 3JTCI' t ~ ~ ~lllft lrofi 

ir ~ sm:rrcr"{~ lfq t \3'if ~ 3JTCI' 
~I,,!I' ij'~ t I ~ f~ ij'"( ~\,-\o 1l 
~qr't ~r.;.;i'q SNTif ~ \JI'r 11ft ~ 1l 
lilt ~ ~/Tlrr ~ ifii:riT (All 
India Congress Committee) it; 
~;=:m <:fir ~ 1l itr« ifir lft wit I \Jij' 

2;~cifiT 'tiT ifl'1f t· "~~" 
(Direct Action ) ~ q 
mrar"~ Ifmf srrfcrf~w ~ ~'l1Rt 
aw;ta-~. f.:r~)iII~, (" The Madras 
Provincial Handloom Weav-

,ers Congress, Nidubrolu") >tit 
;tt~ f3l'w 1l t \Jif ifft' ~q; ~ ~'-\ 3Th" 
,\,-\0 ifi) ern rt vfr I ~ 1l ~ ;l 
ftrqi ~n~ ifir ~ amif 11ft t ~ 
~ if m't ~rif if ~ it; rn 
arr~ ~ ~~ t n 11ft ~~ -m t 
~ ~ ;f Q'1i t I ~ ;f Q;ifi "I11l 
~ if ~~ t fill ~ ('I' ~ ~. 
IIi1 if(f ~~. 1!fT~ rn ~ IfmI' if 
;r(f ~~~ m ~ ~ !lit ~ 
~ gtt ~if if ~ t if~ it; ~ ~ q: 
mr @: 

"While on one side vehemently 
condemning communism with all 
its manifestations of violence and 
bloodshed the Congress Govern-
ment are on the other 'side eager-
ly applyinl all their resources 
either to create new breeding 
centres of communism or to 
strengthen the already breedinl 

centres of communism i.e. 
mechanised industries which are 
the real breedin, centres of com-
munism." 
11 A.M. 

~ ;f.~ ~1Ift \R~ ~mT 
(t '-ft I ~ ~ "'"iT f.lr \R 'tiT 

IflfT tffurr11f ~ I '" ~ Itft 
~ ~ qf~~~qt t I w 1l ..=t( 
fi·~tflfi~ ~~~1l 
« 'I'R~t·ll.~~j I ~ 
Jtft f~ ~ 1l ~ ~ ~. 
q: crnr if'~ t I ~f.t;;;, 1l ~ ~ ~ 
i ~ 3JTCI' it; -rnq srrvf.:rr ~ ~ 
W fit; ~q m ifiiI' ~ii ~;mr;jf 11ft 
~ 1l ql ~~ I ~ar ~~ ~If ~ 

~ !fiTlf~~qf if q'~ ~~ ~ 0fiiI' a'Ifi 

~ ~ ~~(t~ ~~I am: 
f,;m t:!;ifi ~ \J@I'Pr IfiT ~Il q'ifq;f ~ 
;nr~q, ~1iT ~m ~ 'if~ ~T f.:r.v~ 

ifiT 'lU mer;;- ~ ~ ~ I q: ~ 
~t~t am:~~it;R~(t 
mIT 1l ~ ~ ~. I ~ ~ IfiT ~ 
~t~~tlarr~~~' 
~r ? ij'clf f1r~ 'fil: • 'fil: it; 'i 0 0 

~ ~ firi if(f t. flR if Cfire'if ~. 
( Ootton Mills) • ftr~!fi f1r~(f , 
(Silk Mills), ~~. 
(Woollen Mills), ~t: "' arT 
\1I'RfT t I ~ n iti. ~ ft"~ 
IIiT \Jm ~);l ~ t .? am: IpfJ' 3f'n': 

q fimr if "{(' aT ~ crt omr '" 
iII'rol ~ t ? ~ If ~ ~ffll ifiT 
w"6TIr~~mr~ I ~~~~ 
.... ~ W fit; ij'clf ~ ~ ~ 40 ~ 
~ttNt~it; .~to\ifN1 
~ iIlt ~ arr ::IJT(fT aT 81'raVl ami' vft 
~ ~ ~~')1ft t fit; t'f ~ 
mrr if ~ 8JT1l '11f qT " I ~ 
8I1R ~ ~ 11ft ~ ~ if'(f ~ "'!liN qt ~ I aIR \'It ~ ~ "" 
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~ ~ ~ ~ ifIllIit'rr t 1(( t 
:a'iI' lfiT .~ ton, ~ ~ '4T ~ :a'iI' ~ 
;r(t t mt, W{ ~ \'If\ ~ ~ ~ 
WI' ~ mt vf q: '4T an1I' "I1Y ~ qftt 
tl~~~~~~ ~ 
~ vrr q: an1I'"I1Y ~ ~ t , 
~ ,-r1R ~ ~ IIfI' ~!fiT 
~m~ ~~~mrt,~ 
~ott~ ~~ ;:r(t~t, 
mr;;r iif'RT ~ ~i'\1 rrtl' ;;rnrr t , 
~~~i5ft ~am~T 
;l ;m~~~it;~.q t 

qor;f ~\~~ ~ ~ ~ m-r vrr , 
~" ~ it; m Ipff pt, ~ ~ JU 
;r(f ~ t, ~ ~ mq;l ifIl 
~-q"lf t ~ ~ ~ ~ Ifi1: ~ t, 
~ ottRinl ~ ~ ~ mrm 'I'T'f 
IIi1: ~ t, IfZITfIf;' ~ ~ ~ 
lIi1"I'~m~ifIlp ~{Ilfim 

qlff t q ~ ~ 0fi1f mr qlff t 
fit; * IftlT Ifij 1 ~ ~ ~ .r ~ 
~, ~) IRIT ~ ~ if q ~ ron -
t ,~ij'("""*,'\to45 (Cyclqs-
tylod) Ifi'rn'\8T ~ '" ~ 
11ft m mw IIfI' ~ ~ orli'ffii t , 
~ ~~IIfI', ~~\ij'. 

.. 'It"~, IPfr SI1TRr ~, q: \1 
~~ ~t tr 1ft tl 11' 
ij'II1mT i fir; q QTIIi IRil 11ft' ..nt 
~ ;r(f.n- , m '" 'Ii q ~ ;r(\' 
~m fI1rr t Ai ~ ~ ~ it; ror 
...;~t"ffi'~ arf1l ~ ~~t, 
~ If.'1froif ~ 'fiij' ~ m ~ qr, 
~~;f~, ~;l~, ~~ 
fir~ ~;l ~ if; orrt ~ ~ ~ 
;r(f fir;tfr -, 

1{ ar.r~~~1l~~ 

i fit;' •••..•. 

~,,~ : '" ~ tt ITt 
t, rrt;r ~ ~ ~ 'TIl t I 

~ 'ft'I : 8f1i"( arrcr ~ ~ m .. 
11'~~~pq,!, 

~ 'It" : qf';f tiP!?: it 'I1l, 
t~if(f~~, 

~ ~: ~ ii"RI' t *~'Imn 

[English translation of the above 
speech] 

Shrl Bhatt: Sir. the problem of 
cottage industries is one of utmost 
urgency and importance. We have 
been from time to time discu5sin, 
various measunHI to encourage cot-
tage industries and at develop in, 
them. Also, to achieve that, end. 
various schemes have been formulated 
and reports SUbmitted .. But. despite 
all these things the condition of cot-
tage industries-espeeially of hand-
loom industry which command the 
flrst place among the Indian Cottage 
.Industries-is not 'satisfactory. You 
can well. imagine their plight trom the 
cut motions moved by the various 
Members. A booklet entitled "Direct 
Action" was submitted to the hon. 
Prime Minister and the Members of 
the All-India Congress Committee by 
the Madras Provincial Handtoom 
Weavers' Congress. Nidubrolu (Dutt. 
Guntur) on the 15th April. 1950. In 
this book is deljcribed the condition of 
the handloom weavers not only ot 
Madras but of aU the parts of the COUQ-
try. Referring to the conaequences 
that would follow in case no earl)-
solution was found they said on pale 
31: 

"While on one side vehemently 
condemning Communism with all 
its manifestations of violence 
and bloodshed the Congress Gov-
ernment are on the other side 
eagerly applying all their resources 
either to ('reate new breeding 
centres of Communism or to 
strengthen the ah'ead,y breeding 
centres of Communism, i.e. mech-
anised industries which are .the 
real breeding centres ot Com-
munism." 

So they had Jiven this warning. but 
I cannot say whether it produced any 
eRect. 1 know that .t preHnt we are 
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[SbriBbatt] 
confronted with manifold issues. It 
is not that I am not appreciating the 
difficulties which the Government are 
facing today. I know that we are 
passing through a very critical period. 
.But may I take this opportunity of 
submitting to the Government that so 
far as this matter goes, they should not 
believe in red-tapism or bureaucracy 
and take some concrete step in order 
to improve the lot of this industry. 
What is 'needed is -that firstly, we 
should take such measures as would 
encourage this impol'tant industry to 
make further progress and secondly, 
we should provide all facilities to 
handloom weavers so that they may 
easily earn their livelihood. But we 
are doing just the reverse thing, that 
is. we are encouraging mills. How 
many mills are there in all, I ask, 
The number in any case would not 
exceed say 400. This covers all the 
cotton mills, silk mills. woollen mills 
etc. Are we to understand that the 
mills alone can save us from ruina-
tion? In fact. things are not such. 
Anyway, I do not want to go into all 
these details. I am not. for the pre-
sent, pleading for charkha to be used 
in every home, as was advised by 
Gandhiji. Had his desire been lulfUled 
it would have been undoubtedly a great 
achievement. But it is our misfor-
tune that we could not fulfil it. Well, 
it is a different thing. But we cannot 
do without improving the conditions of 
these handloom weavers at least. The 
first step in that direction is to ensure 
an adequate supply of yarn for them. 
Now we are not in a position to sup-
ply them even as much of yarn as was 
provided to them in 1949. As a result 
of this. handloom weavers also are not 
producing as much cloth as they had 
produced that year. Handlooms go a 
long way to meet our cloth require-
ments thereby solving the cloth pro-
blem to a great extent. but we do not 
seem to give such attention to them 
as ought to have been given. In 
reply to a question the hon. Minister 
had made a statement in this regard 
on March 8, 1951. But we are not 
aware of any subsequent action if at 
all it was taken. The present discus-
sion on the budget estimates is nothing 
more than a mere formality for I can 
say it for certain that the information 
given to us by the Government In 
regard to the working of the various 
Ministries and Departments is not suffi-
cient. Take for instance the case of 
the Ministry of Industries. The en-
tire thing does not cover more than a 
couple of cyc10styled sheets. How can 
it be accepted that this much is suffi-
cient in regard to such a big Ministry 
as the one in question? I believe there 
was no need whatsoever for this farce. 

The papers do not even refer to any 
measure to be taken in order to en-
courage the hand loom industry. The 
Planning Commission and others did 
deal with this subject but the hon . 
Minister of Industries did not consider 
it proper even to touch that point. 

Now I would take a couple of 
minutes more in order to explain ...... 

Mr. Deputy-Speaker: Five minutes 
have already passed. 

Sbrl Bhatt: If you allow me two 
minutes more Sir, I would finish my 
point. 

Mr. Deputy-Speaker: No, I cannot 
allow any more time now. The hon. 
Member has already taken five 
minutes. . 

Shrl Bhatt: Well, I close. 

Sbrl J. N. Hazarlka: My object III 
giving a cut motion is to draw the 
attentUm of the hon. Minister that In 
the coming year he can produce various 
grades of yarn for the hand loom weav-
ers. This was also pointed out by 
my hon: friend. Mr. B. K. Das. We 
are told that 800 million yards of hand-
loom cloth were produced in 1951 and 
I hope Government can allot more yarn 
to the various States for the handloom 
'weaving. I think this cottage industry 
must be developed and if that is done, 
a lot of cloth scarcity will be removed. 
As the hon. Minister once admitted. 
there are a large number of handloom 
weavers who require a regular supply 
ot yarn, especially in the South and 
N. E. F. P. I may state for the informa-
tion of the House that the women in' 
Assam regularly weave cloths for their 
domestic use. The people of Assam 
do not take to this work througbout 
the year. They raise only one crop 
and after that they attend to their 
cottage industry of weaving and this 
means that they depend both on agri-
culture and on cottage industries. I 
may saY' that weaving is not their 
profession but it is only intended to 
make them self-sufficient. For the last 
few years Government had not been' 
able to supply yarn not only to various 
States but to these women weavers 
especially in my State. This is a, sim-
ple thing to which I wish to draw the 
attention of the hon. Minister. I sug-
gest that the hon. Minister should lay 
stress on coarse and medium cloths 
and issue' instructions for their pro-
duction in the near future. They 
should measure 32 inches in wid tho 
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l'bere I. a creat demand for such cloth 
In various States for the use of labour 
and the peasant population. They do 
not require cloth measurllll 48 inches 
wide or very ftne and superftne cloths 
for their daily use. They only want 
coarse and medium types of cloth for 
their daily use. A large number of 
han. Members in this House use coarse 
and medium cloth. That is also the 
case with 80 per cent. of the population 
in this 'country. With this 'object in 
view 1 have given one cut motion with 
respect to the reduction of the excise 
duty also on coarse and medium cloth. 
I must say that the excise duty on 
coarse and medium cloth should be 
minimised. It should be brought to 
'nil'. if possible. On the other band. 
the export duty on cloth which has 
been recently raised from ten per cent. 
to 25 per cent. ad valorem, as the hon. 
Finance Minister said, should be fur-
ther increased to the extent of at least 
50 per cent. ad valorem so that the mill-
owners, may not Bend the medium and 
coarse cloth to foreign consumers, but 
release them to consumers in our own 
country, This is the object of my cut 
motion. 

This cut motion is connected with 
some other Demands and I should like 
to make a few observations. Our sugar 
industry has sufficiently grown up and 
it does not require any prot~ction any 
longer. Protection has brought many 
evils to the consumers. So fllr as the 
industry is concerned. it is quite all 
right; but any continuation of the pro-
tection to the sligar industry is not 
conducive to the interests ot. the con-
sumers. I would request the hon. 
Finance Minister to consult the Tariff 
ComJUlssion and see whether the pro-
tection to sugar industry can be stop-
ped. 

Mr. Deputy·Speaker: That does not 
arise out of this cut motion. 

Sbri J. N. RaDrlka: The cut motion 
Is with regard to industries. 

Mr. Deputy-Speaker: Cloth includes 
sugar? 

Shri J. N. Raurlka: Demand No. 2 
relates to Industries. By tne wa;y, I 
am pointing this out for the considera-
tion of the hon. Minister. 

Mr. DlU)Ut;y-Speaker: A Speciftc sub-
ject has been shown as the subject-
matter of the cut motion. The hon. 
Member cannot divert from that, I 
think the hon. Member has already !laid 
enough. 

Sbrl J. N. Razarlka: 1: hope the 
points that I have raised will receive 
consideration from -both the Minister 

of Industries and th* Minister of 
Finance. 

Slad A. C. Gaba: I Uke to draw tbe 
attention of the hon. Minister of Indus-
tries to the proposal for State trading. 
This matter was discussed in the House 
several times; but now it seems it has. 
receded almost in:o oblivion. For 
some time there has not been any men-
tion of this matter in this House either 
from the Government side or from the 
side of the non-offtcial Members. But,. 
I t.eel that most of the corrupt prac-
tices now connected with industries can 
be traced to the prevalent curruption 
in the commercial section of the com-
munity. 

1 would like to draw the attention 
of the hOIl. Minister to the state of 
affairs that follows when an industria-
list is also allowed to be a commercial 
man. For example. the managing 
agent of a textile mUl sets up some 
selling agency, something like a bena-
midar organisation, composed of his 
own men, In the case of the jute mills, 
we know the managing agents have also 
been allowed to be the shippers and 
exporters of manufactured jute. In 
a way. they have also been entrusted 
with the authority to supply the raw 
jute to the jute mills. The managing 
agents were making profits in all the 
three stages, depriving the poor agri-
culturist!> of their fair price for the 
jute. They were getting an almost 
uneconomic price. not of course this 
year, I refer to las\ year's prices. 
The managing a~ents were makin .. 
inordinate profit as shippers and ex-
porters of manufactured .oods. and 
depriving the shareholders of the 
jute mills of their due share, The 
entire corruption in the jute industry 
and all the evils that the jute industry 
is suffering from now, are due to this 
fact that the industrialists have also 
been allowed to act as commercial men. 
In the case of sugar also, it is the 
manufacturer of sugar who is in some 
shape or other the Belling agent of his 
product. We find the same thing in 
the case of cement also. 

The only remedy for this is that 
there should be State trading. The 
Government in all seriousness set up 
a Committee; and the Committee made 
certain recommendations. The Gov-
ernment have not taken any steps ~o 
implement any ot those recommenda-

-tions. I think the Committee made a 
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definite recommendation that as re-
gurds the hundling of ju:e products, 
State trading should immediately be 
started. I do not know why Govern-
ment have not taken any steps. I 
think during the last two or three years 
the Government ought to have learnt 
enough of the evils of leaving the 
whole thing to the commercial-cum-
industrial section of our community. 
I would again like to draw the atten-
tion of the House to the evil system 
of allowing the industrialist to be the 
commercial man and to be the hand-

. ling agents and selling agents of the 
products of their own industry and 
secondly to the necessity of having 
State trading is these matters. 

Then, I would Uke to invite the 
attention of the hon. Minister of 
Industries and the hon. Finance Minis. 
ter to another important ques:ion. I 
think the Planning Commission on page 
159 of their report has noted the im-
portance of this matter, that is modern-
ising and renovating the plant and 
machinery. Previously the excess 
profits tax was earmarked for this pur· 
pose. Now. I think a good portion of 
that fund has been allowed to be 
diverted. I mention this point parti-
cularly from the point of view of West 
Bengal industries. West Bengal, 
merely because of the high density of 
population of over 800 per square mile 
and because of the paucity of its agri-
cultural possibilities, has to be a highly 
industrialised State. Even now, I 
think West Bengal contains 40 per cent. 
of the industr,ies of India. I think 
last year it conlributed about Rs. -,0 
crores out of the Rs. 67 crores of ex-
port duty that has come to the Govern-
ment of India. For the next yfA,1r also, 
I think Calcutta is going to contribute 
Rs. 52 crores out of the Rs. 65 crores, 
estimated to be the revenue from ex-
port duty. 

So, it is a matter of importance for 
the whole of India. It is a matter of 
vital importance to West Bengal. Most 
of the West Bengal industries are old 
industries, most of which were started 
about 30 or 40 years ago, They re-
quire to be modernised and renovated. 
Only the other day. in reply to my 
question, the hon. Minister of Indus-
tries said that the Government were 
devising means as to how to modern-
ise the jute machinery. J would like 
to be informed what definite plan 
Government has go~ on this pOint and 
how Government are going to make 
the funds available to these industries 
for renovating and modernising their 

, machinery and plant. In this connect-
ion, 1 would like to point out another 
factor. Most of the industries in. 

Calcutta were, and are even now own-
ed by non-Inc;lian interests. It is not 
so much. their concern to modernise 
the machmery. Their only concern is 
to g~t as much as possible for the pre-
sent. They care little as to how this 
industry will fare ten years hence or 
20 years hence. They mar not give 
much attention to modernlsing and 
renovating the machinery anti plant, 
Government should be very careful on 
this point. 

I wish to touch upon 'another small 
point and that is about cottage indus-
tries. We have been hearing of de-
centralised economy and all these 
things, all these years. There· is also 
a Cottage Industries Advisory Board 
and in 1949 in the Industrial Policy 
Statement also something was men-
tioned for fostering cottage and small 
scale industries. But I do not think 
the Government can take credit for 
having done anything appreciable in 
this respect. I would like the Govern-
ment to have a definite policy as re-
gards the establishing of decentrallsed 
economy based on cottage 'industries 
and more particularly based on co-
operative methods. From the Report 
of the Planning Commission and the 
'Government's policy enunciated in 
their industrial policy, it is evident that 
the Government has got an intellectual 
appreciation of the necessity of having 
cooperative and small-scale cottage 
industries; but I do not know whether 
they will have the nerve to introduoe 
such a system and implement that 
policy which has been advocateGl by 
them. 

Shrl 8. C. Samanta: The White 
Paper says: 

"The total production of cotton 
textiles was about 4,080 mUUen 
SP.l8A u0!IHw VY9'e lSUIB'B SP.I8A 
in 1950, while another 800 million 
yards were produced by the hand-
loom industry." 

INow, I want Ito submit that the 
production of cotton in India has also 
increased and this may be found from 
page 90 of the Explanatory Memo-
randum where it is given that frc1m 
76·2 in 1940 it has come to 262·7 in 
1946 and the production of cotton and 
cloth as it stands now is I think. suffi-
cient to meet the /demands in the 
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country. When we go into the interior 
of the villages the people come to us 
and demand the decontrol :Of cloth 
because they see cloth in sufficient 
quantities in the markets and bazaars 
but due to the difficulties which arise 
because of the control, they are not 
able to get cloth. They find that Ihe 
difficulties 01', 'this control ostand in 
the way of their getting cloth. I 
would, therefore, request Government 
to consider this question s!!riousiy, 
and decide whether the time has not 
come wnen we should decontrol cloth. 
If· it is the policy of Government that 
because of the evil effects of control 
this system of control should be pro-
gressively reduced, they should take 
IIteps. The Government would do well 
to decontrol cloth and the people will 
feel much ben~ftted. 

Prof. S. L. Saksena: I do not want 
to take up the time of the House now, 
for 1 would like' to speak in connection 
with the Demands under the heads of 
Defence and ,Foreign Policy. 

Shrl Alexander: The Government by 
their import policy .and by reducing tht: 
duty on copra and cocoanut oil have 
brought about great hardship to the 
cocoanut producers ,of Kerala. The 
very name "Kerala" indicates that that 
is a land of cocoanut trees and the 
people there are mainly dependent on 
the products. of this tree. About tifty 
per cent. of the population depend 
chieHy on cocoanut and its products 
for their mainstay, for buyinJ( their 
foodstuffs. their cloth. in short their 
everything. And for another 25 per 
cent. of,the population cocoanut pro-
ducts are their second line of defence. 
In the report of the last census of 
Travancore-Cochin these facts have 
been collected and it is from that col-
lection that' I am quoting these flgures 
and making these statements. Now, 
by reducing the duty on cocoanut-and 
the Ceylon Government having taken 
advantage of this opportunity to reduce 
their export duty on Copra and coco-
anut oil-the Government has been 
responsible for brinJ(lnJ( down the 
price here to Ii very deplorable level. 
The price has been reduced to about 
Rs. 1.600 per ton of cocoanut oil and 
in Travancore the price ot cocoanut 
is reduced by about Rs. 16 per 
hundredweight. Formerly it used to 
be about Rs. 28 per hundredweight 
and now it Is about Rs. 12. All 
the same the cost of production has 
gone up aU round. and it is now about 
four or five times as high. Cost of 
labour has gODe up. cost of manure 
has gone up and the cost· of:nany 
other things connected with this 
Industry has ,one up. It seems lome 
people here think'that a cocoanut tree 

once planted needs no more attention 
or money to be spent ori it. That is 
not so. The land has to be dUB three 
or tour times, manure has to be ap-
plied and so many other things hsve 
to be done to it in order to produce 
the cocoanuts. About 12 years ago 
there was a slump in the cocoanut 
trade and this led to a lot of agitaUon 
and it was as a result of that agitation 
that this import duty was levied. At 
that time the cocoanut producers ran 
into heavy debt and Government had 
to pass a Debt Relief Act and most of 
the properties of these people were 
mortgaged. It was only when the price 
went up due to the war and .jther 
causes that they were able to reha}~ili­
tate the co('oanut industry. Indi .. Is 
not self-sutBcient in the matter at 
cocoanut. I do admit. But it was due 
to the good price they ,ot that the 
people engaged in it were able to in-
crease the production of cocoanuts. We 
take it that the duty was reduced due 
to the pressure of the industrialists 
here in North India. Here the 011 is 
mainly used for soap industry and hair 
all manufacture. and I may point out 
to the House that only a small quanti-
ty of the cocoanut oil is used for thele 
toilet preparations, And aj; these ton~t 
preparations are a luxury, and even 
if the prices go up in these thin,s, t.he 
people can afford to pay' these prices. 
But If the price goes down in the pro-
ducing area the poor ryots are affected 
very much. You know that in Travan-
Core the average holding is only Rbout 
two acres or less. 

Shrimatf Velayudball (Madras). 
What about those who have no land 
at all in Kerala? 

Shri Alexander: They are also in~ 
directly affectcd by this fall in price. 
The average holding is only two at'rell 
or less. whereas in Ceylon the cocoa-
nut estates are about ten acrea each lind 
they have taken this opportunity to 
benefit their producers. 

There Is also a slump in the fibre 
coir market and it has also af'fected 
the price of cocoanut. Where: 80me of 
us Members met the hon. Minlater the 
other day he assured us that steps. 
were being taken, that the situation 
would be watched and that a decision 
would be taken before the session 
was over, But we are yet to hear from 
him. The Deputy Minister also as-
sured us in reply to a question that 
the situation was being watched. I do 
not know when a decision will be 
taken. If it ('omes too late it will ad-
versely affect the lower rrJlddle "tau 
people of Kerala. With thl~ note of, 
warning I ask the han. Minis,er to ex~ 
pedite ihe decision and reinstate the 
import duty so as to help the cocoanut 
growers' ot Kerala. 
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8brl V.I. Gupta: Till recently the 
,ute industry in India was considered 
to be a very profitable one. The niill-
owners have made enormous proftts, 
the exporters have made huge pro-
fits and the petty growers also have 
made a lot of money. But now the 
situation is very gloomy. . There is a 
cloud of depression spreading all over 
and w~ do not know whether in the 
near future this depression may not 
create a great havoc in the jute indus-
try. 

I am glad to notke that our Ministry 
of Commerce have been alert and have 
reduced the export duty from Rs. 1,500 
to Rs. 750 a ton. that is by 50 per 
cent. But this reduction by 50 per 
cent. in the export duty has not given 
any fi1lip to the export of jute qoods 
from India and the demand from 
America for Indian sacking or heflsian 
has completely stopped even after the 
reduction of the duty. What is the 
reason? 

Before the war the duty was only 
Rs. 35 per ton. But subsequently 
after the separation of Pakistan from 
India there was scarcity of jute in 
India but there was a greater demand 
for Indian jute goods. The duty was 
gradually raised by the Government 
from Rs. 35 to Rs. 75, then to Rs. ~50, 
later to Rs. 750 and finally to Rs. L,500. 
Whatever was the duty imposed by 
the Government, foreign countries, es-
pecially U.S.A. used to purchase huge 
quantities from our mills. They were 
piling up all the materials for some 
ulterior purpose, perhaps on account 
of the Korean war. Even when the 
duty was at Rs. 750 a ton, Americans 
used to place hUle orders and in spite 
of the controlled rate of Government, 
they used to purchase jute goods in 
the black market. What is the pl)si-
tion today? You do not find any 
demand from America even at this 
reduced duty.· The mills have ac(;U-
mula ted huge stocks and the stocks 
are not moving into market. l'he 
srowers are having huge stocks of raw 
.jute with them and there is no buyer. 

Previously the Government h~ 
encouraged the people to grow more 
jute. India has increased its produc-
tion but the jute is now lying idle. 
The mills are not taking it up. In 
the Vizag district'· jute is grown 
though it is not of the same quality 
as the West Bengal jute or the jute 
grown in Pakistan, which I .believe is 
considered the best by the mIll-owners. 
The jute produced In India is not of 
the same quality all over the country. 
In the Vizag district there are two 
mills and the jute grown there 

Is considered inferior In qualIty. 
It is called by the name of 
me.ta and it is not much used by the 
mill-owners for manufacturing sack-
ing, gunny or hessian. All the me.ta 
produced is lying with the cultivator$ 
and unless a market is found for ft, 
there is no hope for the cultivators. 
Where is the market? The mllls are 
not purchasing it and the foreign 
market has gone down. There are 
still some countries which may take 
this mesta for some purpose Or other. 
Till 1949 this mesta was allowed to 
bt! exported but afterwards on ac-
count of the scarcity of jute in this 
country the export was stopped. Even 
now the Government are not able to 
see the necessity of permitting this 
mesta to be exported" although it is 
not of much use in India and is not 
required by the mills. It must be 
allowed to be exported. so that the 
cultivators can ('on vert their stocks 
int,p mon6(Y. There are only two 
countries, France and Italy, which 
take mesta. Unless immediately the-
Government is prepared to permit the 
export of mesta to these countries, 
innumerable poor cultivators' who ~lad 
taken to cultivating jute at the In-
stance and encouragement given by 
the Government will be ruined. 

I have given two subjects under the 
cut motion. The other ione ~s .he 
tarit'!' policy. May I speak for another 
five minutes? 

. Mr. Deputy-Speaker: Only one sub-
ject will be allowed under one cut 
motion. 

Shrl V. J. GuPta: I want to address 
the House on the dangers of the Gov-
ernment's tarit'!' p'olicy. They have to 
revise their tarlt'!' policy. By dolnc 
so the Finance Minister will be losing 
a heavy amount. He has shown 
Rs. 92 crores as surplus and this 
closing balance may be Rs. 92 crores 
in the coming year as opening balance. 

Mr. Deputy-Speaker: The hon. Mem-
ber is arguing. They are two diff-
erent subjects altogether. Under cne 
cut motion there can be only Olle 
subject. However, I shall treat it !.IS 
a special case of a cut motion relat-
ing to two subjects-one regarding 
the expor't policy which he has con-
cluded and the other on the tarill 
policy. 

Shri V. J. Gupta: Our Go~ernment 
is anxious to get as much mcney as 
possible through the tarit'!' in the 
name of protpctive duties. Last year 
we raised the tariff on imported pen-
cils, fountain-pen inks and other 
articles. As a matter of fact even 
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wood screws and wire nails were in-
cluded. What is the result? Our 
products have not improved. Ot. course 
we have got a large amount of money 
by the import duty but we are really 
raising the price of really good articles 
of foreign manufacture. It is a good' 
idea to see that our industries im-
prove but are the industries improv-
ing? How many of our friends who 
have motor cars are using Indian bRt-
teries, irrespective of the import duty 
on them, they are going in for Exlde 
and other foreign batteries, because 
the Indian battery is so poor in quality 
that nobody is going to waste his money 
on them. When you impose a protec-
tive import duty you must see whether 
the industry is improving or not. In 
the matter of pencils even the best 
Indian pencil is not equal in quality 
to the cheapest 'foreign pencil. Why 
then do you increase the duty on 
foreign pencils'! Let it be assumed 
that Indian pencils are very good but. 
what is the quan'ity produt'ecl'! The 
whole country does not produce enough 
pencils sufficient for one mOnth's con-
sumption of India. In such a case 1 
cannot understand the policy of' in-
creasing the iinport duty on the ground 
that it was meant· for the protection 
of Indian manufactures. 

Mr. Deputy·Speaker: How then will 
Indian industry improve? 

Shrt V. J. Gupta: Wherever a iood 
article is produced, give it all en· 
couragement. Then give any extent 
of protection by means of a duty. But 
actually if you look at articlp.s like 
hurricane IRnterns, wire nails, screws 
and other things you will find the 
Indian manufacturers are maintaining 
their own bad quality without any 
attempt to improve it because they 
are helped by the Government with 
this protective duty. Therefore, Gov-
ernment should have to revise their 
policy if they are really interested in 
Improving the industries of India. 

Shri Kamath: I have only one point 
to touch upon, and that is certain 
anoll\!llies which have come to my 
notice with regard to the grant of im-
port licences and to which I shall draw 
the attention of the House. The HOUle 
Is well aware, and so is Government, 
that O. G. L. 11 was cancelled in 1949. 
In that O.G.L. cotton and art sUk 
piecegoods had been included. That 
means after its cancellation the im-
port of cotton and art silk piecegoods 
was t'ompletely prohibited, For the 
ls!'>t three years this O,G.L. 11 ,tood 
canccllC'd. but I find that in the tffi-
cial list of import licences in the Gaz-
ette the following licent'es have beeu 
gran"e'd by the Chief Controller of 
Imports and Exports during the woek 

ending 1st December, 1951, to three 
partles-I would not mention their 
names, but they were granted to three 
parties, three firms in Bombay-and 
the value in rupees 01 these import 
licences comes to about Rs. 25 lilkhs. 

Mr. Deputy-Speaker: Each or to-
gether? 

Bbrl Kamath: Together all the three 
come to about Rs. 25 lakhs. At the 
time of cancellation of O. G. L. 11 and 
thereafter Government had declared 
and made it clear to all the Importers 
that no concession licences would be 
granted with respect to these Item~­
cotton and art silk plecegoods-even 
though they might have had firm con-
tracts or commitments with foreign 
flrms. But in spite of this declaration 
and in spite of this clarification of 
policy made to all importers the Gov· 
ernment seem to have gone out of Its 

- way to grant lic'!!C1c!.'s tt') tl'lese three 
parties or three firms for the import 
of cotton and art silk goods on 1st 
December. 1951. that is two ml)nth. 
ago. If Government wanted to grant 
such concession licences they I'1hQuld 
have made it public so that other im-
porters also might have got an op-
portunity to take advantage. 'If this 
policy. This action on the "art of 
Government ,in granting licences to 
these three parties has created cUI un-
fortunate. an unfavourable imprc!slij(ln; 
it smacks of favourItism on the pal't 
of Government when these commodi-
ties were prohibited and yet licences 
were granted to only three parties and· 
the policy of Government was not made 
public to all the importers in this Hnc. 
An explanation is called for. 

ShrlmaU VelayudhaD: I would Wee 
to oppose what my hon. friend. Mr. 
Alexander has said. This may bE: my 
valedictory speech in Parllamen~, but 
I do not want the people of Keralu 
to go undefended. The hon. Menlber, 
Mr. Alexander moved a cut motion for 
enhancing the price of cocoanut and 
cocoanut oil. I am not loini to speak 
from the point of view that he ex-
pressed here or for the interest that 
he is representing here. I want only 
to speak for the poor people of Kerala. 
The reduction in cocoanut prices hal 
come as a blessing to the poor pl'lople 
in that part of the country. They are 
accustumed to use cocoanut oil for 
cooking purposes and for bathing pur-' 
poses and certainly they were looking 
to the day when the price ot cocoanut 
oil would come down.. Thcr;r is some 
truth in what the hon. Member, Mr. 
Alexander has said; There are people 
who will be 10sinR heavIly by this 
reduction in the price of rocoanut. 
At the lame time I must submit there 
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[Shrfmati Velayudhan) 
will be an even larger number who 
will be benefited as a result of this 
r~uction in the price. ~ey need 
even more cocoanut oll these days when 
rice is short and they are 'orcel'l to 
fall back upon wheat; they cannot take 
chapatis but they may lik~ to take 
wheat in the cooked form addinJ co-
coanut oil to it. Then the poor people 
have other uses too of cocoanut oil. 
I do not think hair oil is a luxury for 
the poor people. If the rich can use 
it there Is no reason why the poor 
cannot. Those who have the where-
withal will buy It and for those who 
cannot buy it a time may come when 
they too will be able to buy it. 

Mr. Deputy-Speaker: They may not 
be able to buy scented hair oil. but 
ordil}ary hair oil they may be able to 
buy. 

Shri Alexander: May I know from 
the hon. Member what percentage of 
the cocoanut produced there is used 
for purposes of food? 

Shrimati Velayudban: I have not 
calculated the percentage but from the 
commonsense' point of view r can 
understand that the poor people will 
stand to benefit by this reduction in 
prices. There have been' so many 
scandals about cocoanut oil ill my 
State. I do not think there will be 
any such scandals if the price of the 
·cocoanut is controlled or !;ept at a 
, particular level. Those people who 

sell cocoanut and its products have 
been enjoying high prices for a pretty 
long time. during the war and after it. 
Whenever there was a slight increase 
in the price. the price all over. even 
in the smallest shop. was raised auto-
matically much to the disadvantage of 
the poor people. There should be some 
time between the clima" when t~e 
price reaches the zenith and the anti-
climax when it falls rapidly down. 
The price may rise due to action like 
this on our part. but there should be 
some time when the poor people can 
enjoy. 

Tbe Miulster of Commerce and Indus-
try (Shri Mahtab): During the brief 
period which is at my disposal I shall 
try to explain the points which have 
been raised in the course of the dis-
cussion. As regards the handlo(.m 
industry. this time the complaint has 
come trom quarters from which this 
sort of complaint was not coming. and 
I am glad to notice that Mr. Gokulbhai 
Bhatt has at last taken inter/'!st in the 
handloom industry. Many a time have 
I explained to this House thRt the 
difficulties throuih which this industry 

Is passing are for the time ' being 
beyond our control and I shall explain 
briefly how that situation· has arisen. 

. As the House knows. in the beginning 
of 1951 it was clear that the handloom 
industry was practically starving and 
there was an acute shortage 01 cloth 
on account of the export policy whkh 
was then being followed. Immediately 
steps were taken and Mr. Das will be 

. pleased to know that the steps whkh 
he now suggests were taken in the 
beginning of 1951, an~ those steps 
were more ri/{orous than what is re-
ported in the Press about the measures 
taken in Pakistan. The steps we 
took were these: The mills were 
asked to pack at least 87l per cent. 
of their monthly production for sale 
for internal consumption of yarn 
here. The spinning mills were re-
quired to sell at least one-eighths of 
the total quanWy of yarn sold by them 
in the years 1949 and 1950 taken 
together. For these purposes no new 
law was necessary •. because 'mder the 
existing law we could take t.hese steps. 
The result of these steps has been that 
the supply of yarn for internal con-
sumption has risen from 30,000 bales 
in JanuaTY 195L to 64.103 bales in 
December 1951. Practically. the r,upply 
has been more than double by Deeem-
ber. and the acute shortage which was 
existing in the beginning of 1951 did 
not exist ... 

Shri Bhatt: What was the avt!rage .. 

Shrl Mahiab: Please wait. The hon. 
Member is new to the subiert and 1t 
would be better if he will kindly 
listen to me first. In the beginn ing of 
1951 there was no doubt a very acute 
shortage of supply of yarn ! 0 the 
h(lndloom~. hC?C'ame it wn~ on1:r :W.!)(lO 
bales. 

With regard to the supply, Ihe sup-
ply was about 80.000 bales per month 
in 1949-50 and as a result of that 
supply there was a sort of glut and 
many cooperative societies dealing in 
yarn came to grief. I can dte one 
instance. The Madras Cooperative 
Society was practically ruined and at 
last Government came to their rescue 
and helped them to export this yarn 
to other countries in oreier :0 ~ave them 
from utter ruin. Tbat was the posi-
tion then. 

Now. we have a HandloomCommit-
tee and some Members of l'arEament 
are also on it. According ~o the cal-
culation of this H:mcnoom Committee, 
about 75,000 bales per month will be 
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required for the total satisfaction of 
the handloom weavers. As I have 
said, the House will realise that we 
have suPPlied 84,000 bales in the month 
ot December, that Is to say, according 
to the estimate of the Handloom Com-
mittee the supply is short only to the 
extent of 14·8 per cent. and this 
shortage will not create the kind of 
difficulty which Is being anticipated or 
described here. What I am afraid of 
is this: Probably the distribution in 
the States Is not satisfactory. Pro-
bablY, the kind of yarn which the 
ha'ndlooms required is not obtained 
by them. 

Prof. S. L. SuseDa: They clln get it 
freely in the black market. So tar 
as my knowledge Roes, the handlooms 
will require yarn ot counts 20 to 30, 
but yarn ot that variety is not avail-
able in larre quantities, and I am sorry 
to say that it is not possible at the 
present moment tor the mills them-
selves to produce or tor the Govern-
ment to call upon them to produce 
yarn of that variety to the extent 
the handlooms require. This is due 
to shortage of cotton. -The coarse 
and medium yarn is made out of 
Indian cotton and to that extent. 
Indian cotton supply is short by about 
seven to eight lakh bales which I hope 
will be made up to a very great extent 
very soon. As soon as that is done, 
the problem of supply of coarse and 
medium yarn to the handloom weav-
ers will be solved. Till then, the hand-
looms will have to be reconciled to the 
supply of fiue and superfine ' yarn. 
Because ot the high prices rot these 
varieties of yarn. It is possible that 
the handlooms are not utillaing them. 
although there is no strict control at 
the present moment over yarn of -10 
counts and above. The yarn quotas 
are not lifted. That clearly shows 
that 1he handlooms do not find it pay-
ing to make' use of this fine and super-
tine yarn. That is perhaps the diffi-
culty. 

I would request the hon. Members 
who take interest in ,this matter to 
be more systematic in their endeavour 
and try to find out actually what the 
difficulties are due to. When you, Sir, 
drew my attention to this dil'8culty 1n 
your district. I made enquiry im-
mediately from the Civil Supplies 
Officer of Madras in order to find out 
the exact reason tor the difficuliy, be-
cause from our figures 1 am quite 
satisfied that the shortage is not so 
great as appears on the surface. We 
are supplying yarn to the State:; and 
the House will be surpl'lsed to know 
that although a fortnight has passed 
in between, I have' not received any 
reply and I have had to :;end a re-
minder for that very purpOile. That 
Clearly shows that there Is some detect 

somewhere in the internal distribution 
which, let all of us try to t.'Orrect. If 
you put pressure on the Central Gov-
ernment to correct the distribution In 
the States, ot course 1ndividually I may 
take up the matter with the State Gov-
ernments and may try to persuade 
them to do the right thin, whenever 
any complaint is made, but to <'&11 
upon the Government of India to issue' 
directives to the State Governmen~s 
to do a particular kind of thing, I do 
not think the House will agree to; nor 
can it possibly be done. Wherever 
there is a complaint on behalf of the 
handlooms, their case will be better 
served it hon. Members take up the 
matter with the State Governments' 
concerned. In these days, unless the 
blame is laid at the proper quarters, 
I do not think any correction will take 
place. Otherwise. if you lay the blame 
at the wrong quarters, the result will 
be that those who are entitled to the 
blame will live under a very safe pro-
tection and they will cover themselves 
up with this' kind of unmerited ('riti-
cism. 1 would request the hon. Mem-
bers to find out the exact reasons for 
the difficulties of the handloom weav-
ers. It is no use referring me to what 
happened in 1950. My hon. friend 
has referred to a report of 1950 whel'e-
in it is stated that unless th's yarn 
problem Is solved weavers will be-
come Communists. If by becoming 
Communists they can get more and 
more yarn. I shall be very much 
pleased. (Shri R. Velalludhan: They 
have already become,) I do not I'Jb-
ject if everybody becomes a Com-
munist and gets something more out 
of that. Therefore, there ;c; 110 use 
pointing that out to us. I am qui:e 
sure that everyone of us will lose out' 
balance of minJ if we do not take a 
systematic interest ill a thing. Wh;it 
is necessary is the taking of systematic 
interest In other peoples' affair •• 
I think the hon. members will 
do well it they take up tQ" 
matter of internal distribution 
with the State Governments con-
cerned, but so tar as the Central 
Government Is concerned we have 
been able by December 19111 to 
supply 64,000 bales and 1 think in the 
COUTBe of this year we shall try, all 
soon as possible. our utmost to meet • 
the position and I think we shall be 
suct.:essfu) in supplying 75,000 bales to 
thr. States. 
12 NOON 

There again, another dlmcul~y arises. 
Nobody actually knows how muc-h out 
of the Stnte allo:ments goes to hand-
looms and how much to powerlooms 
and other industries Dyeing {actor-
ies and various othel' indu:;lrlas lire 
there. A suggestion was made here 
some time ago that the Central Cicvern-
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[Prof. S. L. Saksena] 
-ment should make direct allocations to 
the handlooms. powerlooms and other 
industries. We have given authority 
under the law to the State Govern-
ments not to permit new powerlooms. 
"But the House wlll be interested to 
know that in spite of that, the state 
Governments have been permitting new 
powerlooms. The result has been 
that lar~e Quantities of this allotment 
is diverte:d to powerlooms. There is 
thus an 10ternal conflict between the 
powerlooms and the hanjlooms. It 
is not for us to resoh .. e that ('onftict, 
but it is for the State Governments to 
resolve it. What is to be done there? 
An hon. Member suggested the other 
day at the time of interpel19t!Qn that 
the Central Government should make 
direct allotments from here to the 
powerlooms, handlooms and other 
industries. Of course if the House 
wants that kind of centralised control, 
that can be tried. but it will 1"e verY 

• difficult to work it because the central 
Government have no agency to give 
effect to the decisions arrived at here. 
They must make use of the State Gov-
ernment's agencies for the purpose of 
this control and if in llny State the 
State Government are intent upon re-
cognising powerlooms and giving them 

. yarn allotments it will be very dim-
cult for the Central Government to 
resist it. Of course. we ('an draw their 
attention to the difficulties of the 
handlooms, but that will be merely a 
persuasive measure. The Handloom 
Committee is going to 'lneet very soon 
and this question will be discussed by 
them and whatever steps possible will 
be taken. But this conHict is not of 
a minor nature. The House must 
realise that the conftid which bas 
. arjsen because of the e~ansil)n of 
powerloom industry on t.ccount of 
electrification programmes and other 
factors is one WhlCh \S getting more 
and more acute. That has to be re-
. sglved somehow. 

.1ti: ~ ~~ Il-qr 
t Ar f«~ t'~t 11 \'(000 
~B tf Iltl' mlf 11 ~. ~ lII'iirllfrtt 

. "'~r i I ,i ~ art., ,~~ f~ t 
~~ ~t {f~ ",~,o"o ~tt ~ ~. I fCfi1:: 
~~ t~'\~ 11 ~ 1IIT~T ~~ 
~,!:q'~Of(intel'nal cOllsumption) 
~ ft-r11 flf.ff ~f ~ ~ ~~,~~ ~ ~ 1 

i.~ em'l ~ ~ Gl'lif.:rr "'I~ j 
f" F ~ajr ~~11 ~T f'liEl'of, ~(I' ~ 
q\;l firqr ~ I 

rSbri BbaH: The hon. Minister 
stated that in December 1951 64 000 
bales were supplied. But from' the 
ftgures supplied to me by the Ministry 
it .appears that 72,000 bales \\~re sup-
plied, and the quota allotted for inter-
nal conllumption in February. l!l~2 is 
53638 bales. So I want the hon. 
Minister to clear this ,:,oint. 

ThE! other thing which 1 want to 
know is as to how much yarn is sup-
plied to each handloom every month.] 

Sbri Mabtab: The hon. Member n1ay 
address himself to the State Govern-
ments as to how much each handloom 
gets per month. We do not distribute 
yarn from here to the handlooms. 

~~. Deputy-Speaker: The hOll. 
~1Olster of Commerce and Industry Is 
10 ch~rge of controls and production 
and ~ls!ribution of yarn: 110 doubt the 
P~ovmclal Governments are the agdn-
pes. The Centre of course bas no 
mdependent agency. But when sO 
much has been said on the fluor of the 
House that tpe handloom WE!aver does 
not get sufficient quantity at yarn even 
fo~ a day or two days, is the hon. 
'Mmister going to ask everyone Jf the 
hon. Members to address himself to 
the State Governments? He should be 
in a position to give the information 
on the. ftoor of the House. How is it 
imposslble . for the hon. Minister7 r 
am not a htUe surprised by this kind 
of reply of the hon. Minister. 

~bri Mabtab: If the House so 
deslres, I shall address the State Gov-
ernn:tents, but their replies cunnot be 
recelved at two or three hours' notit~e. 

Mr. Deputy-Speaker: Every hon . 
Minister here must treat the whole 
country as one unit. We have a 
federal system of Government and 
when particularly people are agitating 

, oyer this matter and it has been men-
tJoned on the floor of the House to 
ask hon. Members to address them-
selves to State Governments, I think It 
is not right. ' 

Shri Mabtab: I am very ~r,rrv, Sir, 
that probably I could not express 
myself in a better way. The hon. 
Member wanted to know as to how 
much each handloom weaver ,e:s per 
month. It varies from ~tate to State 
and I have to collect the figures from 
the State Gcvernmenls to let the House 
know al': to how much varn in each 
State is given to the hancllQom weaver. 
Unless sufficient notice is given to me 
it is imposf'ible fot" me to supply that 
information. If it is sugg~s1.ed that 
that information should be at our dis-
posal, some arrangement· sh.,uld be 
made for periodical reports. We bave 
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tried that also. I cited an instance 
j.ust now. When you yourself. Sir, 
'Wanted me to se,=ure some informa-
tion. I have not been able to se-
cure· it in the course of fifteen 
days. Probably. they have got very 
good reasons. . . . 

Shri Kamath: Not to supply the in-
formation. 

Shri Mahtab: ...... tor their inability 
to give me the information. If the 
hon. Member can suggest some ways 
and means as to how this information 
can be collected immediately. then I 
shall take steps to do so. 

Moreover. we have got a regularly 
constituted Handloom Committee which 
meets frequently. I do not know of 
any occasion when their recommenda-
tion has not been accepted by the 
Central Government. That Committee 
is meeting again in a few days and I 
think the whole matter. along with the 
views expressed here by hon. Mem-
bers. will be considered by that Com-
mittee. and decide what steps must be 
taken to help the handloom weaver. 
As I have suggested. it will take some 
time to resolve that internal difHculty. 
My own feeling is that in most of the 
States perhaps large quantities of aUot-
m.ents which are being made are being 
diverted to other industries. This In-
formation we have not yet been able 
to get. In the meanwhile we have 
asked the Census Department here to 
supply us the necessary flgures as to 
the number of handlooms and power-
looms existing in the States. As soon 
as this information is available we 
shall consider the questi:>n of givln, 
direct ·allotment from bere to the hand-
looms and the power looms. 

..,. "( : 1fT"'ofizr ~rsll1W 31'T, 3f1ft' 
~ ~ ~;f q: 'fi~ fltl' ~ 
,,'\ t31'~ 'ThS ~Ift at ~'t"~af ~ 
.~ 1fi'lfT 1f !freT mr;;rr ri'TT 
JPiT ~~ q'r~ f~11I' ~ fit; ~ il'-
Waf IliT ~r ~6' ~T ~ afl"( 
anti!" \iIiI" fap '\ ~ ~311"( 'Tt~ f~( 

. m 1t1tl' rn ~ f4i(f ... r '16' fir\ilS6'f t I 
.~ f~i:TJ1r ~ ~ ~ IliT ~~ ~ 
qi"n ~~ f1f\ila'f ~ 1 ~~ ~a' t{IIi 
~(l;f It1 ~ fimEn i 1 qt ~t 
~... Ifr,\" t 1 {ri ~T 'If~ m 
.1: a01: q ~~ " ~ ~ .,. 

. 421 PSD 

~ lI'It6'T I ~ 11ft ~ i ~ 
~ ~~~ If1l "m ~ i 
~~,~O,'OV ~ m f'l ~ 
~ ~ ~w \ITT fitiyy ~ 
~ ~ It1 ~ ~ IJit·tmr 
~., am:m w ~r ~ 
~1fiTm,. ~i ~ ~~ 
aT~r~"t~1 
[Shrl Bhatt: Sir. the hon. Minister 

stated ju~t now that 75.000 bales would 
be sulftclent for supplying "un to 
handlooms. Is he in a l poshicn to 
state what Is the total requirement of 
each handloom? And now that the 
are supplying 53.000 bales at Whit 
rate It work§ per handloom? I under--
stand the rate comes to nearly seven 
and a half pounds per loom per month 
According to tht' departmental ftgure; 
provided to me the number of actl". 
handlooms-I am not speaking ot such 
looms as ,re lying idle--1s 28 lacs. 
How many of 53.000 bales allotted for 
February have been given to handlooms 
and how m~ny to powerlooms? ThV 
must be maintaining some account 1ft 
this respect.] 

Shrf Mahtab: As I have srald, let us 
consider the whole thing in R general 
way here. According to the Handloom 
Committee's Report. 75.000 bales per 
month will. be sufficient. 

Mr. Depaty-Speaker: At what race 
per loom? 

Shri Mahtab' They have calculated 
that. I am sorry that report Is nol 
with me. 

Mr. Deputy-Speaker: The whole com-
plaint has been t~1at the individual 
handloom weaver does not ret sum-
cient quantity of yarn for work durlnl 
a month. If 75.000 bales are sulftcient 
at what rate does it work per haud-
loom weaver during the ('ourse of 
a month? That is a pertinent question. 

Sbri Mahtab: That is true. That Ja 
the calculation of the Commi.ttee. I 
could have brought that report with 
me. If the House requires it. I shall 
place a copy of that report on the Tabl. 
of the House . 

Mr. Deputy-Speaker: How 'lo yOli 
distribute to the provlnces. unless ;you 
know the consumption of each band-
100m? 

Shri Mahtab: I am giving the total 
figure according to the Handloom Com-
mittee's report. 

My hon. friend saYs that in Febl'U8l7 
53,000 bales have been allotted for tbe 
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[Shrl Mahtab] 
handlooms. Unfortunately we have no 
exact figures of handlooms operatinil at 
the present moment. What 1 gather 
from this debate Is that the whole 
.matter should be properly" ooked into 
and .some arrangement made Lh&t the 
handloom weavers get sufficient yam 
to carryon their work. All the<)e mat-
ters will be very carefully lookod into 
and I can assure the House that what-
ever yarn will be required by the hand-
loom weavers will be supplied to them. 
As a result of the steps we have taken, 
the supply of yarn has l"Onsiderably 
risen. It was only· 30,000 bales in the 
beginning of 1951. The supply has 
been gradually increasing. We I!hall 
see that the handloom weaver is sup-
plied with the necessary yarn even at 
the risk or restricting power lllomage 
and preventing mills from extending 
their loomage. I am very sr)rry that 
in spite of all these steps even today 
there is bitter complaint in many 
quarters that the handlooms are not 
being properly looked after. In that 
case the matter has to be taken up, 
and the Government of India will take 
It up with the state Governments, to 
see that the internal distribution is 
made satisfactorily so that there msy 
not be any complaint in any Quarter. 

Mr. Deputy-Speaker: When was this 
estimate of 75,000 made by that Com-
mittee? 

Shrt Mahtab: A few months back. 
Sbri JbuDjbunwala (Bihar); What is 

the basis of that estimate? Has the 
hon. Minister tried to find out as to 
how much yarn one handloom will get 
and llow long it will work, on the basis 
of that report? 

Shri Mahtab: The hon. Member will 
realize that the difference arises only 
with regard to the number of hand-
looms. So far as I myself am con~ 
cerned I cnn say immediately how 
much will be required by each. But 
the question is how many handlooms 
there are. 

Shri Jhunjhunwala: -He says the 
ftgures are given. On that basis what 

the requirement? 
Sbri Mahtab: If you want :ne to make 

the calculation I shull immediately do • 
that. 

With regard to the sugar industry J 
am afraid, it is not protected today. 
The Drotection has been withdrawn. 
One hon. Member suggested here that 
It should not be given protC!ction any 
longer. It is not a protected industry 
today. 

With regard to State trading which 
was raised' by Mr. Guha, the Report of 
the Committee has been very carefully 

examined but it has not yet been 
found practicable as to how to give, 
effect to the recommendations there. 
There was a suggestion-not by this 
Committee but by many Members-
that 11 start should be made immediate-
ly with jute trading. Even there 
when the details wel'e worked out It 
was not found feasible to undertake 
that in view of the violent fluctuations 
'in which the jute trade was going on, 
at that time. But so far as the State 
Trading Committee's Report is con-
cerned '1 think even if some modifica-
tions are necessary they will be under-
taken and some decisillns will be 
anived at as quickly as possible. 

With regard to cottage industry Ji: 
made it clear on the occasIon of the· 
last Buliget debate that so far as the-
Government of India are concerned, 
and I made a promise then on the floor 
of the House that, whene,'er. any' 
organisation or any State Government 
or any individual came forward 'with 
any scheme, the Government of India, 
would help them ftnancially. 'reday 
I can say tJ;lat not a single application, 
from any organisation or from any 
State Government or even trom any 
individual has been turned down by 
us. 

Pancllt Thakur Db Bharpva 
(Punjab): Will the Gov~rnment of' 
India themselves' draw up a sdleme 
and take it up? 

Shri Mahtab; Cottage industries. as 
the hon. Member knows perhaps, 
better than myself. are a State subje<:t. 
Even if th.e Government of India draw 
up any scheme they will !'lave ~o trans-
fer it to the State Governments fllr 
carry.!ng it out. Many State Govern-
ments have got their :>wn Cottage 
Industries Departments. and many of 
them are doing very gO'ld work. 
Especially in Uttar Pradesh they have ' 
got., H separate Director ror Cottllge 
Industrif'!1. So in many States they 
are doing it. And to individual 
organisations also we ure giving 
grants. So far as schemes are COD-
cerned we have Rot the Cottage Indus-
tries Board which meets rl'gularly Ilnd 
is drawing up policies and schemes. 
We cirC'Ulate these schemes to the 
State Governments for their accept-
ance. We have also ~ot in our 
Ministry a separate Cottage IndustrIes 
DireC'torate and there is one head of 
the department also. I>chemes are 
drawn up IUld circulated to State Gov-
ernments and the State Govel'Dmentll 
execute these plans. Also. whenever' 
for anY,purpQse the State Governments' 
or organisations recommend'9d by them.' 
or individual schemes recommended by 
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the State Governments come before IlII 
we generally accept those 'ichemes and 
try to help them as far as possible. 
That is the present position. 

Shrl Saraardbar Das' (Orissa): May 
I know what has been the result in 

: the last three or four years of all these 
schemes and the establi.ibment ot 
Directorates and so on and so forth? 
What has been the tangible result? ' 

Shri Mahtab: The result of the 
establishment of the Cottage Industries 

.Directorate and evolution of schemes 
and circulation of these schemes to the 
state Governments has been expansion 
of cottage industries, If hon. Member 
will know it, then in many places he 
can easily know the figures of the ex-
parision of the handloom i~ldustry of 
which We hear so much today. 'Ex-
pansion' I say definitely, because If you 
compare the figures of handloom pro-
duction. say. before the war nnd what 
Is just now going on you can ~:lsi1y 
know the expansion of various cot-
tage Industries. And if the hon. 
Member is so much curious to know, 
I can lay a Report on the Table of the 
House later on. 

Shri A. C. Guha: Am- 1 to under-
dtand that the Central Government 
has no initiative in developing colt.oge 
Industries and It is only if some privut~ 
enterprise or State Government cnmes 
before it then the Central Government 
would give some help? 

Shri Mahtab: As a matter of fact 
the Central Government ls the co-
ordinating authority. Whenever 1he 
Central Government want to develop 
a new scheme., they circulate it to the 
State Governments. The Central Gov-
ernment have no agency to carry out 
those schemes. except that we are 
starting a scheme at Hardqanjwhere 
it is proposed to impart trninlng to 
some trainees. , That is the only 
scheme which the Central Governmtlnt 
have undertaken. and they have opened 
an Emporium here. 

Shrl I. R. Kapoor (Uttnr Prade~h): 
Training in which industries? 

8hri Mahtab: Various cottage indus-
tries. 

Shri I. R. Kapoor: For exam"lc? 

Shri Mabtab: Various small-scale 
Indqstries. If the bon. Membcr wRnts 
to know the names of these industries ... 

Shrl I. 8., KaDoor: Not aU. Only 
some examples. 

Shri Mabtab: Oil pressing for in-
stance. In addition I can give the 
Hayse another information. The 
COli neil of Scientific and Industrial 
Research have set up a Comnuttee. I 
am the Chairman of it clnd ~(vcral 
scientists lire there. They are t.rying 
to evolve some improved m,'rhint:lry 
for cottage industries. fhey nave in 
the Chemical Laboratories found some 
chemicals by the application of ""hleh 
the present oilseeds ca'n give a greater 
percentage of oil. If greater details 
are required and if hon. Members are 
curious to know these thln~s I shall 
circulate a lIote as to hOW far these 
things are going on. 

Shri I, R. Kapoor: Apart trom 011-
pressing, weaving etc., are there any 
schemes evolved for any no! .... ' l'ottRge 
industries? 

Shrl Mahtab: No new industry. 

Shrimati Uma- Nehru (Uttar Pra-
desh): How many new cchernes have 
been prepared? 

Shri Mahtab: No new ~ottale indus-
try has been discoveced by us! It is 
only existing cottage industries in res-
pect of which efforts are being made. 

With regard to de-control, the Sl.',-
gestion has been made thAt cloth may 
be de-controlled. Even now c,)a.fse and 
medium cloth are beinol{ sold at some 
premium: So long as that state exists 
one should not think ot de-control. 
I would humbly suggest that there 
should be no talk of de-control at the 
present moment. Prices are really 
coming down. but even so. although :tIe 

, prices are coming down with respeet 
to fine and supel fine cloth there is 
sUlJ a premium on coarse and medium 
cloth. That clearly shows that the 
stage of considering the liltinS ot 
control has not yet come. 

With regard to copra ·md ('o('oanut 
priceR, the House must have known by 
this time that there are two vlew3. 
Even then many hon. Members eli!'.-
cussed with me this matter. I pro-
mised to look into the matter. It is 
not n fact that the prices of copra 
ami cocoanut. have come 'down after 
the incrensed duty was impo;;ed. That 
is not a fact. The duty wa~ impose!i 
in December. but the prices have been 
comlmt down since October. 'fhC're 
are various other reasons fur ~;lls, It 
is not only Ceylon which ":!xports copra 
and cocoanut oil to India, but there 
are other countries like the Philippines 
and Indonesia. They alNo "xport cocoa-
nut oil and cocoanut to t.hls countJ y, 
There Is a general tendency lit the 
present moment for the fall d prices 
of agricultural production Rnd rocoanut 
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[Shri Mahtab] 
hl1Ppens to be one of them. Tbere-
fore instead of facing the problem as 
it a~ises, if we try to. artificinlly ~eep 
lip the pJice, that might create varIous 
other difficulties, the implications ot 
which may not be very easy to 
foresee, Therefore, I ~OOIt time to 
look into the whole matter very (:are-
fully in relation to the pric~sot 
other agricultural productions. Here 
on the floor of this House, on this 
occasion, a complaint has been made 
that the prices of cocoanut have gone 
down, that the price of :ute is IPing 
down so also the price of ,:otton. In 
all these agricultural prOductions, you 
will notice there is a general tendency' 
of fall of prices and these ha','e t.o be 
very carefully gone Into Rnd no 
attempt should be made anywhere 
with regard to any particular agricul-
tural commodity to keep up the prices 
by artificial means. , It is not a tact 
that there has been any agreement 
with Ceylon for import of cocoanut or 
copra. There has been no sU('h 
agreement. As a matter of fact 
whenever agreements or letters are 
exchanged the possible articles of 
import and export arc mentioned. 
They have been mentioned In the 
Ceylon letter and the name of cocoanut 
is there. Similarly you will find thllt 
when the letters were exchanged with 
Indonesia, although copra and cocoa-
nut oil were there, nothing was im-
ported last year. Th~ me\'e ITlention 
of COCOAnut and cocoanut oil does not 
mean that we are bound to import or 
they are bound to export them. 

Sbrl LaksbmanaD (TrRvancore-Co-
chin)~ If as a matter of fact when the 
prices were going down from O(·tober, 
why is it that Government thought it 
fit to reduce the import duty? 

Sbrl Mabtab: That is a different 
consideration altogether. It is not to 
oblige anybody else. This again Is 
our internal affair. It is not that 
import duty is reduced or increased. 
The matter was taken up much parlier. 
It was giveJl, efl'ect to in December. 
All these, of course, we will take into 
consideration when we .wln try to 
find out whether the prices which 
the cocoanuts were obtaining in Octo-
ber were abnormally high :md wht'ther 
the fall is really a normal fall or 
whether it is an abnormal fall. All 
these factors have to be taken into 
consideration. 

Sbrl Alexander: May I ask whether 
the cocoanut committee, a statutory 
body, has been consulted? Is it not 

constituted of the various intereate 
concerned? 

Sbrl Mabtab: With regard to the 
reduction or levy of duty, nl)body is 
consulted. Otherwise, it will go round. 
How do you expect us to consult aD7 
non-official body in this case? There,. 
has been a suggestion with regard to"· 
the jute industry that mesta should 
be allowed t? be exported. The other 
day at the tIme of interpellation one 
hon. Member wanted to be assured 
whether there was any E"xception to 
that rule or not and! made it clear 
that as a rule the export of raw jute 
is prohibited. Raw jute is not export-
ed. Here is a suggestion that mesta 
should be exported. U 'W begin to 
export raw jute of any kind, it will 
crea~ so many complications which 
it Will be very dIfficult to handle at a 
later stage. But even Ihen :: shall 
look Into the matter. I cannot say 
y.rhether. mesta is such a variety o. 
Jute which can be easily distinguished 
from other varieties and whether there 
is nny use of mesta at the prescnt 
moment or the fall of price of mesta 
'is a normal fall or whether there is 
an abnormality about it. I must I'PY 
that this is the first time that J know 
of this. complaint from Mr. Gupta 
Otherwise no such complaint has beed 
ma"e from other qunrters anti parti-
cularly from the jute trade and indu ... 
try which are very well Ol'ganb'ed. 

With regard to the tariff polley aa 
the Ho,!se knows, we have established 
a . edTarbltf Commission. The point 
ra!s y Mr. Gupta was that in 
;p~te tO~ giying protection to the local 
~ usr es, they are not improving 

emselves. This poirrt was thorough-
~ di!lt:'ussed when the Tariff Commis-
sIOn Bill was before the House and in Crder .to. provide tor that, the Tarit! 

ommlsslo!l has been luth"rlzed to 
ke~ if strict watch over the industries 
~~ustr:t I:.n~ormra::~ ~~~a~~:~e ar:; 
the protecbo!I. tpen they will mak f 
r~commendatJons and the Governmene 
.....111 take steps accordinqJy All th t 
have been provided in the T ese 
Commission organization. arUf 

b WMith regard to the complaint made 
y r. Kamath about O.G,t .. , 1]. cotton 

plecegoods, hon. Members" will remem-
ber that in reply to Mrs. SWn"Tlinadhsn 
on one occasion, I mentioned this 
O.G.L. 11 was ran celled in 1 '14!J d 
cotton piecegoods wer . rtf I an 
metioned in the 0 G L e )a, cu arlJr t th . . . It was dc"lded 
:'ou13t ~!~~~~~~e~o f~not~~:e~:: 
tries. After that several parties 
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came forward to complain that they 
had made some ftrm commitments 
with parties in foreign COUll tries and 
further complained to Government 
that they .were held legally liable to 
pay damages because of the c81u:ella-
tion of this licence. Accordingly, the 
Government of India. appointed a Com-
mittee and the Law Ministry as weH 
as the Committee examined ths l·aaes. 
The Committee consisted of r~pre­
sentatives of several Mini,trie!l and 
1 think Mr. G. L. Mehta WIlS alsl) a 
member. That Committee went into 
all individual cases of ulleged firm 
commitments. After cxamlning all 
the details they found out that ('ertam 
cases were really bona fi·de firm com-
mitments. Accordingly licences 
were issued only to those firms who 
were considered as having entered 
into bona fide commitments with 
foreign countries and the names of 
the firms which the hon. Member 
mentioned here belong to the same 
cutegory and besides this no other 
category is there and all the com-
plainants, as far as my knowledge 
goes, were satisfied with the thorough 
investigation whIch was made by that 
Committee: That happened, I think, 
towards the beginning of 1950 and 
then the Committee fini;.hed their 
work, I think, in Septembe! 1951. And 
they took a pretty long time to i11-
vestigate into the merits !'Ind demerits 
of every case and came to the con-
clusion that the licences s.lould be 
issued. Otherwise there would be a 
legal liability as advised by the Law 
Ministry here. 

Shrl Kamath: May I knolV whether 
after the O.G.L. was cancelled several 
established importers ml'lde a repre-
sentation to the Ministry thai: tht!y too 
had similar commitments with foreign 
ftrms but they 'were :efused. while 
these three firms who are c/)mpar~:dve-
1y recent comers into the trade WE're 
given licences, and if so, whether the . 
hon. Minister is prepared to place 
on the Table of the House a si...'l.tement 
giving the list of the firms which 8P. 
pUed tor such licence, and why many 
were summarily refused, but these 
three were granted? 

Sbrl Mahtah: I shall be very 1I1sd tQ 
place a report on the Table of the 
House. The Committee nave dlscu&s-
ed the case of the established btlport .... 
whose licences were cancelled. The 
importers complained to the Govern-
ment and those cases were looked Into 
by that Committee and that ren'~ I 
shall place on the Table af the Huuse. 
As regards the names ot. the ftmlS, It 
was an open thing. There wa. 
IIOthJng secret about It. 

I think I have dealt with all the 
points which were I aised and 1 am 
sure hon. Members, if they 'are kind 
to me, will not expect a detailed rep17 
to all the points which have been rais-
ed. With regard to some of the cut 
motions. I got notice, at 12 o'clock 
last night and I had to (ollect as much 
informa:ion as possible eat·.Iy this 
morning. since the House sits at 9-30. 
I think when next ~jme the Buciget is 
presented and discussed, wh.:>evcr nlllY 
be in charge will give detailed auswers 
to the questions. 

Shri Kamath: Will you not be in 
charge? 

Sbrt JhuDjhuDWa.1a: In vie'll of the 
fact that the sugar industry E'njoys 
the same advantage in the forlD of a 
revenue duty which it was enjoying 
in the form of A Drotective duty. do 
I understand the hon. Minister to say 
that for all practical purposes. the 
sugar industry is n'Jt at pre'eDt 
considered by the Government as a 
protected industry? 

Shrt Mabtab: If I may be permitted, 
I would like to put a counter-question. • 
Is it suggested that the revenue duty 
should be abolished? 

Shrl Jbunjhunwala: I do n·lt suggest 
that. I want to Imow whether you 
regard it as a protected industry for 
all practical purposes or not. 

Sbrl Mabtab: Revenue duty I, ll~t 
considered as protective duty. That , .. 
myoplnlon. 

Sbrt JbuDjhuDwala: Revenue dub 
Is not considered as prowt'tive duty. 
But. in view of the fact that the 
sugar industry ..... . 

·Mr. Deputy-Speaker: Why this 
argument? 

tit ~: ~ l{iI \1ft I!fI 
tq,"t-,,~ .0 ~m it : 

"Cenment touched new records. 
Cement production was double 
that of 1948 and half a mlUlon 
tons more than the 19M produ~ 
tion of 3·1 million tons." 

am mr ~ ~l;l qr 'fT "" : 
"The present outPl:t of th. 

cement industry is conslderecl 
adequate to meet all e"sential 
demands and with the antil'ipated 
increase in prodllct!o~ in 1951, 
the possibility of removing contr()l 
over distribution is being examin-
ed." 
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[ '-fi "I'~ ] 

it ~.,.r ""rR'tTT ftf, !fliT f~~ ... 
(distribution) ~ ~ 3ft ~TW' 

(oontrol) (. ~ arar ~~ ~T~'1T ? 
[Shrl Bhatt: The Report. for 1951-52 

submitted by the hon. Minister says: 
"Cement touched naw 

Cement production - was 
that of 1948 and half a 
tons more than the 1950 
tion of 3·1 million tons." 
,And last year he said: 

records. 
double 
r'lillion 

()roduc-

"The present ouf.put of cement 
industry is considered adequate 
to meet all essential demands and 
with the anticipated increase in 
production in 1951. the possibility 
of removing control over distri-
bution is being examined." 
I would like to know whether the 

control over distributlOn would now 
be removed?] 

Shrl Mahtab: That was examined 
very thoroughly and at a certain stage 
we were thinking in terms of decon-
trolling cement. But, gradually it 
became clear that be~ause of transport 
dlfflculties, and because of various 
other difficulties, although there was 
8 surplus of cement in some pal·ts of 
India. there was complcte shortage 
in other parts. Although there was 
surplus in South India, there was 
scarcity in Bombay when we had 
somehow to bring South Indian l.'e-
rnent to Bombay. There are "arious 
-other factors. Now, somc steps are 
being taken to remove this disparity. 
There is no _ propo:;;al to de.:!.)ntrol at 
the present moment. 

Mr. Deputy-Speaker: I should like 
to know how many of the cut motions 
-are pressed. 

Shrl B. K: Du: I beg leave to with-
draw my cut motion. 

The cut motiCln was, by leav.e. 
witbdrawn. 

Shrl J. N. Hazarlka: I beg leave to 
withdraw my cut motions. 

The cut motions were, by leave, 
withdrawn. 

Shrl A. C. Guha: I beg lea,'e to 
withdraw my cut motion. 

The cut motion Willi, by leave, 
withdrawn. 

Art S. C. 8amllllt&: I beg leave to 
withdraw my cut motion. 

The cut motion was, by leave, 
withdrawn. . 

Prof. S. L. saueaa: I press them all. 

Mr. Deputy-Speake!': But, he did 
not speak at all. 

Prof. S. L. Saksella: I wanted to 
speak on other cut motions. 

Shrl Alexander: I beg leave to 
withdraw my cut motion,s. 

The cut motions were, by leave. 
withdrawn. 

Sbrl V. J. Gupta: I beg leave to 
withdraw my cUt motion. 

The cut motion was. by leave. 
withdrawn. 

Shri Kamatb: My cut m'otion may 
be put to vote formally. 

Sbrl Bhut: I beg leave to with-
draw my cut motion. 

The cut motion was, by leave. 
withdrawn. 

Mr. Deputy-Speaker: ~ow the cut 
inotions of Prof. Saksena, 

The question is: 
"That the demand for grant on 

account under the -head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

The motion was negatived 
Mr. Deputy-Speaker: The question i8: 

"That the demand for g."ant on 
account under the heali 'Ministry 
ot Commerce and Industry' be 
reduced by Rs. 100." 

The motion was negatived. 
Mr. Deputy-Speaker: The question is: 

"That the- demand for grant on 
account under the head 'Ministry 
of Commerce an,d Industry' be 
reduced by Rs. 100." 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

Js: 
"That the demand for Irant on 

account under the head 'Ministry 
of Commerce and Industry' be 
rdeuced by Rs. 100." 

The motion was negatived. 
Mr. Deputy-Speaker: The quest!oa 

is: 
"That the demand for Irant on 

account under the head 'Mlni8tr7 
of Commerce and Indus!:r7' be 
reduced by Rs. 100." 

The motion W88 Delatived. 
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Mr. Deputy-Speaker: The question 
js: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

.is: 
"That the demand for grant on 

account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 100." 

The motion was negatived. 
Mr. Deputy-Speaker: Now the cut 

~ot1on of Shri Kamath. 
The question is: 

"That the demand for grant on 
account under the head 'Ministry 
of Commerce and Industry' be 
reduced by Rs. 10Q." 

The motion was: negatived. 
Mr. Deputy-Speaker: The question Is: 

"That a slim not exceeding Rs. 
23,57,000 be granted to the Presi-
dent. on account, for or towards 
defraying the charges, 'during the 
year ending on the '31st duy ,,1 
March, 1953. in respect of 'Ministry 
-of Commerce and Industry' ." 

The motion was adopted. 
Mr. Deputy-Speaker: The quytion is: 

"That a sum not exceeding Rs. 
46.14,000 be granted to the Presi-
dent, on account. for or towar:is 
defraying the charges during the 
year ending on the 31st day of 
lIdarch. 1953, in respect of 'Indus-
tries· ... 

The motion was ndopted. 
Mr. Deputy-Speaker: There are, no 

~ut motions regarding Demands Nos. 3 
and 4. 

PandJt KonJru: I wish to s!leak on 
the third Demand. 

Shri Kunath: As the House fs 
racirig against time, may r request that 
the more important Demands mny be 
'taken out of turn. We may not 
strictIy adhere to the ord'l1' in whioh 
they are listed, but take up Defence 
and then. If the House Is agreeable • 

. Foreign Affairs or Food IUld Agrlcul-
~re. ' 

Mr. Deputy-Speoaker: Pandlt Kunlru 
wants to speak on Demand No.3. 

Sbrl Kamath: That is Defence. The 
third major head. ' 

Mr. Deputy-SPeaker: Dt-mand No.3 
relates to Commercial Inte11irence and 
Statistics. 

PaadH K1UlU'D: I wanted to speak 
on Defence. 

Mr. Deputy-Speaker: I shall take up 
in the order in which Ute (!ut motions 
have ~en tabled. It Is I pen to bOD. 
Members not to move them or to 
speak on them. There does- not 8\!f!m 
to be unanimity in this matter. Tbe 
House will now proceed to Demand 
No.5. The Demands in respect of 
which there are no cut motions wU.l 
be put in the end . 

DEMAND No. 5~MINISTRY OF 
COMMUNICATIONS 

'Mr. Deputy-Speaker: Motion is: 

"That a sum not exceedtnl RI. 
2,05,000 be granted to the Presi-
dent. on account, for or towards 
defrayinr the char •• s ClUrin, the 
year ending on the 31st day of 
March 1953, in respect ,)f 'Ministry 
of Communications'." 
DEMAND NO.6-INDIAN POSTS AND 
TELEGn~PH;; DEPARTMENT (INCLUDING 

WORKING ExPENSES) 

Mr. DepUty-Speaker: Motion fa: 

"That a sum not exceeding Bs. 
12.83,05,000 be granted to the Presi-
dent, on account, for or towards 
defraying the cbarges durin, the 
year ending on the 31st day of 
March 1953, in res~ect of 'Indian 
Posts and Telegraphs Department 
(Including Working ExpeDlles)'." 

Rural po.t office., amenities to .tat! 
and Sunday .ervice 

Shri Bbatt: I beg to move: 
"That the demand for grant OD 

account under the head 'IndlaD 
Posts and Telegraphs Department 
(Includinr Working Expenses)' be 
reduced by Rs. 100." 

Mr. DepUty-Speaker: ':ut mo1bl 
moved: 

"That the demand for Rl'ant on 
account under the head 'Indio 
Posts and Telegraphs Department 
(Including Working Expenses)' be 
reduced by Rs. 100." . 

JSft' ~ : ~ ~~, 
*mmlif~ ~~ ; 
\VI'~~~~~~,.., 

t I ~ itr r"'f,pl 15ft' ~ itr ~ w.r 
itr~~ ~~..n-;l • 
~~itr~~~~~ 

fif;1rr '"' : 
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[J4t W!] 
"I regret to inform the House 

that the Budget position is so tight 
for 1952-53 that there is no pro-
vision at present for open,mg post 
offices during the coming year." 

ttIIi ~ ffi \ill ~ q"'JI" fire" lPJI''''t 
""" ;l ~ f.ri<n' t, ~ ~ ~ ~U 
amrr~~ ~ t ~ ~ of 
~ ( Surplus ) ~ ~ f1!i1n', 
~~ ~it;~ ~~ 

~ ~it;~~~f.I; ~ W 
=;ft\w ifi1 qr.rr ~ t, ~ 
~ <fit, ~ rmr ~ or(\' t ~ 
~ ~ mifi1~an1T~ ~ I 
iII1'T ~ ~ fer. ~ ~ ,m qicr ~ 
i5f'T;ft ~ ~ ttTeIT it; ~ ifi1 
~ !fiT ~ f1tw.rr ~ I ~,m 
it;~~ ifiTlf~~~I~ 
;ftfu" ~ t fif; ~ ~. ~ qicr.q ~ fif; 
~ ~ ~ 3f1'iIl'(t t \ill ~ ~ 
.q 'ill fif; ~ ~ ~r 3f1'iIRt m t, 
~ ~ ttIfi 'Ii liifi ..... 1i1 I ~ I ~ ~ 
~;Mr ~;l Cfi( ~ ~ ~ at\" 
rt ~ ~~~IR::qw~~,~ 
~fif; ~~~~w;MrlR::qw 

mAiOf(f1 lf~~""" 
~~Ai 'q:~~~ ~ 
~ it ~ ~ ~ If?.IIT ;afT ~ 
~ 8, mfif; m; ~ rn fir¥n'ar 
*~ ~~W~ ~q:mr~ffi' 

. " an1T :qw ~ t, ~ '6fu ~ ~ ~ 
~ ~ am: ~ S11Tftr ~ 
q:1 

If ilN ifi1 '" ~ ~ ~ofAT ~,~ 
~, ~ ~ ;f ii1tfift S11Tftr it; 

; ~.q t\"'~-"'~ if\' ~ it; 
, ~ '160 ~ \ill ~~~t 
i "Extension of postal facilities" 
I 
\ Q lIlT ~ ~ ifiT 5lfror mrm I\t 
I 

amrr ~ i Ai'~ ~ SI'1lftr ifi1 iifi'T1PI'. 

~ ~~~~ """~ 
~1lSN-ft ~iRor~ am:1l' 
amrr Ofim i Ai iAT lPJr"'t """ am:~­
IfiR ~ ~'~ ~ "'<rr-f ~r I t 
iII1'T iti m; am: rn fcnrr1T·iti arTt 11 
~.(t ~ ~ i Ai ~~ 
Gft ;l ~ ~ IR: ~ ~ ifiT \ill 
~~ am:~~"'t9" 
~ ifi1 ~ rorr t ~ it; ~ If 
~ ~ '!.ill(iflill~ ~ ~ i 
am: amro ~ arR ~ iti ~ 11 
~ ifiTlf anm ffi ~ am: ~ ~. i 
wifi1arT1T ~~ I lf~ ~~ ~ 
"ifIlm i fif; \1f1I' ~ anfi:r;t; wr. 
~~t, ~~~ifi1i\" flit> 
ifiT 00 am: ~ ~ ~ !fiT ~ 
iifiW :;n~, fu1:fi iI'l4rf, ~ aitt 
~~ifi~~1!ft •• ,(I~""I ~~ 

ifiT "'fA. ~ ~ ~ am: t ~ 
fif; ~ WlI' ~,qtcff ~ ~ 1l, 

, ~ it; m 'ffli it; m at\" ~ 
~ ~I ~ ~ ~ 
~~~i\"~~ I ~mq:jt 
Ai ~.q ~ n~, ~"'l 
~ ~ ~ IPiffif; ~ ~ 
ifi1 m; if ~ it; ifiT?::UT lIT ~ am: 
iHg .. fiilaIT !fiT ~ iifiW ~ t, 
~ ifi1 '{{ ~ at\" ~ ~.~ l 

, 
t:l't{ ~ t Ai ~ q-iWA>. 

• ~ (Public call offices) 
~wA~am: ~~r~~if· ~mu 
arwr uf t I If ~ i fif; <1"IfIIIl" 
lIlT ~'(qj "'fA ~ \iI'Pl'1 <1"IfIII..,' 
ffi ~ ~!fiT srRI' ~ ~ If q 
~ 'iIltm fif; 1ft{ ~ srRI' ~ ~ 
.rt ~qm~, t ~ IIIi ~ 
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;rtl tR bAT ~~, m '4T <11ij~1" 
~ IIit ~ ~ t, fit; IiIW ~ 
• 0I1(iM" am: ~ atlNi~1!d 
~ IiITtt ~ 1 q: ~ 0FEialll., 
8fTCIi ~ ~ (Extension 
of Post offices ) IfIT ~ t, 
q m!Ai ~am:~tr.n~ 
~fcr;;r If' ~ ornr at\' ~;;;r ij;f t.l:I'T'1' 
wmrn~~~~fit;m 

~ If( g)t 9it q'~ at I f'4i~" " 
~~~ ~ lfi11f~ ~t 
~ it; ~ ij;f ~ tr.r; ~ ~ '1'(1', 
ami' ;;;r IfIT ~ ~ ~I ~ ~ X , ~ 

~ ~~t?""~~ ~ m t 
if (it ;;;r 1ft ~ it; 'mI' ~ if'<'I1m 
t ~ ~ ~ 'I arrq' ~ ~m m 
@' flfl' ;J~~'~;f lfrwl ~ 't" ~ 
Gj'tfur it em ~ ~ ~, W 
ij;f 8f'j'q' ~ rn ~ t.l:I'T'1' ~ 1 ~ ~ 
;it~it;~~ ~T~ ri 
~ "<t t, ~ ~ 0j1f'( ~ ~"UoIi IfT1f 
IR ~ am: 'mit u1iT ~ If( m:e 
~it;~ it.~ WT"~ ~ 
atT~1fl1'T * ~ t m-li ~ ~ 
-R aft"< qt iti~ ~ ~q: ~ 
-R ~ ~ aNol Ifi'l1if ~ ~ ~T 
qrmtl 
~ ~ ami' 11ft (f(q; II 8fTq' IIiT 

SIfIiI' mrr-n ~ i am: 1j~ q: t fir; 
~ ~ (Trunk Call) IIiT ~ 
4tT fWqr ~ t CIT ~ IIiT IRI' 
~. t I qt ~ ~. fiI;ln 'I'RJT 
tam:~~~~ ~m~ 
t ~ IfiT ~ (Distance) 
fi iti ~ (Exohange ) 
~~~t~~~If(.mr~ 
'f'RIT i 1 ~ ~ ~ ~ 0j1f'( 

~ tt mq • 11fT« ~ IR 

arm am: ~ ~, ~ W 
~ ~ ~ IfiT ~;rrqr \Sf'RfT t I 
~ ~ (Personal Cans) itr 
ifT~ ~ ~ t·.... iti ar.rmr ~ ~ IfiT 

~~~Oj'ftm~ll~~ 
,.fr~~ wi 1 ~ ~ !fiJi 
~ ~ ~'Tl:t ~~ ~ ~ 
~~~~tT1n'tl11'~ 
IliTwmft ~ j, ~ ~ ~ 
IIiT '1'(t m-t ~ m~ ~ ~ 
rn it am f.ri" amf ~ ~" qrq I *' .,-tywmm fir; 0j1f'( ~ t ~ 
'I{ ~ ~ ~IRIT iiJllf CIT ~ {t ~ 

~t?qm~~IfiT~ 
IIflfT ~ firm, ~ ~ ~ 
If\'T Oj1f'(, ~ ~ ~, CIT qGj' ~ amrr.ft' 
~~'WiT~ mfl~~:'" 
'm~~ ~.q ~1Rtf 
~ am: ~ it; ~ 'I{ ~' IIit m 
~ ~ ~ 1ft ~ 'f'iT ~ fir; arrcr 
~ ~ ~~ iti '{~ ~ 
f",~i 8TT1f \1I'im amn;tt ~ ~ ~' 
am: ~ \iI.,ij lij I <lUI !fiT ~ ~. 
~I 

0j1f ~ 'I{ ~ ~ 1fm 11ft ~ 
t.1IT'1' ~ ~ ~ am: ~ ~4 
q: t fir; ~ ~IijT q'~ ~ t, 
\VI' ~ ii' ;l ~ 11JT fir; ~ ~ ~ €tIfi 
t, m' • Ifill' n tAi"(. ~ 
~ ~ ar4T ~ ~ iITlfT t 
am: ~ ~ ~rift' arR iti .. 
~ tft' ~ t.t arTlI' t am: m ..of 
~~rft I 11'~iflli~ 
'1";l If( ~ ~ t ~ ~ q: 
~ f.t1rir AI-~ iA'm ~ ~ 
I'" t am: ~ ~ t. ~~ i!rl{'" r..m 
~ itt ~ oIR IJT1mr ~ 8: I * 
~fir; ~~~ ~ 
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[~~~] 
iffift ~ ~ "1fA ~ am: ~ Ifi't 811m 
~wAiffT~~ml 

Mr. Deputy-Speaker: You have taken 
-ten minutes. 

riT ~: ~ ~% l1' 8fif am_ 
-jU ..-(f ii)w.n' ~ ~ I 

[EngUsh translation of Ute above 
. speech) 

Shri Bhatt: Sir. I intend to speak 
mainly on the subject of rW'al p~:s~ 
oftlces. 1n reply to a t.luestlon by 
Shri Samant. the hon. Minister had 
said the following very ap()logeticaUy: 

"I regret to _ inform the House 
that the Budget position is so 
tight for 1952-53 that !here is no 
provision ut present for opening 
post offices during the coming 
year." -

On one hand the budgetary posltion 
as revealed by the hon. Minister of 
Finance is so very ~ncouragjng that 
the hon. Minister has presented a !'ur-
plus Budget this tlme. But on the 
other hand the Deputy Minister of 
this particular Ministry comes for-
ward apologetically to say that fer 
want of necesllary finances they are 
handicapped in 'promoting the cause of 
rural post offices notwithstanding 

'their keen desire. to do something in 
this behalf. You can well realise 
that every modern facllity should be 
extended to the villages and its benefits 
!1lade available to the people there. It 
IS our general policy to open post 
offices in every village or group of 
villages having a population of 2,000 
or more. We have been pursuing thllt 
policy for fairly long now. But this 
time its pursuance has become doubt-
ful. The hon. Minister should insist 
on net'essilry funds being made' avaH-
able by the hon. Minister of Finance 
so that the progress made so far by 
~he Posts and Telegraphs Department 
may be maintained and assured in the 
future. 

I do not want to read out ltlng 
extracts. I shall. however. like to 
draw his attention to a whnle para-
graph occurring on page 15 of the 
~eport .for 1951-52 under the caption 

ExtenSIon of Postal factllties" I 
hope he will maintain the proqrells 
made so fM in the extensi;>n of thla 
facility and I further ho\le that both 

-the bon. Ministers concerned also and 

particularly the hon. Minister oJ! 
Finance will pay particular attention 
to it. Regu.rding the Posts and Teh!-
graphs Department, I have praise for 
the manner hon. Deputy M;nister of 
Communications has discharged his 
responsibility in respect of this :De-
partment and I offer him my congratu- . 
lations for the same. I also h()pe that 
he will be able to show still more 
progress, if this Department is flialD 
entrusted to his care. Araii1 when 
there has been an improvement in our 
financial position I would like him to 
make arrangements for the c'\istribu-
tion of malls on Sunday in villages and 
towns also. They should not. ('onfine 
their attention to only big cities like 
Bombay, Madras and . Delhi. 'l"his 
practice should be extended to other 
towns and cities as well. The Govern-
ment must pay their attention to this 
side. It is true that some £'xtra 
expenditure will have to be in(,urred 
on this account, but it is worth in-
currinr, beeause efforts must be rnade 
to remove the inconvenienres that are 
being sutlered by the peoplE' as a 
result of non-distribution of mails on 
Sundays. 

It ia. true that additional call offices 
have hI''''" onf>nf'd Rnn of· late there 
has rertaIDl7 tieea. lID JDcreue In their 
number. I want to draw the hon 
MinfsteT's attention to (,llndltloll~ 
Dertaining in Rajae:than. He himself 
comes from that State. Dut thE'! eby 
I do not want him to treat th?t Stllte 
on a privileged footing. Anyway 
there are places in Rajasthan when: 
such public raIl offices nnd telegrnpb 
offices are very badly neednd. The 
extension of post offices s:.-h('me fs 
commend.able indeed and the nced for 
~uch a. scheme is vitally felt. There 
IS: howev~r. one thing which rleo:el '·CS 
hIS partIcular attention. The em-
ployees at.tached to small po:::t offi~s 
are not gIven ftood resfdenT.lal nt'~om­
modatlon. Wh'lt are the t'ondltion~ 
DrevalUnft there? A R' X 6' r J'')'''' Is 
hardly sufficient for any lamily. Tl:ere 
III no verandah or store n~!I('hed to 
the t;oom. Y~l1I should partkularly 
imagme the plight of inmaces in the 
rainy or ~ot summer 'llonths. We 
are sDencimll' hmre sums of money on 
the develoP'}1E'1lt of cities. Should we 
earma,rk a little sum towards the ('on-
strucbon of suitable Quarters for rural 
postmasters or the lower (!r:lde p"~tDl 
~mployees: ~t shall go a long WAY to 
Improve hvmr conditions for them. 

There is one more point to Vo·hich I 
draw :vour particular attent'on' I 
would like to know the hIt"s on witleb 
the charles for trunk call. are calcuIat,. 
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Ed. How the distanl'!c of th~ exr.hange 
~,is a vis the place of such calls and 

-the destination is determin,)d-~':1Y for 
instance. what will be the distance 
taken in case of trunk-calls booked from 
Iranpura to Jodhpur via Beawar-
Ajmer? Shall the entire rO\~te con-
stitute the distance? Further, I con-

'gratulate the hon. Minister tor Ute 
concession granted for persollal calls. 
There is a telegraph office located in 
the Eastern Court whiCh oears a bo;ard 
in Hindi wlth the word 'Taralya' 
written on It. I am certainly "I prota-
gonist of Hindi but I am not In favour 
of such Hindi as may create ('onfullion 
in the minds of people and which they 

-cannot understand. I fail to appre-
ciate what we lose by substituting 
targhar for tarallJa. People (,lin 
understand targhar very easily while 
tara lila is not quite dear to them. 

We should use simple words of Hindi. 
I have conveyed this idea to the hon. 
MinL~ter of Railways also many times 

"before. You should use only su!'h 
words of Hindi which ')ur public in 
general can very easily .mderst:md 

'BO that ultimately the language may 
·develop into a commonman':; IDngunge. 

In conclusion. I want to t-.. lnll to 
your notice one incident. I enquired 
the postmen of my area as l') how they 
were passing. The reply was an in-
different one. While expressing con-
tentment with their lot. t~ey told me 
that for them' 5warajya had not yet 

-come. They were just in the !'ame 
conditions as before the advent of 
independen('e. There has been no 
improvement. I expect every Govern-
ment employee to feel conte11\'ed. It 
pains me. ·however. when I find him 
otherwise. I hope the hon. Minister 
will take a note of this and try to im-
prove things. 

Mr. Deputy·Speaker: You have taken 
,1en minutes. 

Sbri Bhatt: I am sorry. I conclude. 

~~ nQ\' (JSfi ~ ~~) : 
~ ~ iJIT, ;1' 8N'rr ~ 

lfA'a'T ~ Ai =;:Ai aNt ~. ~ 
~~~~~~~t, 
·~tf·~~~~~~ 

{ I ~ ~ !!iT ~<m ~ ~ fir;" • 
~ ~ ~ ~ ~ it; Clilfi4illoi'f 
attt ~ Itft ~ it; am: 11 mwrr 
i I W J7 IIil( ~ ~ fir; ~ Sl1!ff 
• ~ • tv ft;r Tf tl' ~ If{ ~~ 

f.m;f ~ ~ Ai ~ 111fT ~ ~ 

t~ilfiTm~~~{Jf~ 
t~~~1f~~'mfTtl 
m~~~~~~ 

~ ll' ~ 'Wf~, ~ ~ ~ ~ 
~1~~~iIfiT~t ~ 
amlm awl if; ~ W ;m'I' ~ ~ 

5I1fffl' ~ tm fir; ~ ~ ~ " 
m;am:~~I!ft~m 

~ ~ ~ atTr.fi iT1ftvr ii1"mT .,,; ~­
~m~iIfiT~~ fiIi~1f 
w am: 5I1Tftr ~ ~ ~ I ~ ;ftftr ~ 
~ ~ ~ ~ ~ ~ ~'rt 
~ ~ ~ f.li '('f m,~ o;m ~ ~ 
~~~~W'lTit 
~ "IT ~ ~ I 3I'In: ~ t \¥ t Itft ~;r­
IfVAT it; ~ ~ ;;ml, m ~ .. 
~ ~ t"o" ~ ~ ~ ~ 
fif;~~~~~~tl 

~~I!ft~~~~~cft· 

~ q amrr Itft ~ vft fit; • ~ 
t" m ~ ~ "IT m, fiIi~ 
~ t~~t I!ft \11"'1°1.,1 it; ~T ~ 
q ~ ~ 'rIT Ifi~ ~ t am: 1ft 
~ar.~~~~~ 
~ till' f.m;f ~ fir; aNt q IfiI1r 

~ !!iT iU ltiVfT t ~{ w it; ~ 
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~if ~ am: ~ ~ IfiT ~ ~ 
~~I~lIW~fqi"(~~ 

arn!l ~ Ai w IfiTW li ~ ~ ~ ~ 
N« N« f;{;g ~ ~, ~ !fiT 
~~~~fir;~11Xf~~ 
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~ ffi ~: .~: ~ ~ ~ ~ I 1l 
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1:~ ~~ ~ aft"( ~ ~ ~ ~ 
\"( ~ it; ~~~q:~ 
~~I 

arrcr ;{ ~ifi ~ ~ ~ ~ i5I'A1l ~ 
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If"( ~ ~ f.,tllmd 11ft Gf'Rft i I ~ 
RI~RI~ II ~;{ ~ ~ ~ it; 
~ .q i ~ it; ~ ;[' ~ 1ft '1"lI'-

em ~~~~~1i~ifiT~ 
~ 1ft \'TT fiI; • ~ fiI; 
~~~ i~ 3Ttmf q"( "~ 6ro-
elf" f~ pr i I ~ ~ j fir; "" 
IIiT ?'A Ai' "~lI''' it; ~"11if If"( 

.. ~" ~ ~ ~ areUT t 
ift"( "~lI''' ~ >iftT~ "~" (t 
iii"( ~ ~ I ~ iI¥ an1f ~ 
(,~~t~~~"~~ 

il 
q~ IfiT ~ ~ fiIi ~ 

qt ant 1ft !fiTf ~ iffir ~ t I 
~ it •. i m • t fiIi II11mft' 

~ ant, ~ ~ ~ iffir 1ft t w. 
itm ~ ~ $~ m ~ ~ tT'lI'T t • 
m ~ !fiT q;mr ~~ PIT 
~ t m ~ ¥I.!, \"( ~T ~ am: qfrlf"" 

~ \iI11f d'T ~ ifiT fu$ ld'ifT tT \1:fR 
~ "~ fir; :aif 11ft !ft'if Of~~t:lT~ ~"" 
fl:rt\" ~ I ~ ~ ifi'4T .,.~r "( ~d'T fir> " 
~ ~ ¥I.!, ~fiI'~ ~ ~ iii I ~" 

• IfTifd'T ~ fir; q~ ~ ~ IfiT srmft 
t I ~ ~ ~ !fiT ~ IfIF6"11(l4j t', 
'q'~ ~ ~, ill ~ ~ ~ !fiT 
~ \ilfro ~", ~ ~ 1ft' 1ITifd'T i ~ 
~'fIm 11ft ~o ~ 11ft ~ smr" 
Ci~~>iI'T~ t, fifi~ ~ ~ Ai '~ 
m II !fiTf \'lI'1if i\'ty ~ tT'lI'T t lI'T ~" 

q~~ 1fi"(i\'\' fiIi ~ ar'lft' .,.ty ant 
t ~ 1!:1l ~ i\'ty ~ I apr( ~RT 
~T lfd'~if ~ q ~ fir; ~ ~ 
f~ ~ am: OfI«Fti!fi it; qm ~ 

iliT 1ft it, ffi ~ ~ t I ~ ~" 
,w~lIl !fiT" ~ firii'f if\'"( Glfeq.fl-
!fiT ill:TOI"( ~fr4tn ~;f iiiI' IlilftT~ otr 
>ifTeft' ~ aft"( Ci'Uil'"( 1:~ ~ IfiT "'IFf' 
~ iSITd'T t fir; \ rt' ~'TlI' fcNTtrT" 
it; ~ IIlvft ,it; \JIl 4j!5lf'"l¥l ~ ~ ifi) 
f-Ird"1T ~ ~ ~ ~ ~ ~i1T' 
!fiT fiW; I otn:: am't ~ ~ ~ it> 
~ '-'1vft it; lfIlf~zff 11ft ~T ~ 
'!if IfiT lfWilftm fiI;lrr iSITlI' dl ¥j"RlS1f' 

~T'TT f.F ~ ~ ~ tl ~ ~ t, 

I'~ If"( 1ft' '"fm IfITftm Wt iffir ~ t 
fir; ~ ~ Ift'T ",f6.,1(l4j w' q 

• \'t~, mr t ~ ~ :at ~\ 
t~i~~'~ I 

~ ~ it; mvf ~ m=t ~ '¥IiR IliT 
~~if1lim w~'IIlt 
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(im1r it; ~ IIiT( arNIfi ~ ~ 
'( cut motions) 'f(T ~ f'ri, am: 
n ~ Ifil ~ ~ ;, fit; R;rr 
~ iI'T'I1fu it; ~ W ~ Ifil ~f;rn 
IRil Ifil d1m: t I ~' I('Itf 'fiT ammt 
il 

;LEnglish t.ranslation oj the above 
speech] 

The DePllty MiDister of Comm1llll-
a'loas (Sari Raj Bahadllr): Sir, since 
the only hon. Member who took part 
in th~ debate with reiard to the de-
mand has spoken in Hmdi, I deem it 
my duty that I should also reply in 
.Hindi. I am thankful to him that he 
has drawn Government's attention to-
wards the openini of Post and Tele-

'sraph Offices in the rural areas. There 
is no doubt that a few days BiO I in 
reply to a Question had said that the 
,bud,et position was so tight that it 
was difficult for us to ,et all that 
.amount which we reauired in this con-
.nection and we cOl,lld not say how 
many new post offices would be open-
'ed in these areas in the comini yepr. 
'The hon. Members know that all pos-
.sible efforts were made after'indepen-
dence to extend postal facilities to our 
rural people and they know that pro-
,gress is being maintained in that 
.direction. It is in accordance with 
that policy that I feel happy to inform 
the House that durini the last four 
years eleven thousand post offices have 
been opened in the rural areas. Takin, 
1941 census ftgures into account, only 
1707 villages remained where post 
'offices could not be opened and which 
bad a population of more than two 
'thousand and it was hoped that these 
facilities would soon be provided in 
'those areas also. But accordini to 
1951 census, the figures 'have increased 
·three times and the number of such 
-villages is now about five thousand 
and five hundred. We have yet to 
complete this work and as he has sug-
gested, all efforts are being made to 
make a provision in the budget for 
~tending these facilities to the 
-viUages, 

Then he said that there were no pro-
-per housing arrangements for the 
employees of the Post and, Telegraph 
Department, There is no doubt that 
'this problem is there and it is becom-
fng more and more acute. In bigger 
-cities the problem Is all the more 
ditftcult but the Posts and Telegraph 
1lepartment is fully alive to this In-
eonventence. I may, bowever. su 

that the country Is faced with maB7 
problems of vast ma.nUude and we 
have to see which problem needs prior 
attention and solution. With all tbi8. 
the Government are doini their beat 
to remove this difficulty. Tbe v~ 
nature of the problem is such that It 
caQ. be solved only gradually and I 
hope the Ministry will spare no meau 
to do away with it. 
. 'l'he bon. Member had asked a quea-
tiOll as to how the charges are calcul •• 
ed lUI' the trunk calls, 1 may inform 
him that the rates on which trunk 
calls are charied are determined OD 
the basis of radial distances. I mQ" 
also thank him in reply to his thanks 
on this matter. My thanks are due to 
him because of his sUliestion tbat the 
words 'KendTiya Tara!aya' written 00 
the Central Telegraph Office 
should be replaced by some 
commonly understood worda. 
'Ta1'ghar' is certainly a better omd 
common known word than 'TaralalfG'. 
I quite agree with him on this point 
and the word 'Tara!aya' will soon be 
replaced by 'Targhar'. Then, it is not 
a new thing for the postmen to s87 
that freedom has not yet come. I 
have, heard' many people sayin, that 
freedom has not come. Well, I can 
only say that expressing complaints of 
this sort has become more or less • 
fashion of the day. But we p1ullt 
consider one thing and It is that 
people always complain more of their 
grieVances and difftculties than they 
talk of the relief which they mi,ht 
have iot. Even if a major part of 
their difficulties are removed, theJ' 
would not mention it, but would always 
complain about their inconvenience .. 
however small these may be. I admit 
that postmen are undergoing all those 
difficulties whicl. people of the middle 
clus are feeling today I know that 
the problem of ever lncreasin. dear-
ness, which they have to face. Is ,et-
ting more and more acute. But to su 
that nothing has been done in this mat-
ter and that freedom has not yet come 
does not seem proper. If freedom 
only mean! that people should get f.t 
salaries and shouli:l have enou,h to 
save also. 'then it is a different matter 
altoltether. I have only to submit that 
effort'! are being made to provide aD 
possible fal"i1ities to the DOlta! fltat! 
and it is our endeavour to see that 
they .et the same benefits as employeell 
of the corrp.spondlng categorle" In 
other deTJartments get, and If their 
salaries arp compared with the aaJarfee 
of thoRe. who are workin!! In the lIame 
(,Ilteqorip.!: In other States. I may say 
that postmen are not loser!! In 8117 
wav., Of conrse. we art> tryln, to re-
move the "'f'Rcutut>!I r.aused bv h .... 
Drlces 110 that peo.,le may lie able tit 
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[Sbri Raj Bahadur] 
... intain themselves with the salaries 
tlley,et. 

With these words I thank the hon. 
Members of this House who have not 
moved many cut motions on the De-
mands of this huge Ministry and ·are 
prepared to accept this Demand with-
out any objection. I am really ,rate-
ful for this. . 

8brl Bbdt: I be, leave to withdraw 
my cut motion. 
t'be cut motion was, by leave, with-

drawn. 
Mr. Deput7-8peaker: The question 

is: 
''That a sum not exceeding RI. 

2,05,000 be granted to the Presi-
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1953, in respect of 'Minis-
try of Communications'." 

The motion was adopted. ' 
Mr. Deput7-Speaker: The qUl;stion 

II: 
"That a sum not exceeding RI. 

12t83,05.000 be granted to the Presi-
dent. on account, for or towards 
defraying the charges during the 
~ar ending Oh the 31st day of 
March, 1953. in respect of 'Indian 
Posts and Telegraphs Department 
(Including Working Expenses)'." 

The moUon was adopted. 
DEMAND No. 7-METEOROLOqy 

Mr. Deput7-Spea"er: Motion is: 
"That a sum not exceeding Rs. 

34.73,000 be granted to the Presi-
dent. on account. for or towards 
defraying the charges durin, the 
year ending on the 31st day of 
March. 1953. in respect of 
'Meteorology'. " 
Agricultural Meteorology in India , 

Shl'l S. C. Samanta: I beg to move: 
"That the demand for grant on 

account under the head 'Meteoro-
logy' be reduced by Rs. 100." 
Mr. Deputy-Speaker: Cut motion 

moved: 
"That the demand for grant on 

account under the head 'Meteoro-
.Io,y' be reduced by Rs. 100." 
S.rt 8. C. SallWlta: Mv cut motion 

refers to agricultural meteorology In 
India. Our country is deftcit In food 

and we have to devote our whole-
attention to the production of food. 
This department greatly helps us io-. 
the "grow· more food" campaiin.. But 
I am sorry to learn that this depart-
ment is not workini to our satisfac-
tion. The meteorological observations 
which are made cannot help the agri-
culturists to the extent they want. It 
is a matter or joke. namely the 
weather forecast in Delhi the other' 
day which surprised everybody. It 
was forecast that there will be fair 
weather but to our surprise it rained' 
on that day. 

Sbrl Raj Bahadar: What was the-, 
date of the forecast? 

Shri S. C. Samanta: I am referring· 
to the speech of the President which' 
appeared yesterday in, the newspapers,. 
where he has mentioned it as a joke, 
namely the forecast of the weather in 
Delhi. I want the Ministry to improve' 
the methods of meteorological obser-
vation and survey. Even in other 
places many a time we find that the 
forecasts do not come true. So I want 
the Ministry to be very careful in the' 
matter. I find in this year's Budl{et 
that more money has been demanded 
and so it is a lE'l!itirnate grievance that 
the working of the departmeQt should' 
improve to a great extent. 

Sbri Raj Bahadur: I would have-
been grateful to the hon. Mpmhpr whl) 
ha~ il1st moved the C'ut motion if he·' 
had given the date of the forecast to-
which he ha!'l referred. 

Shrl S. C. SamaDta: Last Saturday, 
perhaps. 

Shrl Raj Bahadur: It is not that r 
want to criticise hill statement. I 
take it with all sincerity of JlurPose. 
Had I known the date I would have 
taken action bv asking the departmen~ 
to go into details of it and find out the 
flaws. if there were any. 

AD Hon. Member: What is your 
Qpinion about these reports? 

Shrl Raj Bahadur: My opinion II 
that the department i~ functioning as· 
satisfactorily as it can wilhln the 
limitations of sdentiflc knowledlZe. In 
spite of the achievements of humanity· 
in sclentiftc research. it stm rl:'malns 
In a l)rlmary stRge. (Shri Knmath: 
Imperfect stage). Many natural' 
forces have not yet been brought under 
control. It may be that what we 
forecast about nature might not come 
true. Perhap!l sometimes we react 
more than nature tens us. It half 
happened many times. When these 
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forecasts are made we thirik that the 
_ ar.ea to which they relate is limited 
to Delhi city or is limited even to New 
Delhi. - The forecast relates to a radius 
of 50 miles and as such there might 
be a small shower in one part of the 
.ector and quite dry weather in an-
other. place. 

My han. friend said that much de· 
pends on meteorology for the prop-ess 
of agriculture. I may here say that 
the department has not been silent or 
asleep over its functions and duties it 
owes to agriculture. Even since 1932 
we have been working for it and since 
1945 we have _ been issuina dailY 
weather forecasts for the use of the 
farmers who have very much benefit-
ed by them. But it all depends on the 
fact whether we can disseminate tbe 
forecasts to the people or the fanners 
concerned. For that we r~uire a 
large number of radio receiving sets. 
We require some aiencies by whicb 
we can disseminate those forecasts to 
the farmers around a particular centre. 
Some figures will tell the story. 

1 P.M. 

Han. Members might· be amused to 
know that in Madras, which is a very 
big province, we have ~ot only 1,280 
receiving sets in the rural areas, in 
Bombay 630, in C.P. 800, in Orissa 190, 
Bihar 100, U.P. 171, Punjab 322, 
Hyderabad 66, Mysore 96, Assam 104 
and Saurashtra 85. These are larre 
provinces or large areas and there are 
very few receiving sets for the use of 
the farmers. Therefore it is more 
important that whatever forecasts are 
made for the benefit of the farmer, 
he should have the means to 
get the . information supplied by 
these forecasts. Here comes the 
province of the State Governments 
ront'erned. • It is upto them to 
provide radio receiving sets or to 
help the farmers ~n getting radio 
receiving sets at cheaper costs. So I 
would requeflt my hon. friend as also 
other hon. Members that they should 
plead with the Stat·!, novernments also 
kindly to help the Department by pro-
'(riding the farmers in the particular 
areas with radio receivinlt sets so that 
whatever service this Department is 
able to render to them they might be 
availed of. I will of course bear in 
mini{ that there are many ftaws' and 
many deficiencif'S in the forecasts 
themselves and I will not deny that 
much has got to be done still. We are 
keeping a strictly vigilant eye to 
ensure efficiencY and S('f'uracv of our 
forecasts as far as possible. but as I 
have said there are liqlltations, 
scll"ntiftr knowledge bellrini on the 
subject is still labouring under certain 

handicaps and we have still got to· 
perfect it. 

Mr. Deputy·Speaker: I can only 
state for the mformation of the hon. 
Minister that ·in the nature of thin,s. 
the statement followin, the cut motions 
can only be very brief. The practice 
has been for the hon. Minister to talk 
to the various Members who bave· 
tabled cut motions, discuss with them 
the points they are going to stress, and 
come prepared to answer those points •. 
That has been the practice hitherto. 
It is open to the hon. Minister to follow 
or not to follow It. The hOn. Minls--
ter· I thought will not be taken by 
surprise In the nresent ('ase because· 
after all after so many months we 
have had showers recently and' a:· 
hailstorm too. The hon. Minister 
wants notice about rainfall which was 
so recent-these are matters which the 
han. Minister himself should take· 
notice of. 

The Mbdster of State for Flaaace 
(Shrl Tyarl)c Notice came up only last 
night and it was not possible to stir 
up han. Members .at that. late hour. 

Mr. DepatJ"-Speaker: Is the bon. 
Member desirous of pressing the cut 
motion? 

8hrl S. C. Samanta: No, Sir, I bel~ 
leave to withdraw it. 

The cut motion was, by ieaye, 
withdrawn. 

Mr. Deputy.Speaker: I shall now 
put to the House Demands Nos. ., and' 
8. 

The question is: 
"That a sum nllt exceeding RB. 

34.73,000 be granteci to the Presi-
dent, on account, for or towards, 
defraying the charges durin" the 
year ending on the 31st day of 
March. 1953. in respect of 
'Meteorology'." 

The motion was adopted. 
Mr. Deputy-Speaker: The question. 

is: -
"That 8 sum not exceeding Rs. 

27,20,000 be granted to the Pres!-
• dent. on Herount, for or towards 
defrayinlr the charges during the 
year ending 08 the 31st day of 

- March, 1953, in respert of 'Over-
seas Communication Service'." 

The motion was adopted. 
The House then adjourned tUl Tht"", 

of the Clock. 
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The House re-a88embled at Three of 
.the Clock. 

[MR. DEPUTy-SPEAKER in the Chair] 

DEMAND No, 9-AvlATION 

.Mr. Deputy-Speaker: Motion is: 

"That a sum not exceeding Rs. 
:93,10,000 be granted to the Presi-
dent, on account, for or towards 
defraying the charges during the 
,year ending on the 31st day of 
March, 1953, in respect of 'Avia-
tion· ... 

.Amenities to paSBengers of Delhi-
Gauhati Ai.,. Ser'vice 

Shrl 1. N. Hazarika: I bel to move: 

"That the demand for grant on 
,account under the head 'Aviation' 
,be reduced by Ri. 100." 

In moving this cut motion, I want 
to point out that there are no ameni-
ties for passengers who go by the 
direct air service from Delhi to 
Gauhati. They have to underio an 
I!ight hours' journey and it is a very 
great hardship for them. I request 
that some amenities may be provided. 
Although I have not moved the other 
cut motions, I want to point out that 
in Dibrugarh aerodrome there are no 
light and fan arranl{ements. People 
!have to wait there for a long time for 
the arrival and departure of the 
'Planes, anti some such arrangements 
must be provided. In the Gauhati 
aerodrome there is necessity for a 
'small disDensary. There are jungles 
near about and many people suffer 
'from snake bites. Because I am in 
touch with the officers and staff of the 
aerodrome. I got to know these facts. 
'There is no hospital near about and 
people have to travel five miles for 
treatment. When emergencies arise, 
this is a great hardship. I suggest that 
8 dispensary may be opel)ed in this 
aerodrome so that thi! aerodrome staff 
and the local people may get the bene-

"fit out of it. 

Shrl RaJ Bahadur: I may point out 
that so far as the Qelhi·Gauhati ser-
vice is concerned, it IS what is known 
as an "austerity" service and com-' 
paratively speaking the fares are 
lower and cheaper 'than other fares. 
We do not provide any lilht refresh-
ments or other amenities which are, 
'provided in other luxury. services. So. 
'at is a common man's air service, as 

one may call it. In order to make It 
as cheap as possible, we have made it 
an austerity service. I think the hon. 
Member will appreciate this. While 
on the Ol}e hand it provides cheaper 
air travel and an easy mode of com-
munication from Delhi to Assam, on 
the other hand it also tries to do so 
within the purse of the common man . 

He referred to the need for a dis-
pensary at Gauhati. I would point 
out that this is mainly a State Govern-
ment atYair. We. cannot provide die-
pensaries immediately at each and 
every aerodrome but we hope that as 
soon as our finances permit, for the 
benefit and the service of our own 
statY we might have a dispensary. But 
at the present moment, we look to the 
State Government to provide the dill-
pensary. The unfortunate snake bite 
to which he referred is not due to air 
travel. Then about the provision of 
electricity to Dibrugarh. Supply of 
electricity to this aerodrome is not 
possible. because we cannot get power 
from the town. We are trying to get 
it, and as soon as we are able to do 
so we shall attend to this. 

Shrl M. Nalk (Orissa): It is a com-
·mon man's service no doubt. but the 
common man also reQuires facilities. 

Shrl Raj Babadur: He wants cheap-
ness also. 

Shrl J. N. Bazarika: I do not presl 
my cut motion. It need npt be placed. 

Mr. Deputy-Speaker: There are nO 
cut motions to Demand No. 10. So I 
will put that also to the House. 

Mr. Deputy-Speabr: The questlOD 
is: 

"That a sum not exeeeding Rs. 
93.10,000 be granted to the Presi-
dent, on account, for or towardS 
defraying the charges during the 
year ending on the 31st day of 
March. 1953, in respect of 'Avia-
tion'." 

The motion was adopted 

Mr. Deputy-Speaker: The question 
is: 

"That a sum not exceeding Rs. 
1,82,000 be I{ranted to the PresI-
dent, on account, for or ~owards 
defraying the charges durmg the 
year ending on the 31st day of 
March. 1953. in respect of 'Miscel-
laneous Expenditure under the 
Ministry of Communications'." 

The motion was adopted. 
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very carefully-one supplied by the 
Praja Parish ad of Jammu and the 
other by the Government of Jammu 
'and l{aihmir. The story of. the use 
ot our Military forces is I think ~iven 
in this version of the Praja Parishad. 

On the 15th January there was some 
oMcial function in the Government 
College at Jammu where besides the 
Indian National flag the flal of the 
~ational Conference was also hoisted. 
Some students protested aga~nst this. 
Nine rinll leaders were arrested and 
three were sent to lail and six to the 
police lockup. But they were all re-
leased at nigM. After three or four 
days they were fined Rs. 100 each by 
the College principal. They protested 
and appealed that the fine should be 
remitted, but it. was not done. Then 
some of them went on hun~er strike 
on the 29th of January. That means 
the hunger strike began thirty-five 
days back. The hunger-strike in-
creaser) in number. First it was 
three. then two more iolned the 
next day and then another two. on 
the third day and the numbp.):, went 
OIJ increasin~. As the Press note 
issued by Kashmir Government says. 
there are twenty stl,ldents still in 
jail who are on hunger strike. I w!is 
surprised to see the lan,e:ua,ge used 
in .describing their condition. I would 
have wished that this was not tble 
language which was used. I would 
like here to read out the Communique 
Issued by the Government of lammu 
and Kashmir in this respect. It is as 
follows: 

"Till) Kashmir Government, in a 
Press note. today-that is. the 3rd 
March, 1952 said Col. Ramnath 
Chopra. Director of Public Health. 
personally examined the 'so-called 
hunger-striker' studentll and was 
satisfied the condition of none of 
them was such as to caUl'e anxiety 
as all of them were takin~ milk, 
soup. fruit juices. glucose and 
other liquid foods. They were 
also being given books and .news-
.papers to read. They had. how-
evel·. declined to read their own 
text books while in detention. It 

',was further stated that 'the 
authorities are not in"terested in 
detliining them' in jail and it is 
only in order to enable the Gov-
ern'ment Collep;e to function nor-
mally that the authorities are 
compelled to take action a,ainst 
those who deliberately obstruct 
others in pursuing their studies In 
a peaceful manner or who deli-
beratelv Indulte in ' activities 
calculated ttl defy law.' 

The Press .notealso 
tAat ten out of these 

recalled 
students 

were releJlsed at the very outset 
to, provide them with an 
opportunity to behave as good 
~ .udents and peaceful citizens but 
'workinc under the inftuence of 
the Praja Parishad they resorted 
to unlawful activities again· ... 
Now. thirty-five days have passed 

since the honger strike be,all and we 
are told that because they are being 
administered milk. elucose and liquid 
foods through the nose by forcible 
feeding, therefore there is no cause 
for anxiety. Those of Us who have 
fasted in jails know what it is to get 
these things throudl the nose, and I 
think it is not' a matter for such 
complacency as is made out in this 
Press Note. Many Indian pat.riots 
-died while they were beinlt given 
forcible feedfng. It is such R torture. 
Jatinnath Das died because. while 
forcible feeding. the rubber tube 
went into the lung Instead of going in-
to the stomach. This Government 
Communique reminds us of the Com-
muniques then issued by the British 
Government in India. 

Then. the hunger strike continued 
and the numbers began to increase, 
On the 7th Fehruary the students took 
out a procession which WilS lathi 
charged. Next 'day. the Government 
closed all colleges and schools. A 
much bigger procession wa,' taken 
out and all ('Iasses of Jammu people 

• inciudir:g ladies foined it as it pro-
ceeded and it was there that the Indian 
Military forces were used. Th~s is 
the story of the ust' of the MllJtnry 
forces: 

"The processionist~ im::!tlding 
students of very tender age snt 
peacefully in that cornered pJ nee 
to make peaceful attempts to 
induce the authorities tu realize 
the mij;take and to set the matter 
right. Even then they were thrice 
lathi charged on this road. Soml) 
girls and boys receivC'd' in.h~ries ' 
on their heads and backs, VI hen 
the police were approadwd by 
some boys to request them to 
behave properly and not ~o klll 
children. the reply came 10, the 
form of a bullet from the plstol 
of a Police inspector who ~ad 
nothing to do with the pro('f'ss~()n 
and is on Iv a prosecutlllg 
Inspector. This injured a boy. 
The students still sat peacefulI~' 
demanding the release of the 
students and refused to leave un-
less an assurance to this efTect was 
given. A detachment of Rajputan~ 
Rifles with armoured cars an 
wlreiess .sets was then called In to 
trample down t,?-e students. The 
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city was handed over to the 
Military and it opened fire with 
the result t.hat the mob dispersed. 
House searches were made and 
25 personS were arrested. 

At 10 P.M. a curfew order for 
72 hours to commence at 12 mid-
night was announced and the city 
was paraded by the Military while 
individual houses were raided by 
the police in search of Praja 
Parishad workers. Pandit Prem 
Nath Ji Dogra and flve other 
workers of Praja Parishad were 
arrestt!d late at night. Five 
trucks of the Punjab Police also 
reached Jammu the next day to 
harass the peaceful citizens of the 
State. As a complement to the 
repressive measures adopted by 
the State authorities the entry 
of two dailies,-- Milap and Pratap 
of New Delhi has been banned in 
the State without assigning any 
reason." 

This is the story of the use of the 
Indian troops there. I tried to find 
out from the Government booklet any 
denial of these facts. I have read it 
from cover to the end, but there is 
no denial. The Government booklet is 
only a collection of statements of_ 
certain individuals. It is not the result 
of any inquiry. No narration has been 
given by the Government about the 
whole story. But one thini is com-
mon to both the versions. and it is 
this: At that function at the Govern-
ment College, besides the Indian Union 
flag, the flag of the National Con-
ference was also hoisted. This, both 
admit. The only difference is that the 
Gov~rnment pamphlet says it has 
been customary to do so and it is the 
Hag of the National Conference which 
is revered by everybody. I revere that 
Haft too. In.fact, in our movement for 
freedom. until the year 1937 we used 
to hoist the flag of the National 
Congress everywhere. and nobody 
objected. Afterwards the Muslim 
League started objectin2 to 'it and it 
was very difttcult to hoist the National 
COnl!rpR~ filiI! on our Rchools and we 
were forbidden to use that Hag 011 
thORP occasions heC'ause somebody 
ohi .. ct~d to it I may admit the 
KaRhmir r.ovprnment's version that 
thE' Praia Pllr;~had is a DS'lrty which 
Drof"'/!!lp~ a differpnt phqo~o!lhY. But 
J as1\: you onl'! thinJr, TTl. J'Immll and 
K"Ishmir thp".. ;~ no Socialist Part". 
thpr" Is nn K.M P.P .. thpre ;s e"e" no 
Communist party: In fact there Is no 
other OODosltion Darty exceptln~ this 
Praj" P!lrishad. Here we have the 

Muslim League-we have it in Madras 
-and we have other such parties. But 
still they -are given the rightl of the 
Opposition. Now, these people o! the, 
Praja Parishad party consist mostly 
of Dogras. You can appreciate their 
sentiments. Up till now there was the 
Raja's dynasty. Tbe Prince has now 
been exiled from the State. But can 
you not imagine the feelings of those 
people? The Dogra raj is gone. Must 
you therefore injure their feelings by 
:'ly.ng tne Nalional Conference Flag on 
Government functions in Jammu. 
What tney are anxious for is that 
there should be the display either of 
the flag of· the State that is of the 
Yuvraj while he is t!lfre, or of the 
Indian Union fiag. Two years back 
there was trouble on this issue when 
the National Conference Hag was flown 
in this same college. But the Govern-
ment of Jammu and Kashmir have 
persisted in flying that fiag on this 
school. I can appreciate the sentiments 
of the National Conference friends. I 
have myself hoisted the fiag of the 
National Congress· on schools and other 
institutions, but the Muslim League 
boys pulled it down. Ultimately we 
had to take down our Hag and say to . 
ourselves: it is a Government school 
and as such only the Government flag 
can· be hoisted. Because, certain 
students objected to the hoisting of 
the National Conference flai and they 
had a rIght to do so as it was a Gov-
ernment building and they objected to 
a party fiag; because they did so, was 
it proper to arrest them and fine each 
of them one hundred rupees, lathi 
charge them, take them to the jail 
and keep them there even when they 
were starving? And was it proper 
then to arrest the leaders of the Praja 
Parish ad because it is said that they 
were .,ehlnd the movement? Maybe. 
Probably the movement began like this 
as a student movement and Ultimate-
ly they had to go to a J;lolitical party 
for help. They must have gone to, 
them, and they must have also helped 
them. But is it a reason for arrest· 
Ing the leaders also? I think this is 
not a state of ;affairs which does credit 
to a man as ",reat as Sheikh Abdullah. 
We had hiJth opinions about him. I 
do atlree that at this time when the 
countr,v is in a critical position, when 
we are still in a state of war. when 
Dr. Graham is already in India, at 
that time these things should not 
hapDen. and I do retn'et that this has 
haDpl?ned. But I want to know could 
not t.he Kashmir Government have 
sAveil the situation and could not the 
thinl!!I have ondP.d After the wry ftrst 
hanpenlDll? I think there has been 
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DEMAND No. ll-MIIUSTRY OF 

DEFENCE 

Mr. Deputy-Speaker: Motion is: 
"That a sum not exceeding RB. 

8,61,000 be granted to the Presi-
dent, on account, for or "towards 
defraying the charges during the 
year ending on the 31st day of 
March. 1953, in respect of 'Minis-
try of Defence'." 

DEMAND No. l2-DEFENCE SERVICES, 
EFFECTIVE-ARMY 

"Mr. Deputy-Speaker: Motion is: 
"That a sum. not exceeding Rs. 

53,02,01,000 be granted to the 
President, on account, for or 
towards defrayinl the charges" 
during the ",ear ending on the 
21st day of March, 1953, in respect 
-of 'Defence' Services, Effective-
Army'." 
DEMAND No. 13-DEFENCE SERVICES, 

EFFECTIVE-NAVY 

Mr. Deputy-Speaker: Motion is: 
"That • sum not exceeding Rs. 

3,74.43,000 be granted to the Pre-
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1953, in respect of 'Defence 
Services, Effective-Navy'." 
DEMAND No. l4-DEFENCE SERVICES, 

EFFECTIVE-AIR FORCE 

Mr. Depaty..speaker: Motion is: 
"That a sum not exceeding Rs. 

"7.74,04,000 be granted to the Presi-
dent. on account, for or ~owards 
defraying the charges durmg the 
year ending on the 31st day of 
March. 1953. in respect of 'Defence 
Services, Effective-Air Force'." 
DEMAND No. I5-DEFENCE SERVICES, 

NON-EFFECTIVE .CHARGES 

Mr. Deputy-Speaker: Motion is: 
"That a sum not exceeding IRs. 

!>,20 1 !l.OOO be granted to the 
President. on account, for or 
towards defrayinIC the charles 
during the year endjng on the 
31st day of March. 1953, in res-
pect of 'Defence Services, Non-
Effective Charles'." 
DEMAND No. 16-MISCELLANEOUS 
ExPE1IIDlTURE UNDER THE MINISTRY 

OF DEFENCE f 

Mr. DesJatir-8peabr: MotLon fi!:_ 
"That a lum not exceeding Rs. 

1,67,000 be granted to the Presi-
421.PSD 

dent, on account, for or towards 
defraying the charles during the 
year ending on the 31st day of 
March, 1953, in respect of 'Miscel-
laneous Expenditure under the 
Ministry of Defence'." 

Economy 

Dr. M. M. Das (West Beneal): I be, 
to move: 

"That the demand for grant on 
account under the head 'Ministry 
of Defence' be reduced by Rs. 100." 

Slow development of Indian Navy 
and Air Force 

Prof. S. L. Sabella: I beJC to move: 
"That the demand for grant on 

account under the head 'Ministry 
of Defence' be reduced by Rs. 
100." 

Use of Indian miUtartl forcea against 
citli: population in Jammu 

Prol. S. L. Sabeu: I beg to move: 
"That thlf demand for Irant on 

account under the head 'Ministry 
of Defence' be reduced by Ra. 
100." 

Defence' of India 

Sbrl R. Velayudbaa (Travancore-
Cochin): I beg to move: 

"That the demand for ,rant on 
account under the head 'Defence 
Services. Effective-Army' be re-
duced by Rs. 100." 

Mr. Deputy-Speaker: Now all these 
Demands under the Defence Mini.try 
and cut motions are before the House. 

Dr. M. M. Das: 1 should like to -place 
before the han. Minister of Defence 
for his kind and sympathetic consi-
deration the Irievances and complaints 
of a few thousands of peasants and 
arriculturlsts whose ancestral paddy 
lands were acauired durin, the war 
in the Panagarh and Ondal' Vehicle 
Depot in West Bengal. Unfortunately, 
both these areas are situated within 
my constituency and durin, the last 
elections I had an opportunity of hav-
ing a ftrst-hand knowled,e of what has 
happened there. Thousands of acres 
of highly productive' cultivable paddy 
lands situated at a safe distance from 
military installations are lyin, fallow. 
The cultivator. who hal been deprived 
of these lands. wants these lands for 
cultivation under any arran,ement 
BUitable to the Government. But, 
unfortunately. tnatead of ,lvln, theae 
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lands to these children of the sOil, to 
those cultivators who owned the lands 
a few years back, they have been leas-
ed out to one sin,le person who is 
neither a cultivator himself nor 
familiar with the modes of cultivation 
prevalent and suitable to those parts 
of Bengal. 

When lands are required by the 
Defence Department tbey must be ,iven 
to them whatever may be the hard-
ships caused to the owners of those 
lands. But in time of peace when no 
emergency exists in the country first-
class cultivable land must be given 
b/!.ck to their owners under arranle-
ments suitable to the Government. In 
this case the surplus cultivable lands 
were given on lease to a sinlde person 
who was not a cultivator and who did 
not ~now anything about cultivation 
of paddy peculiar to those parts of 
~engal. I do not understand wh.\lt 
moral authority or right Government 
has to deprive thousands of cultivators 
of their ancestral cultivable lands 
parti('ularly at a time w"en no emer-
gency exists in the country. I request 
the hon. Minister to look into this 
matter sympathetically and redress the 
grievances of theRe peasants and the 
injustice that has been done to them. 

Now I beg to refer to a few matters 
in whirh I think there is enough room 
for economy so far as the DefeDC'e 
DE-partment is con('erned. First of all 
I beg to refer to the medical services 
of our Defence Department. At the 
head of these medic'al services there 

. is the DireC'tor-General of Medical 
Services and his retenue of highly-
paid officers. Under the Director-
General 01 Medical Services there are 
three D.M.S.. Directors of Medical 
Serviees-one for land, another for the 
Air Force and another for the Navy. 
Under these three D.M.Ss. there are 
other staff and officers. The post of 
D.G.A.S. is a newly created one and in 
my opinion it is absolutely superfluous. 
The functions of the Director-General 
are ju:c;t like those of a constitutional 
monarc-h-oresiding over the whole 
show. I submit that the administration 
of the medical services of our armed 
forces Is verv top-heavy and there is 
enough room for economy. 

I then come to the Armed Forces 
Medical College at Poona. This insti· 
tutidn has been recently reorganised 
on a grand scale and has been made 
unnecessarily big and bulky. The 
number of trainees in both these 
courses-there are two courses. one 
for the Junior and the other for senior 
grades-Is too small to 'ustify the 

maintenance of such a bi, institutiop. 
I do not deny the fmportance and the 
necessity of such an institution, but 
what I venture to suggest is that an 
institution developed on a much 
smaller scale with much less expendi-
ture would have be~ .sufficient for 
serving this purpose. 

The Public Accounts CQmmittee has 
made some unfortunate remarks about 
the whisky deal that took place bet-
ween the High- Commissioner in 
England "Dd a British firm. 'rhis 
whisky was ordered for our armed 
forces. As the House knows. this 
country is passing through critical 
days so far as our food position is 
concerned and larie amounts of our 
foreign exchange are being consumed 
for food imports. Repeated requests 
have been made to the people' of this 
country by the hon. the Prime Minis-
ter and the Minister of. Food and 
Agriculture to change the food habits. 
Will it be too much for the people of 
the country to expect that our armed 
forc-es should also -change a little their 
drinking habits? I am not speaking 
here of enforcing prohibition in our 
armed forces. but what I suggest is 
that instead of wasting money in 
importinq whisky which is one of the 
best dollar earners of England and 
therefore difficult to get for sterling 
areas. our armed forees may ItincUy 
ohligt' t.he breweries that exist in this 
country. 

Then I come to a number of firms 
that are managed and maintained by 
our Defence Department. Hug:e 
amounts of public money have been 
inv,ested in these firms with very small 
return. The report of our Auditor-
Genefal on these firms is not verY 
happy. I submit that the working of 
these ftrms should be carefully looked 
into. 

Prof. S. L. Sabena: About Demand 
No. 11 I have only to say that the 
development of the Indian Navy anr" 
the Air Force is not as rapid as we 
would like it to be. We have a long 
sea coast and I think we need a big 
navy-at least much bigger than what 
we hl'lve got. The development of our 
Air Force also is· not commensurate 
with our requirements. I .. therefore, 
wish that these two forces should be 
properly developed. I would like the 
1".",. Minister to tell us what measures 
Government are taking to Improve 
these two winlls of our Defence Forces. 

In regard .to the recent incidents in 
Kashmir I have read the two versions 
torecasts are made we think tb~t the 
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London, placed an order in London 
tor a French product; how mucb has 
been paid; whether it would not have 
been advantageous for us to place the 
order with France; how much over-
payment, if any, has been made for 
this French product for which an order 
was placed with a London firm instead 
·of placing it with a French firm in 
France itself directly. 

Pandlt Kunzra: The White Paper 
that was circulated with the· Budget 
papers tells us that the Government, 
in view of the danger to the security 
of the country that exists at present, 
have come to the conclusion that no 
further reduction in the strenJ{th of 
the Ai-med Forces is desirable at the 
present. time. This does not however 
mean that search for economy has 
been given UP. On the contrary, it 
is h«lped t:1at a critical examination 
of the organisation. and equipment 
of the Army may lead to important 
changes in the administrative frame-
work of these forces and it may well 
prevent wllste and eliminate inefficiency 
if it still exists. I should like my hon. 
friend t.he Defence Minister to throw 
some light on the critical examination 
that has taken place or may still be 
taking place. What I feel is that, in 
order to come to a sound conclusion on 
this point. it will be necessary for the 
Government to adopt a correct view of 
the responsibilities of the "Armed 
Forces. I hope that the realism that 
has prevented a further reduction in 
the Armed Forces will prevent Gov-
ernment from taking a too narrow 
view of the role of the Army. I am 
anxious that the orlanisation and 
equipment should not be fixed at too 
Iowa. basis, because, in the present 
fluid situation, the Army milht easily 
be called upon to undertake a responsi-
bility which the organisation and 
equipment fixed for it in accordance 
with any rigid theory might prevent 
it from discharging. I hope that the 
Defence Minister will be able to assure 
tis that no such danger exists. 

r shall say a word about the jeep 
scandal that we exp·osed eft'ective1y 
last year. I am not gOing to repeat 
the facts that have been placed before 
the' House alread.v. It is enou/Ch for 
me to say that what was said last year 
showed that the contractors had been 
unable to pro~e the Government of 
India with jeeps of the specification 
desired by them and that the transac-
tion had resulted in a loss of a~out 19 
lakhs of rupees. The Defence Minis-
try .. in order to prevent this loss, in 
trying to make lood this loss, entered 
tnto a contract wijh a new ftrm whIch, 

pOSSibly, was the old firm under a new 
na~e, for the SllPply of 1007 jeeps. 
ThIS firm agreed to give the Govern-
ment of India credit for the 19 lakhs 
of rupees advanced to the previous 
firm and to indemnify the· Govern-
ment of India against any claim on 
the part of that firm. This naturally 
creates !i suspicion that the second 
firm .W~lClJ cou~d not have acted on an 
altrulsb.c baSIS, was intimately con-
nected In some way with the previous 
firm. But ~hat is ~ore important is 
that whe.n the prevIous transaction 
w'!-s con~Idered by the Estimates 'Com-
nllttee, It Sllilested that an enquiry 
~ay be made as to how this contract 
was placed, whether the terms of the 
contr~ct had been carefully vetted be-
fore It was entered into with the firm 
etc. It further said: • 

"We would also like to know 
how the responsibilities are fixed 
by the Committee which investi-
~ated the matter and what action 
IS proposed to be taken against the 
persons concerned." 

Later on,' i:be Audit Report on the 
Defence S~rvl(-:e~ was published. This 
report. While glvlOg the salient features 
of the contract and the unsatisfactory 
part played by the contracting firm,. 
drew th~ attention of the 8uthQTities 
to . sertaIn features. When the rell-
ablhtr of the firm was ('alled into 
question, we were told that the firm 
had been given a contract after the 
High Commissioner had obtained a 
bank reference, and that the firm was 
on the approved list 01 suppliers of 
the .British Government. Now. the 
AudIt report says on this point that 
the Audit is not aware of the exact 
!lature of the bank r.eference ·and what 
It certified, and that it is also not clear 
whether the particular firms were the 
approved suppliers of the British Gov-
ernment for the particular stores con-
tracted for. I should 11ke to know 
from my hon. friend the Defence 
Minister whether he ill in a position 
now .to give us information on both 
these points. This report was publish-
ed some months ago and. it must have 
been brought to the notice botbof the 
Finance Minister and 01 the Defence 
Minister. One of them IIhould, there-
fore. be in a position to throw light 
Qn the J,wo points that I have refer-
red to. . 

I shall refer to the report of the 
Public Accounts Committee on the 
subj~. The Committee said: it was 
concerned to know that no action had 
so far been taken by Government on 
these recommendations, that is to say, 
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the recommendations oj the Estimates 
Committee. And with relard to the 
observations made by the Compuoller 
and Auditor-General of India the re-
port ·Says: 

"The Committee have agreed 
entirely with the observations made 
by the Auditor-General of India 
on the various aspects of this 
deal." 
These observations ot the Public 

Accounts Committee naturallY lead 
me to enquire from Govermnent why 
it is that no committee has been ap-
pointed so far in accordance with (he 
recommendations made by the' Esti-
mates Committee which is presided 
over by no less a personage than our 
Deputy-Speaker . 

Shrl Kamath: That is it. 
PlLDdit KUIlzru: It is a gross disres-

pect to this House th'at a recommenda-
tion made by its Committee after a 
full examination of the facts should 
have been ill'lored by Government, 
and Government shoulp tell Us why it 
treated a Committee 01 Parliament in 
this unsatiSfactory manner. 

Shri Kamath: And this is not the 
11rst time they have done it. 

Shri R. VelayUdhan: They are treat-
ing Parliament also like that. 

PandU Kunzru: I hope that Govern-
ment will bear the observations of the 
Public Accounts Committee in mind 
and be able to assure Parliament that , 
action will be taken on the recom-
mendation·s of the Estimates Com-
mittee and that the other recommenda-
tions made by the Public Accounts 
Committee. to which I shall just refer 
very briefly, will also be put into 
effect. The Committee has .obs~rved 
.that there was a tendency on the part 
of the representatives of the varlouS 
Ministries "that appeared l;>efo~e us 
in connection with the exammab.0I?- of 
this subject to throw the responslblli~r 
for what had happened on others. 
The Committee points out that this. is 
a very unsatisfactory state of affalrs 
and that Government should S? ?eftne 
the responsibilities of the M1Dlstries 
purchasing materials through ~he 
purchase orgaQisations and pla~lDg 
orders on t.he purchase ora:nnlsabQllS 
and ohtaining materials fr-om England 
as to leave no doubt with rpgard to 
the matters for which each MinistrY 
ca~ he held responsible. In this 
nart.i('ulllr matter. I think. neit~er the 
Defen('e Ministry nor the MinIstry of 
Works. Production and Suopl), can 
escape criticism. Indeed. I think the 

major responsibility is that of the 
Defence Ministry which, it appears, 
denied before the Committee entirely-· 
all responsibility for what had hap-
pened. 

Another .observation made by the 
Committee IS that it understood that 
the Financial Adviser attached to the 
High Commissioner, London. was an 
officer subordinate to him and that he 
had no power to scrutinise indepen-
dently any proposal from the financial 
point of view. It has, therefore, re-
commended that the matter needs 
urgent consideration in order that the 
Financial Adviser functions eftic\ently 
and without any fear. The Committee 
also considered it essential far Gov-
ernment to "re-examine the methods 
and organisation cif the D.G.I. & S .. 
London·, with a view to defininl in 
clear terms his duties and power's and 
his relationship with the High Com-
missioner and the W.P. & S. Ministry 
in order to ensure that he functions 
efficiently". 

As regards the contract for the 
supply of 1,007 jeeps at a price 
different from that agreed to under 
the. previous agreement, the Committee 
felt that it was entirely a new transac-
tion reQuiring fresh scrutiny and fresh 
sanction of the Government of India. 

Well, I should like the Defence 
Minister to clarify the position with 
regard to these recommendations of 
the Committee also. 

And now. I shall say a word with 
~gard to the presenJ; position in res-
pect of the supply of jeeps. When the 
second contra('t was entered into with 
a new 1!l!.l1. it provided for the supply 
of 88 Jeeps per month. three months 
after the contr$Ct had been signed. 
But it appears from the reply given to 
a question put by my .hon. friend Mr. 
Kamath the other day that so far only 
24 jeeps had arrived in India. One 
has heen kept in Brussels 8S a model 
for further supply. 25 more jeeps 
have been shipped and th(' firm has 
informed the Government that 23 
vehiclell are t.o be put up for inspeC'-
tlon. When the Defence Minister was 
asked how it· was that therl' wall 110 
wide a gap between the actual supply 
and the rRte of supply alll't'ed upon. 
the Drofenc:oc Minister said thllt "hortly 
after the supplips were beQ;un at the 
old rates. the Arm "insisten"-the!le 
are the Defence Minister'" own words 
-"the firm insisted that due to 
circumstanc"s beyol'ld their cont.rol. 
theY "'Anted to modify it. 3S far as 
c!f.'liveriE''I [Ire concerned". The nUY)'lber 
sug,ellted by them was 12 per month 
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mishandling of the situation. . While 
1 am very anxious that the chapter 
should be closed, I do wish that civil 
liberties-whosoever be the opponent, 
whether he be our most dreadful 
enemy-must be respected. AJ;ld we 
should not say, when people are ort 
hunger strike for thirty-ftve days, that 
they are enjoying, taking glucose, milk 
and honey and all that. It is not the 
language which I expected from a 
patriot and veteran like Sheikh 
Abdullah. Yesterday Maulana Muuod! 
did make a' very eloquent speech. I 
admire it. In fact I appreciate his 
sentiments. But I want to say that 
they have to be judged from the point . 
of view of the opposite party. Here 

. are some people who oppose what you 
do. Bring them over by love and 
persuasion and not by forcing things 
down their throats. In this way you 
will be raising opposition to the 
National" Conferenee ftag. I wish that 
all the people in Jammu and Kashmir 
combine together and become united 
under the ftag of the National Con-
ferencE'. I do wish for that day. But 
as there are people who ·OODose It. 
you should respect the sentiments of 
those' people. and not fly it over a 
place where objectiol'l is taken. 

I do wish that this matter is brought 
to an end. I made an appeal in public 
also that the students should I{ive UP 
their huneer strike and the matter 
should be closed. You' should nol! 
disgrace the great name of Sheikh 
Abdullah that such things happen in 
his State. 

About the Defence services, I said 
that you have only Increased some 
amount of money for th~ Armed 

. services and the Navy and Air F~r~es 
have been neglected. I was exammmit 
some witnesse.s in the Estimates Com-
mittee about the stores and other ex-
penses of the Military. We spent aDOU'; 
two or three weeks examining t~ese 
people and we were rather surprised 
to find that af! yet there has not been 
such co-ordination between the v~rloull 
departments as to 'efl'ect maximum 
economy. Unfortunately the Estimates 
Committee is dying and we shaH not. 
be able to submit our report. in thesp 
respects. Therefore. I am anxIous th~t 
when the next Parliament meets It 
must take up the questi~n of .trylnlt 
to eeonomise the expenditure In thp 
Defence Services. I would ~hereforA 
ask the hon. Minister to take theSf! 
things into consideration and !lee that 
as much el'Onomy is made in the 
Defpnce Budget as Is possible when the 
next Parliament meets. ne; the bt".avy 
Budget of the Armed Forces cannot. 

be borne by our country in the present 
stale of its development. 

Shrl a. VeIa)7udhaa: I only want to 
brinl{ to the Qotice of the bon. Minii-
t!!f certain minor aspects of the 
Defence Services, that is, the welfare 
amenities to our forces. You know 
that 111 our parts of the country we 
have our torces now stationed and it 
is a common feature that their welfare 
amenities have gone down far below 
what they enjoyed previously, say, for 
example, before Inde~endence. 

I have to brilli to the notice of the 
Defence Minister that the welfare 
condition of the Army which is now 
stationed in Kashmir is so bad that a 
lot of complaints have been r£"Ceived 

.• by many people in the South. As tar 
as I am conrerned. I must say that 
the majority ot the forces now station-
ed in Kashmir and on the frontier In 
the Punjab, they all belong to the 
South and I can say that they are 
eertainly not satisfied with the food. 
rations and the welfare amenities 
which they are now r('(~eivin~. It is 
said that every solrlit'r will :!I't. about 
six ounces ot mil~ every day but what 
is given is not milk but simply water 
mixed with one or two ounces of milk. 
The same is the case with 1he bread 
ratioll and as for rice. I nef-d not saY 
mllch. There is terrible discontent 
among the forces, especially among 
thol':e In the rank and file and I l'f' .. 
Quest the hon. Minister to s~e that 
these disadvantages are removed as 
soon all possible. 

. Tht're is another thing whkh I want 
to bring to the notice of the hon. 
Minister and that ill the' sOf~i[l1 Rmeni-
ties. and the ni~gardly foci1it:ips they 
are getting. It is common knowledge 
that mnnv of these !lQldiC'rs wI", IIrc 
now serving in the fOTI'CS are I.iterate 
people and mnny of them nr,' hi~hl:v 
lIterotp. eS1'ler' ally those wno comt'! 
from South India. • 

Mr. Deputy-Speaker: J think the 
hon. Memher'~ C'ut motion relntes to 
the defence of India. 

ShTi· R. VeJa)'udhaD: I rnIl l;J)eak 
on t.he general' administration :;11':0. 

Mr. DeTllJtv-Sn'!3itl!''': 11 i~ nnl as if 
one cannot speak but it is not on a 
rut motion. On thl' gcnrrai JPmllnrl 
the .hon. Member can speak in this 
manner. 

Shri It. Vela)'udhaa: I have moved a 
cut motion. 

Mr. DepUty-Speaker: On the Dr''1'Iand 
as a whole. hon. Members elm ';peak 
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in general and say why the Demand 
should t:ot be iranted. When a cut 
mohon IS moved. all ariuments must 
o~l.v rel~tt~ t.o the particular subject 
wIth whIch It deals. If the ,hon 
M.ember has nothini more tl) say. i 
WIll calJ Upon another hon. Member. 

COl. B. H .. Za~di: (Uttar Pradesh): 
!"fay I as~, SIr. If the Praja Parishari 
In .K~shmlr and the students' hUrlller 
strike are germane to the discussion 
on the Defence Budget? 

Mr. Deputy-Speaker: I am afraid 
the..,. hon. Member is too late. He 
ou,..ht to hav~ raised the objection 
wh~n thnt pomt was raised. But r 
only ,allowed it for the reason that 
the ho~. Member said that the Army 
was called out and it was made to 
anpear that .the Indian Military force 
marcher1 agaInst the eivil pooulation in 
.Jammu. Then indirectly other things 
","'ere brought. 

Shri R. Velayudhan: My cut motion 
j~ thf're. . 

. Mr. Deputy-Speaker: It is there to 
dISCUSS the defence of India. 

Shri R. Velayudban: I was sayinll 
about the Defence Forces, and their 
welfare amenities was one aspect of it. 

Mr. Deputy-Speaker: Defence of 
India means border-land et<:. 

Shri R. Velayudban: I referred to 
the solrliers 9t the border-land. 

I Mr. Deputy-Speaker: The hon. 
Member has three more minutes to 
conclude his speech. 

Shri R. Velayudhan: You have taken 
all the time. You must give me some 
more time. 

Tht' other point I wish to mention 
is about the library .·facilities which 
the soldiers are ~etting. . I am told 
that so many papers were bought for 
the libraries for use by the Defence 
Services. For example' many of the 
language papers which are noW 
published trom our country do not 
at all come to these people, simplY 
because they belon!;l to one particular 
party or something like that. On 
very fiimsy grounds, I am told that 
so many papers are not reaching the 
men in the Defence forces, even though 
they are prepared to pay from their 
own pocket for these papers. There 
was R lot of complaint about one 
particular paper. I mean the Btitz 
which was completely banned from 
being used b.v the Defence Forces. I 

think that paper is very much read 
by the Forces, simply because jt has 
~een ban~ed. The men 10 out and get 
It stealthily and after reading it leave 
it ~ere again. That is what is hap-
penmg today and by banning this 
paper f~om the Defence Forces you 
are not curbing their interest i~ teis 
paper, but you are increasing it. 
What I request is that most of the 
papers which are read by the people 
of t~e country must be given to tbem 
also. 

Then I come to the point about the 
effective. army. Most of the people 
from Malabar, Madras and .Andhra 
are now stationed in the North and all 
these people from the North are sent 
to ~he South: There are great dim· 
culhesexperlenced about climate etc. 
I think it is because the Government 
have not got m}Jch confidence in the 
Nort~ Indian people that they are 
sendmg South Indians to look after 
the defenee of India ..... . 

Mr. Deputy-Speaker: No aspersions 
should be made against the Armed 
Forces. • 

Shri R. Velayudhan: I conclude. 

Sbri Kamatb: I want to ask a ques· 
tion for information from the hon. 
Minister. I am not going to make a 
speech. As we have &:ot to do so much 
in so little time, I would request the 
hon. Minister to give to the House as 
full information as it is possible for 
him today with regard to the "anti-
tank grenades deal" to which I refer-
red yesterday in the course of my 
speech. The House will be grateful 
to the. hon. Minister if he can teU us 
the date on which, the name of the 
firm with which the High Commis-
sioner placed the order for the anti-
tank grenades, the capital assets of 
this firm and whether a copy of the 
agreement can be laid on the Table 
of the House; whether this firm had 
anJl connection with "Anti Mistant" or 
S.C.K. Ltd .. which took over the jeeps 
contract from the "Anti Mistant" firm; 
whether the prices Quoted by this firm 
were higher than the Drices or rates 
of these French manufactured grenades 
as with the manufacturers or suppliers 
in France itself; whether the stores 
were actually supplied 'and if so when; 
how much payment has been made; 
considering that the product was' of 
French manufacture, why was not the 
order placed in France itself through 
our Ambassador in Paris considering 

. that we are· well represented in France; 
why was this indireet procedure adopt-
ed and the High Commissioner, In 
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know whether any overpayment has 
been made in the partit-ular case. I 
speak offhand, but on this point I am 
.quite clear, namely that no overpay-
ment has been made. So far as' I am 
aware, payment was made against the 
shipment of this particular item of 
arms and ammunition and as in the 
contract. As regards the partnership 
of the firm, alain I speak subject to 
correction. but as far as I remember 
one of the directors of S.C.K. is a 
director of the firm with which we 
have entered into this contract. But 
as far as this particular item is con-
cerned. there is no Question of over-
payment or of deliveries not having 
been effected or any other kind of 
difficulty. As regards the' price we 
have paid. some complaints have been 
received that we have been overcharg-
-ed and this matter has been referred to 
our High Commissioner and we have 
not yet received a report on this sub-, 
jed. 

Sbri Itamatb: When was the 
reference matie to the High Commis-
sion~? 

Sardar Baldev Singh: Some time ago 
-I have not got the 'date here but we 
bave not received any report .. 

Sbri Itamath: The hon. Minister said 
"subject to- correction". Does it mean 
that Government is enquiring into the 
matter and a report is awaited? 

Sardar Baldev Singh: As far as I 
know there is no formal enquiry. A 
reference to this efie<'t was Teceived 
and we have made enquiries; we have 
not received any reports so tar. 

The next point was raised by my 
friend. Pandit Kunzru. about the re-
organisation and equipment in the 
Armed Forces. He has expressed 
the fear that perhaps the strenlUh of 
the Army may be Teduced. Well. I 
assured the House previously . also 
and I want to repeat that assu-
rance that as far as the defence of 
this country is concerned we are not 
going to risk it in any way. It is 
our duty to avoid waste and to find 
out how economies can be made. 

Pandlt Ituura: May I correct my 
hon. friend? I expressed no fear 

,with regard to the reduction of the 
Army in view of the decision tbat 
Government has come to. What I 
wanted information about was the fu-
ture organisation and equipment of 
the . Army. 

Sardar Balc1e.,. SJqb: I was cominl 
to that. As regards the tutur.e. re-
organisation an4 equipment of the 
Army there should be no fear at all 

because we want to reorganise it 111 
order to avoid waste but to equip 
our Armed Forces as best we possi-
bly can. Perhaps my hon. friend is 
referring to the Reorganisation and 
Equipment Committee that has been 
appointe-d and about which I ' think 
there is a reference in the White 
Pa~er. That Committee· has been ap-
pomted to go into this question 
thoroughly and to see where econo-
mies can be made. There is no in-
tention at all to do anythinl{ which 
will weaken the· Armed Forces or 
which will reduce their equipment in 
any way. In any case there is no 
desire to reduce the equipment ot the 
Armed Forces at the cost of efficiency. 

Pandlt Itunzru: Who are the 
members of the Committee? 

Sardar Baldev SiD .. h: It is a de-
partmental Committee-I have not got 
the names ot the members here. The 
Committee is going into the different 
items of expenditure and ot equip-
ment for the Armed Forces. 

My friend then referr~d to the jeep 
contract. About the Jeep contract, 
the position is, as I said In reply· to 
a question by Mr. Kamath, as ,follows: 
The new contract was entered into 
some time last year and the delive-
ries were to begin from July, if I 
remember aright. The Government's 
position was made quite clear in the 
statement which I laid on the Table 
of the House and on pale 4 of that 
statement I said very clearly that it 
this contract materialised then we 
will save a lot of this £ 143,000 ad-
vaore that has been paid. It was 
only if the contrnct was to be fulfil-
led. As regards the new contract it-
self. it is a normal contract which 
has got a penalty clause-I speak 
~ubject to correction. It is true the 
arm Dromised to supply 68 jeeps but 
in a conference that was held in 
Belgium it was stated by the repre-
sentative of the firm that due to some 
difficulty in the international !:upply 
position it was not possible tor them 
to sUck to the original delivery of 68 
jeeps a month. They sug~e5ted 12 
with the assurance that it wfll not 
change the ultimate date of the total 
suppl,T I)f th'!se jeeps-1007 'eep. 
have to be SUPl)lied by September 
1952. As regards the actual supply, 
25 have come in; 25 are on the sea: 
and 2.5 are beln, put up for inspec-
tion. Again I hacl. eoaununJcatlon 
from our Hi,h Commissioner lome 
time; 8j(O saylOR that the llrm. hu Dut 
up new proposals. One 01 the pro-
POIlQs was that they wanted an in-
crease in the price accordlnl to the 
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contract. That has not been ftnalised 
as yet. The matter is under diScus-
sion again by the H~h Commissioner 
with the representative of the firm 
and the manufacturers, and as I 
said in reply to a question by Mr. 
Kamath. unless We get that informa-
tion it is difficult to say anything. 
But I expressed my 'doubts at the 
time I laid the statement on the Table 
.f the . House. and that is why I 
dearly said that if the new contract 
material1ses then there would be no 
loss. but whatever jeeps come in 
under this new contract will reduce 
our loss. 

Regarding the Estimates Committee 
about which Pandit Kunzru made a 
reference. I have not got the papers 
here. but my impression is that this 
statement which I laid on the Table 
of the House was after the, Estimates 
Committee's Report. The other re-
marks of the Auditor-General can 
only be replied to when this contract 
fails or is fulftlled. That.is the pre-
sent positic;n and I have nothing 
more to add to the criticism which 
was made. 

Shri Kamath: With regard to the 
anti-tank grenades deal. is the hon. 
Minister in a position to lay a copy 
of the contract on the Table of the 
House? Or can he show it to Mem-
bers interested? 

Sardar Baldev Stnrh:' It is not the 
practice to lay the contract on the 
.Table of the House, but lam quite 
prepared to show it to the hon. Mem-
ber if he is interested. 

Pandit Kunlru: Can the hon. Mem-
ber tell us why the bank reference 
wall not shown to thf! Auditor-Gene-
rJlI'? 

Sardar Baldev Singh: I do 'not 
know. I think there should be no ' 
objection to that. but I cannot say 
offhand. But I will look into that. 

Pandit Kunlru: But Why have not 
enquiries been made so far? The re-
port was published months a,o. Why 
have Government been sleeping over 
this matter? 

Sardar Baldev RJngh: As J have 
said. there is nb question .of sleeping 
over the matter. The statement which 
I laid on the Table of the House was 
after making due enquiries and since 
then a new contract has befn en-
tered into. If there is any dilftculty 
abr.ut the supply under tbe new con-

tract. then enQuiries will be made, 
and are beinl made. 

Paudlt Kunzru: The Doint is' whe-
ther the ftrm that failed to act in 
accordance with the contract In rea.-
pect of the jeep deliveries will be 
employed in future in any connec-
tion. Was it not necessary there-
fore. at least for this reason. to en-
Qui.re into its financial position and 
find out whether it actually supplied 
any stores to the Government of 
Great Britain in the United King-
dom? 

Sardar Baldev Singh: This very 
point was made quite clear last year. 
As far as we are concerned. we did 
make proper enquiries in the Defence 
Ministry. but our High Commission 
in U.K. and the Director-General or 
the Stores Department satisfied 
themselves about this firm. As re-
gards the future placing of contracts. 
it is ohly when they fully satisfy 
themselves that the contract will be 
plnced. 

Pandit Kunzru: What attention 
have. the Government paid to the 
observations of. the Comptroller and 
Auditor-General? Have they made 
any enquiries since then or not? If 
not, whose responsibility was it? Was 
it that of the Defence Ministry or of 
the External Affairs Ministry? 

SardarBaldev Stncb: There is no 
qUI."StiOll of the responsibility of the 
Defence Ministry. As I have made 
it quite clear. these contracts are 
entered into by the Director-General 
of the Indian Stores Department in 
U.K. and that office is I believe. I 
speak subject to corrertion. under 
our High Commissioner in U. K. 

Pandlt Kunlru: Why did the High 
Commissioner or the Director-General 
of the Indian Stores Department not 
furnish the information to the 
Comptroller and A\lditor-Generalon 
the two points mentioned by him? 
Government should at 'least enQuire 
into them. 

Sardar Baldev Singh: There is no 
intention at all to keep back any In-
formation. 

Pandlt KUDlru: Where is the infor-
mation? 

Sardar Baldev Singli: If informa-
tion has not been supplied to the 
Auditor-General. I think. the Audi-
tor-General has got the ril{ht to ask 
fur the information and as far as we 



but, they lave the assurance that the 
final de!lvery period will be adhered 
to, that is September 1952. According 
tQ. their new suggestions the deliveries 
are short by one. I should like to 
know how the Defence -Ministry came 
to yield to the pressure put upon the' 
Government by this ftrm. It is also 
pertinent to ask whether, in view ot 

, what has happened during the last 12 
months, Government seriously believe 
that the contract is ,oin, to be ful-
filled by September 1952. What has 
take. place only conftrms our previous 
suspicion that the new contract had 
been entered into by the Defence 
Ministry just to save its face ...... 

Shrt Kamath: Quite right. 

Paadlt KUIlIN: ... and to be able to 
say that they have entered into an 
arrangement that would enable them 
to prevent any loss to the Government 
of Jndia. The whole position is 
extremely unsatisfactory and the low 
rate of supply of jeeps and the fact 
that the full number has not been 
supplied even ~ccording to the existing 
rate accepted by Government shows 
that there is a much greater need for 
the appointment of a Committee to 
examine the whole matter than there 
was when' the Estimates Committee 
reported. I press this matter on the 
attention' of the House and the Gov-
ernment. I doubt whether Govern-
ment left to themselves would do 

.anything in the matter. 
Babu Ramnarayan SIDCb (Bihar): 

No, no. 
Pandit Kunzru: They will be serious 

about'. it only if they see that 'the 
House takes a grave view of this 
matter and want.s that the whole 
affair should be fullv examined. that 
the responsibility of the olftcials con-
cerned with it should be clearly ftxed 
and that the recurrence of so un-
de!lirable a state of thint:s should !::~ 
eff(.'ctively prevented. 

Tbc MlnWteJ:. of Defence (Sarc1ar 
Baldev Singh): I may first brlerly 
reply to the p'oints raised by my hon. 
frumd Dr. M. M. Das. He complained 
about the l:mds that are with the 
military. The history of these lands 
and buildlnJls that were requisitioned 
begins from the last war. As the House 
knows a very large area of land and 
a large m1mber of buildings were 
acquired or requisitioned for military 
purposes. The buildings requisitioned 
number 4.154 and the area of land 
acquired 'is about eight lakh acres. 
Out of this 4.024 buildings have been 
dcr('quillitioned and land measuring 
aboul 629,000 acres has sin('e been 

19500 

released. At present we have,ot onlJ' 
130 reqUisitioned buildings and 345 
lands measuring 1.64 lakn acree ...... 

Dr. M. M. D .. : May I know Whether 
these figures relate to the places which 
I have mentioned in my speech or 
they are for the whole of India? 

Sardar Baldev SID,h: These fllUre. 
are on an aU-India basis. I cannot ,ay 
oft-hand whether the two places men-
tioned by the hon. Member are inclUd-
ed in these filUres or not. At present, 
as I. have mentioned, we' have a very 
small number of buildings and 1.69 
llikh acres of land in our possession. 
This matter is examined from time to 
time and whatever is surplus to our 
requirement is released by Govern. 
ment. As regards the two places men-
tioned by the hon. Member It· is not 
possible for me to say whether there 
is any land surplus there or not. It 
al\ depends on what structure we have 
01'1 the land and what use it Is being 
put to. The only thing I can promise 
is that I will look Into those two 
particular cases and if any land is 
found surplus to our requirements It 
will be released. 

The other point mentioned by him 
was about the post of Director GellerDI. 
Armed Forces Medical Services. which 
he described as unnecessary. . The 
history of this case is this. A com-
mittee was appointed to inte,rate the 
medical services in the Army, Navy 
and Air Force. This committee made 
a very careful study including condi-
tions in other countries and finally 
recommended that the medical sen'!c-' 
es of the Army. Navy and Air Force 
in India should be integratf'd under 
a Director General of Armed Forces 
Medical Services. If I remember 
aright, Dr. B. C. Roy was the Chair-
man of this ,Committee and this 
recommendation was made by them 
after very careful consideratioo. 
Go\'ermnent accepted the recom-
mendatlqn and as a result this new 
servire was formed. 

Opinions may differ on the subject 
but it is Jenerally agreed that this new 
organisation which has been set UP wiII 
in the long run result in ceonomy and 
~11l go a long way to imDrove and in-
tegrate the medical services in the 
Armed Forces. 

The next point raised was about 
,the Armed Forces Medical Collel{e at 
Poona. On this question again I ma,y 
say that we ,ot Into touch wfth the 
Bombay Government as we wanted to 
make Lise of their in~titutions. But 
it was not possible tor us to ,et the 
required work done and after again 
consulting everybody eoncarned It' 
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was found that without an Armed 
Forces Medical College it would not be 
possible to give the proper training to 
our medical officers. The House will 
realise that when we have medical 
.officers it is esential that they should 
be. given the best possibl.e training. 
WIthout it the medical officers will not 
be able to work as efficientl.y as they 
ought to. 

The other point mentioned was 
about the farms. I have not seen the 
latest report but according to the last 
report that I saw I find that the farms 
that are with the army are more or 
les~ self-supporting. They have been 
d<?mg very useful work, suppIyins 
milk, etc. to the members of the 
Armed Forces and any surplus milk to 
the public also. But what I want to 
put forward is this, that these farms 
are not wasted but that they are 
serving a. very useful purpose. 

Now I come to the criticism of my 
hon. friend Prof. Saksena. He men-
tioned the necessity of having a bigger 
Navy. We all agree on that and the 
Government has got plans to expand 
the Navy. But there are a lot of 
difficulties in the way. Quite apart 
from the financial difficulty, there is 
great difficulty in getting the ships 
etc. Even if we get the money it i~ 
!'lot possible to get the equipment and 
the cruisers. Therefore, while realis-
ing the necessity of expanding the 
Navy the difficulty regarding getting 
the equipment and the ships is there. 

The other point mentioned by Prof. 
Saksena which does not 'relate to the 
Defence Ministry is about the riots in 
Jammu. He mentioned something 
about the Praja Parishad but' I have 
sot no information on the subject. 
Obviously he was referring to the use 
of the Indian army for putting down 
<these disturbances there. What I want 
to make quite clear is this. We may 
have different views on other matters 
but we cannot ignore the fact that it 
is the duty of the Armed Forces to 
help the civil administration in re-
storing law and order. That is the 
cler.r duty of the Armed Forces and 
however unpleasant it may be it has 
to be fulfilled. This one battalion 
which was placed at the disposal of 
the Jammu and Kashmir administra-
tion was placed at their request but 
the battaUon was not out to use except 
for patrolling purposes, etc. This is 
the information I have got on this sub-
,ect of the use of the Army in Jammu 
anc;l Kashmir. 
, ~ri Kamath: In view of the peculiar 
pOSition of Kashmir which Is not, 

( 

Quite 'in the same cateiory as other 
Part B States, may we not leave it to 
the Kashmir Militia to deal with 
internal disturbances, and should we 
lend our Army for that purpose? 

Sardar Baldev Singh: The Jammu 
and Kashmir Militia was called out 
and was on duty, but when they could 
not cope with the situation a requeSt 
was made to lend one battalion of the 
Army which was readily given to the 
Jammu and Kashmir administration. 
As I said, wherever the Civil Adminis-
tration is in need of the help of the 
Army it is readily given because it is 
our primary duty to restore law and 
order. 

My friend, Mr. Velayudhan referred 
to the posting. of troops. If I under-
!!tood him correctly, his grievance was 
that troops from Madras as also troops 
from the North are put to great diffi-
culty if they are posted in different 
places. I am very sorry some incon-
venience will be caused, but I must 
state very frankly that it is not possible 
to entertain the suggestion of. the kind 
whkh the hon. Member has made. 
Members of the Armed Forces have to 
serve in all parts of the country anc 
care is taken to cause them as little 
trouble as possible but it is not at 
all possible to accept the suggestion 
that the troops from a particular 

. State should be posted in that very 
State. 

Then some point was made about the 
newspapers supplied in different 
languages. Here again, we have. got 
to be very careful in selecting the 
newspapers that are made available to 
the Armed Forces. We have got our 
own paper caUed the Fau.ii Akhbar 
which is published in about half a 
dozen languages and this paper is 
made available to the members of the 
Armed Forces. As far as possible we, 
try to make available as" many papers 
as possible in different languages to 
the members. of the Armed Forces. It 
is not our intention to keep them 
ignorant of what is happen ins inside 
the country. But we 'have also to be 
careful that papers In whlch some 
irresponsible articles appear are not 
allowed to spread some kind of mis-
understanding among the Armed 
. Forces. With this reservation, we do 
not object to the members of the 
Armed Forc~s reading .any paper and 
as I said a large number of papers in 
different languages are made avail-
able to them. 

Mr. Kamath referred to the supply 
of arms and ammunition and wanted to 



1961 Gene1'al Bud~et-19i2-53 4 MARCH 1952 Gen.eral Budget-1952-53 1982' 

day ot March. 1953, in respect ot 
'Mis~Uaneous Departments aod. 
Expenditure under the Ministry 
of Education'." 

Grant to Artla Kanlla GurukuZ, 
Dehradun 

Prof. S. L. Sabeu: I beg to move: 
"That the demand for ll1'ant on 

account under the head 'Minis-
try of. Education' be reduced by 
Rs. 100." 
Mr. Deputy-Speaker: Cut moUon 

moved: 
"That the demand tor ~rant on 

account under the head 'Ministry of 
. Education' be reduced by Rs. 100." 
·Grant of Scholarships to Scheduled 
. Castes, Scheduled Tribes and other 

ba.ckward class students beJl~nd 
Matriculation stage 

Shrl J. N. Huarlka: I bei to move: 
"That the demand for grant 011. 

&rcount under the head 'Educa-
tion' be reduced by Rs. 100." . 
Mr. Deputy-Speaker: Cut motion 

moved: 
"That the demand for grant on 

account under the head 'Educa-
ti.on· be reduccd by Rs. 100." 
Sbrl Karnatll: May I remind you. 

Sir. of the request made in the morn-
ing that in view of its importance the 
next Oemand. relating to the Minis-
try of. External Affairs may be taken 
up and other Demal}ds passed over? 
. Mr. Deputy-Speaker: If the cut 
motions are withdrawn. I have no ob-
jection. 

Prot. S. L. Saksena: I beg leave to 
withdraw my cut motion. 

Shrl J. N. Bazarika: So do I, Sir. 
The cut motions were. by leave, 

w1thdrawn. 
Mr. Deputy-Speaker: The question 

is: 
"That a sum not exceeding 

Rs. 11,81.000 be gram~d to the 
President. on account, tor or to-
wards detraying the (~har~es dur-
ing the year ending on the 31st 
day ;rl March. 1953. in respect of 
'Ministry of Education'." 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

1s: 
"That a sum not· eX«eding 

Rs. 12.88.000 be l1'anted to the 

President. on account. for or to-
wards defray1ng the chllrges dur-
in, the year endin, on the 31st 
~ay of March. 1953. in respect of 
'Archaeology'." 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That a sum not exceeding 
Rs. 56.67.000 be l1'anted to the 
President. on account. tor or t~ 
wards defraying the cbar~es dur-
ing the year ending on the 31st 
day of March, 1953. in re&pect of 
'Other Scientific Departments· ... 

The motion was adopted. 

Mr. Deputy-Speaker: The questlor. 
is: 

"That. a sum not exceeding 
Rs.l.23.15.0nO be granted to the 
President. on account. for or to-
wards defraying the' charles dur-
ing the year ending on the 31st 
day of M8rt~h. 1953. in respect of 
'EdUcation· ... 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 
"Thllt a sum not exceC!ding 

Rs. 9.00,000 be granted to the 
President. on account. for or to-
wsreis defrayIng the rharges dur-
ins the yellr eudin, on . the 31st 
day of Mareh. 1953. in respect of 
'Miscellaneous Departments and 
Expencuture under the Ministry 
of Education'." 

The motion was adopted. 

DEMAND No. 22-TRIBAL AREAS 

Mr. Deputy-Speaker: Motion il: 
"That a sum not exceeding 

Rs. 98.47.000 be granted to the 
President. on account. for or to-
wards defraying the charies dur-
ing the year ending on the 3111t 
rlay of March. 1953. in respect of 
'Tribal Areas'." 

DEMAND No; 23;-EXTERNAL A"J'Alits 
Mr. Deputy-Speaker: Motion Is: 

"That a sum not exceeding 
Rs. 1.65.46.000 be l1'anted to the 
President. on accpunt, for or to--
wards rlefraying the charles dur-
ina the ye~r en~ on ~he 31st 
day of March. 1953, in respect of 
'Extemal Affairs'." 
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DEMA~D No. 24-MxsCELLANEOUS EXPEN-
DITURE UNDER THE MINISTRY OF 

EXTERNAL AFFAIRS 

L~. Deputy-Speaker: Motion is: 
"That' a sum not exceeding 

Rs. 1,68,000 be granted to the 
President, on actount, for or to-
wards defraying the charges dur-
ing the year ending on th~ Slst 
day of March, 1953. in respect of 
Miscellaneous Expenditure under 
the Ministry ot ;External Affairs'." 

Re..argam.ation of Frontier 
Constabulary and Militia 

'Sbrl J. N. Huarika: I beg to move: 
"That the demand for grant on 

account under the head 'Tribal 
Areas' be reduced by Rs. 100." 
Lapses of Embassies in control of 

expenditure· . 

'Prof. S. L. SaUeaa: I beg to move: 
"That the demand tor Rrant on 

:account under the head 'External 
Affairs' be reduced by Rs. 100." 
.Mishandling of situation in Nepal 

,'Prof. S. L. Sa.ksena: I beg to move: 
"That the demand for grant on 

'account under the head 'External 
Affairs' be reduced by Rs. 100." 

Anti-Indian feeling in Nepal 

Prof. S. L. Sakseaa: I beg to move: 

"That the demand tor grant on 
:account under the head 'External 
Affairs' be reduced by Rs. 100." 

Forei.gn poliCII 

:Prof. S. L. Sakseaa: I beg to move: 
"That the demand for Rrant on 

'account under the head 'External 
Affairs' be reduced by RB. 100." 
Implications of accepting U.S. aid 

:Prof. S. L. SakseDa: I beg to move: 

"'That the demand for J(rant on 
'account under the head 'External 
Affairs' be reduced by Re. 100." 

Indo-Pakistan relations with speCial 
reference to Kashmir and 

East Bengal 
Pnf. S. L. Sabeaa: I beg to move: 

"That the demand tor grant on 
account under the head 'External 

,Affairs' he reduced by Rs. 100." 

Foreign policJI 
Dri R. Velayudtlaa: I beg to move: 

~'That the demand for grant on 
accolllnt under the head 'External 
Affairs' be reduced by Rs. 100." 

Reorganisation of E;rternal 
Publicity -

Sbri Kamatb: I beg to move: 
"That the demand for grant on 

account under the head 'External 
Affairs' be reduced by Rs. 100." 
Mr. Deputy-Speaker: All these cut 

motiops are now before the 'House. 
Shrl J. N. Hazarika: My intention 

in moving, the cut motion is to draw 
the attention of the hon. the Prime 
Minister whether it would not be ex-
pedient for Government to reorga-
nise the Frontier Constabulary aud 
place them under the Defence De-
partment. 'A sum of Rs. two ctores 
and 95 lakhs have been provided for 
the administration of Tribal Areas. 
The sum looks very impressive. Bu.t. 
as a matter of fact. this aJt\ount has 
been provided for the defence of the 
country. Out of this a sum of, Rs. 
one crore and 83 lakhs hav~ been 
provided for the Frontier Constabu-
lary and Militia. I think it is de-
sirable to separate this expenditure 
and bring it as a part of the Defence 
Budget. 

The North East Frontier consists of 
five districts: they are the Naga Hills, 
the Terap Frontier Hills, the Abhor 
Hills. the Mishmi Hills and the Bali-
para Frontier Tract. ·It is -a very 
huge area. But what has been done 
for the development of the tribal 
pe')ple in the frontier tracts is not 
much. I find that a sum of Rs. ten 
lakhs has been provided for 'the eco-
nomic development of these areas. 
Ten lakhs for the whole area means 
Rs. two lakhs for each district, which 

I is not at all sufficient. Hon. mem-
bers will find from the BudJ(et that 
a porter age expense of as. over ten 
lakhs has been provided. I request 
that expenses relating to Defence 
should be separated and provision 
under this head should onlY be made 
tor the administration and develop-
ment of the area. 

The Deputy Mbllster or External 
Aftairs (Dr. Keskar): May I reply to 
the points made by the hon. Member 
because this comes under a separate 
head? 

Mr. Deputy-Speaker: I have beeQ 
following the procedure ot asking 
Hon. Ministers to reply once and for 
all. 

Plot. S. L. -8aIl8eaa: My ftrst cut 
motion is tOl disculsmlC the lapses of 
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are concerned we will be quit.e prepar-
ed to supply any information whicb has 
not been supplied so far. , 

PandAt KuaU'U: Do I understand 
that Government undertake to obtain 
information on the two points mentioned 
.in the Auditor-Genera!'s observations? 

Sardar Baldev Slagh: We will cer-
tainly g~t this information which the 
Auditor-General has not got and I 
can say to the bon. Member that 
'there is no hesitation on that 'pQint. 

PaDdit KaDzru: What about the 
:appointment of a Committee. as 
,asked for by the Estimates Com-
mittee and as recommended by the 
Public Accou~ts Comfl'ittee? 

Mr. Depaty-Speuf'r: Is it neces-
sary to pursue this matter? 

The Prime Minister (Shri Jawahar-
lal Nehru): I re"ret that I am not 
in full possession of the question 
that my hon. friend put. I have 
just come at the tail end of these 
enquiries. As I understand, he is 
saying or he enquired whether any 
steps were taken after the Auditor-
General bas drawn attention to this 
mattet'o Am I righ,t, Sir? 

'Mr. Dp.puty-Speaker: Yes. That ia 
what he is trying to say. 

Shri la.aharlal Nehru: As a matter 
of fact, quite a number ot Jteps 
have been ta1!:en and full enquiries 
have been instituted about varioul 
matters. I am not quite certain 
about which particular matter he is 
referring to. (An Hon. Member: 
.Jeeps.) All this in connection with 
which the Auditor-General has 
drawn attention has been enquired 
'into. Speaking from memory, I may 
:say that before tbe Auditor-General 
presente,d his report his attention was 
drawn to certain additional facts 
which were not before him then. 

Nevertheless, he said that he would 
proceed with his report and will not 
wait tor these facts. AnyhoW, quite 
considerable enquiries have been 
made about quite a number of tran-
~actions relating to it since then, and 
we are proceeding still. 

Paadtt Kanzru: I am "lad that the 
Prime Minister is bere. I did DOt 
know that he had returned from his 
tour. . Otherwise, I should have 
asked the Minister of Paliamentary 
Affairs to inform him ot the points 
on which I was going til speak. What 
I want to Know is whetht!r the bank 
reference in question has been shown 
to the Comptroller and Auditor-
General and whether It hap been 

found out whether the firm with 
which the first contract was entered 
into was really supplying stores ot 
this kind to the United Kingdom Go-
vernment when it was asked to 
supply to the Government ot India? 

Shrl lawaharlal NeJlru: I' could 
not answer that specific question 
stralght-off. 

Shri Kamath: Is a Committee en-
quiring into all theSe transactions, or 
are any Secretaries to Government 
enquiring into them? 

Shri Jawaharlal Np.hru: It is not 8 
Committee. Individuals are enquir-
ing into it. 

Paadlt Kunzru: May I draw the, 
attention of the hon. the Prime Minis-
ter to the fact that the report was 
published months ago? 

Mr. Deputy-Speaker: There should 
be an, end to these, questions. Enough 
has been asked and enough has been 
said. Now. so tar as the cut motions 
are con~rned. does Dr. Das preRS his 
motion? 

Dr. M. M. Daa: No. Sir. I beg 
leave to withdraw it. 

The cut motion was, by leave, 
withdrawn. 

Prof. S. L. SakaeD&: I wo~dd like 
my two cut motions to be put to the 
Hour.e. 

Mr. Deputy-Speaker: The queltion 
Is: 

"That the demand 
on account under 
'Ministry of Defence' 
by Rs. 100." 

for J{rant 
the head 

be reduced 

The motion was negatived. 
Mr. Deput7-Speaker: The Question 

is: 

"That the 
on account 
'Ministry of 
by Rs. 100." 

demand far rrant 
Ilnder the head 

Defence' be reduced 

The motion was negatived. 

Shrl B. VeJayudbaa: Mine also. 

Mr. Deputy-Speaker: The question 
is: 

"That the demand for azrant 
on account under the head 
'Defence Services' Effective-
Army' be redUced by Rs. 100." 

The motion was ne,atlved. 
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Mr. Deputy-Speaker: I' shall now 
put Demands Nos. 11 to 16: The 
question is: 

"That a sum no.t exceedilll 
Rs. 8.61.000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1953, in respect of 
'Ministry 01 Defence'." 

The motion was adopted. 

Mr. Deputy-S.,eaker: The question 
is: 

"That a sum not eX'Ceedinr 
t Rs. 53.02,01,000 be granted to the 

President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day or March. 1953. in respect of 
'Defence Services. Effective-
Army'." 

The'motion was adopted. 

Mr. Deputy-Speaker: The question 
ill: 

"That a sum not exceeding 
Rs. 3.74,4:i.OOO be granted to the 
President, on account. for or to-
wnrds defraying the charges dur-
ing the year ending on the 31st 
day of March, 1953, in resp,ect of. 
'Defence Services, Effective-
Na.vy'." 

The, motion was adopted. 

~Ir. DeputY-Spe8.ker: The question 
is: 

"That a sum not exceeding 
Rs.7.74,O<t.OOO be granted to the 
President. 011 account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1953, in respect of 
'Defence Services, Effective-Air 
Force'." 

The motion was adopted. 
Mr. Deputy-Speaker: The question 

is: 

"That a sum not exceeding 
• Rs. 5.20.19.000 be granted to the 

,President. on account, for or to-
wards defraying the charges dur-ine the year ending on the 31st 
day of March, 1953, in respect of 
·ne.ce Servi~. Non-Effective 
Charles'." 

Tbe moUOl1 was adopted. 

Mr. Deputy-Speaker: The question.. 
is: 

"That a sum not exceeding 
Rs. 1,67,000 be granted to the 
President, on account, for or to-
wards defraying the charles dur-
ing the year 'ending on the 31st 
day of March. 1953, in respect of 
'Miscellaneous Expenditure under 
the ~inistry of Defence'." 

The ~ motion was adopted. 
DEMAND No. 17-MINISTRY OF 

EDUCATION 

Mr. Deputy-Speaker: Motion is: 
"That a sum not exceeding 

Rs. 11.81,000 be granted to the 
President. on account. for or to-
wards defraying the charges dur-
ing the year ending on ,the 31st 
day of March, 1953, in respect of 
'Ministry of Education'." 
DEMAND No. 18-ARCHAEOLOGY 

Mr. Deputy-Speaker: Motion is: 
"That a sum not. exceeding 

Rs. 12.88.000 be granted to the 
President. on account. for or to-
wards defraying the charl'les dur-
ing the year ending on the 31st 
day of March. 1953. in respect of 
'Archaeology'." 
DEMAND No. 19-0THF.R SCIENTIFIC 

DEPARTMENTS 

Mr. Deputy-Speaker: Motion is: 
"That a sum not ex-ceeding 

:as. 56,67.000 be granted to the 
President. on account. for or to-
wards d('frnying the charges dur-
ing the year ending on the 31st 
day of March. 1953. in respect of 
'Other Scientific Departments'." 

DEMAND No. 20-EDUCATI0tl 

Mr. Deputy-Speaker: Motion is: 
"That a sum not exceeding 

Rs. 1.23.15,000 be granted to the 
President. on account. for or to-
wards defraying the charies dur-
ing the yea.r ending rm the 31st 
day of March, 1953. in respect of 
'Education'." 
DEMAND No. 2 I-MISCELLANEOUS, 

DEPARTMENTS AND ExPENDITURE 
UNDER THE MINISTRY ot 

EDUCATION 
Mr. Deputy-Speaker: Motion is: 

"That a sum not eX'Ceeding' 
Rs. 9.00,OOQ be granted to the 
President" on IIIccount. for or to-
wards defraying the charRes dur-
ing the year ending cn the 31st 



1985 Gneml Budget-1952-53 4 MARCH 1952 Gene1'cd BudQ,t-1952-53 1886 

the various Embassies in the control 
of their expenditure as revealed by 
the Report of the Auditor-General 
and the Public Accounts Committee. 
The Report of the Public Accounts 
Committee is a very valuable document. 
The Auditor-General has soent some 
time over visiting our Embassies in 
foreign countries and has made certairi 
recommendations. I only wish to draw 
the attention of the han. the Prime 
Minister and his Department to the 

. recommendations made by him and 
I hope that they will be given effect 
to. There has been a great com-
plaint about the High Commissioner 
In London and I hope that the re-
marks in the Public Accounts Com-
mittee Report will be taken into con-
sideration. As I have to cover so 
many eut motions in the space of a 
very short time I cannot say fur-
ther than that over this matter. 

My next cut moUon is to discuss 
the mishandlinli! at the situation in 
Nepal. and the third is to discuss the 
causes of the rise of anti-Indian 
feeling in Nepal. About Nepal I 
have only to say in brief that the 
situation is like this. It is one year 
SillCI' democratic Government wa!: 
set up In Nepal. but unfortunately 
conditions in Nepal are still not 
stable. We have repeatedly Seen that 
the Goverpment there is very weak. 
Recently. as we saw. there was a 
rebellion that took place in Kath-
mandu and the rebels had almost 
taken over the entire Government in 
their hands. I am not interested so 
much in what happened there as in 
the one main tact that Nepal should 
have a stable Government. a Govern-
ment friencily to Tndia. a Govern-
ment on whom we can depend if our 
own security is threatened. I there-
fore am am~ious that the relations 
of our country with Nepal should be 
of extreme cordiality, not only with 
the Government there but with the 
people also. I have fclt that the 
good will which was there in NeDal 
for our country has conslderably les-
sened after the revolution. And one 
of the rl'asons for it. I think. is that 
we have unwittingly supported or 
been made tools by the Government 
in power there tor their party poli-
tics. So far as the Nepal Congress 
is concerned, there were two parties 
there. One was led by the Koiraills 
and the other by Dr. K. I. Singh. 
When the victory was achieved and 
one party led by the Koirala brothers 
was put in power. It said that K. I. 
Singh was a dacoit, a murderer and 
what not. And we lent our troop. 
to hunt him down. But we have 
seen that the people of Nepal regard 

421 PSD 

him all a national hero. He is not a 
dacoit or a murdeaer but a pOlitical 
leader who was opposed to the Govern-
ment in power, who was ()pposed to 
the campromise with the Ranas and 
the composite Government tormed 
alter the Revolution and who had a 
very large followin" of the people 
there Even now. as you know. he 
is almost worshipped by tile people 
of Nepal. But we sent our troops to 
hunt him down. I therefore think 
that the Government at India should 
riot become a tool of any party there 
but it should try to serve the people 
ot Nepal. U should not treat thJ'lr 
feelings lightly. The feelings of the 
Nepalese are that the Indian Govern-
ment should not have sent Its troops 
to hunt down K I. Singh and It 
should not have called. hlm fa dacolt 
and a murderer. I am told that even 
now the people there feel that it Is 
because of the Indian Government 
that the Nepal Government are not 
able to release him. It may be a 
wrong Inference. But it is the 
,eneral feeling. It ·contrlbutes to the 
anti-Indian feelinli! veJ!YmuCh. It 
is a State on our borders anli our re-
lations should be cordial not only 
with its Government but with the peo-
ple also. That will be possible only 
when we respect their feelinli!s and 
sentiments. When the people regard 
him as a national hero why should 
we call him a dacolt, a murderer and 
what not? I therefore, think that 
our Government in dealinli! with the 
GovernmE'nt therE' • should take into 
~onsideration the feelin,s of the 
people there and It must deal with 
Utem in a way so as to make them 
understand that we are not tools at 
any political party in power at dny 
one time but that We care for the in-
terests of the whole Ptlople. I think it 
Is possible. and the people of Nepal 
are already li!rateful to ps, and they 
will ever remain grateful to us If we 
tried to help them in that manner. 
I am very gJad our country has sent 
them help to enable them to have a 
good army and a li!ood administration. 
That is all very good. But becoming 
a tool of any party there in callin, 
a man whom they regard as a hero 
as a dacoit. murderer and so on and 
sending our troops to hunt him down 
has been a very bad thing. I also 
think there has been complaint about 
our Ambassador. and It is said that 
he has been responsible for some at 
the anti-Indian feetin, there. The 
han. the Prime Minister should en· 
quire into the complaint and see 
that these complaints are removed. 

My fourth cut motion is a ,eneral 
cut motion to discuss the . foreign 
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policy of the Government of India. 
About our forei,n policy I have stated 
my views' previously also. I agree 
with it in the main. I have also· 
commented in the past and I will 
now thank the hon. the Prime Minis-
ter for pursuin, that policY with a 
pertinacity which is aU his own. I 
am ,lad this policy is now appreci .. 
ted even by those who formerly were 
hostile to him. Mrs. Roosevelt who 

. came here recently also had to say 
that America has changed her views 
about our foreign policy and that they 
also have come to admire and to un-
derstand why our Prim~ Minister 
has that policy. It is real13. very 
praiseworthy ,on our p~t that with 
such small forces as we have got we 
can maintain 'a position of neutra-
lity and independence and do what 
is proper on particular issues. That, 
I think. is a credit to our Prime 
Minister and to our country. Our 
forces are the smallest practically 
and we do not deserve any stalus 
on that account but on account of 
our foreign policy of importialit" 
and', dynamic neutrality. our Prime 
Mimster and we are respected by 
the world. and even the bi,gest coun-
tries understand and apgreciate that 
policy. Therefore. on that account 
I have. nothing to say except to ap-
preCiate and thank the Prime Minis-
ter for it. 

My ftfth cut motion is to discuss 
the implications of acceptin, U.S. 
aid. I was ,lad to read in the 
papE'.rs that th~ Prime Minister said 
that he had accepted the aid without 
any conditions. I am glad about it. 
I would only request the Prime 
Minister to Rive to this Rouse II de-
tailed statement of any implications 
of that aid. There has been some 
concern in the papers that there must 
be !lome conditions attached to it. I 
hope it is not true. and 1 wish he 
lets the House know its implications. 

My last cut motion 
Indo-Pakistan relations. 
ready dealt with this 
previous occasions and 
the shortness of time I 
to discuss it now. 

Mr. Deputy-Speaker: 
only ten minutes and I 
to call upon the hon. 
reply. 

Is to discuss 
I have al-
Question on 
in view of 

do not want 

There are 
should like 
Minister to 

Mr. R. Velayudhan's cut motion to 
diS'Cuss the foreign policy of India 
is barred beC'ause it Is the same as 
the cut motion moved by Prof. Shib-
ban Lal Saksena. 

Then there is Mr.. Kamath's cut 
motion which is about ReQl'ganiza-
tion of ,External PublicitY. 

Shrl Kamath: I would 'only re-
quest him to, give us a detailed ac-
count of the scheme of reorganiza-
tion which he promised us on the 
last occasion. that is when we dis-
cussed the demands for 'liupplemen-
tary grants. He said that he would 
give a full picture of the scheme 
when the budget discussion' was 
taken uP. and as our pleasure was 
deferred on that occasion I would ask 
him to lIve as full· an acc:'lunt as 
possible today. 

Shri R. Velayudhan: Why Is my 
cut motion barred.· Sir? 

Mr. Deputy-Speaker: It Is the 
same as the other one. namely of 
Prof. Shibban Lal $aksena, to discuss 
the foreign policy of the Government 
of India. His cut motiog is to dis-
cuss the foreign Pl)liq of India. 
India is not different from the Gov-
ernment of India. 

Shri. Jawaharlal Nelml: It is my 
misfortune that in spite of every 
effort. I am not wholly able to ga~her 
what the hon. Member Prof. Shibban 
Lal Saksena said, but I uncIerstand 
he spoke about Nepal. and 1 also heard 
the name of Dr.K. 1. Singh. I am try-
ing to piece together from various 
words that I heard what his argument 
ml~ht havp heen. He seemed to aUelle 
that the Government of India fa-":Jur 
some particular party the~e. The 
Government of India has to oeal with 
the Government of Nepal. If the 
Government of Nepal happens to re-
present a party. weU. that. is an in-
ternal matter of Nepal. Surely the 
han. Member would not expect us to 
deal with other groups and not to deal 
with the Government of NepaL As a 
matter of fact. we have taken very 
particular care not to deal or interfere 
in any way with the internal affairs 
of Nepal. We are interested In two 
aspects of this question. One is both 
as a Government. and if I may say. 
so as a people. as individuals. we are 
interested in the progress of Nepal. 
the democratic progress of NeDal lind 
the !'l+ability of Ne~al. Secondly. as 
a Government we are intensely 
interested in the stability of Nepal 
from the point of view of our own 
security. quite apart from Nepal. 
Those are the two main aspects of this 
Questltm that remain before us. 
Naturally' in dealing with a somewhat 
fluid situation. one has to consider 
every step very carefully. I should 
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like the House to remember what 
changes have taken place in Nepal 
during the last thirteen months. 
'fhirteen months are a very brief 
period and these thirteen months have 
seen a change from a·. very rieid 
authoritarain regime in Nepal which 
had lasted one hundred years. Any 
such .change naturally creates a 
number of upsets in the normal f~nc­
tioning of the state apparatus and on 
the whole it is rather surprising that 
in spite of these very major changes 
the country has been carrying on with 
a large measure of stability and 
security. There' have been petty 
troubles. I cannot go into the inter-
nal affairs of Nepal and discuss them 
here. partly because I am not in a 
position to .do liO and partl.v because 
it is not my function nor the function 
of this House. if I may say so, to 
discuss the internal affairs of Nepal. 
So that keeping these two broad facts 
in mind firstly that we are all interest-
ed as friends and neighbours in the 

, democratic progress and stability and 
security of Nepal and secondly. we as 
the Government of India are greatly 
interested In the stability and security 
of Nepal from the point of view of our 
own security, in that maUer' I venture 
to state I have a word or two because 
where the question of India's security 
is concerned. we consider the Himalaya 
mountains as our border. Apart from 
that we do not wish to interfere. We 
wish to ,help and normally a Govern-
ment helps through the other Govern-
ment: we do not help /l:roups, we do 
not help individuals. If the Govern-
ment of Nepal asks us for helD and We 
are able to give it, we give it. They 
asked for help in various ways-en-
gineers and the like. At the present 
moment a small military mission, a 
few officers. half a dozen or so. with 
some other have gone there to advise 
them. That type of help we give. 

Now the hon. Member referred to 
Dr. K. 1. Singh. Evidently, I must con-
fess that Dr. K. I. Singh. is not known 
to me as intimately as to Prof. 
Shibban Lal Saksena. I have heard 
his name before about six or seven or 
eight months ago whed his name 
came up before us in connection with 
a large number of dacoities, a large 
number, of killings or murder-,all· 
them whatever you like-committed 
by a gang led by Dr. K. 1. Singh·-a 
gang of about 200 on the border of 

'India. That was primarily the concerri 
of the Nepal Government but it hap-
pened also to be our concern because 
it was right on the border and our 
own men were involved, in the sen~e 
that they suffered from the depreda-
tioll,1l of this gang. Thereupon the 

Nepal Government asked us. for some 
heip--I tbink it was six or eight 
months ago--on the border tlrst to 
prevent tbJs ,an, from disappearing 
mto the hills aud secondly, to help 
them in a joint operation to capture 
the gang. We agreed tQ..,do that and 
we did it, if I may say so, with 
extreme efficiency. In 24 hours we 
sorrounded and captured the lang and 
handed it over to the Nepal Govern-
ment and came here. Subsequently 
other things happened and the latest 
development was that he escaped 
from prison in Kathmandu. Well, may 
I ask, what does the hon. Member 
expect me to do about it? If a person 
committed these depredations-they 
were pretty bad-whatever the motive 
may be, when a large number of people 
were killed and looting and dacolty 
take place by a gana, normally any 
Government deals with that gang 
rather severely. Now he has escaped. 
We have done nothing about the 
matter. If the Nepal. J.overnment 
asked for our help I have no doubt 
we will give it, provided we are in a 
nosition' to do so, We deal with thE" 
Government and not with groups. 
parties and individuals there. 

As for the other subjects raised In 
regard to the foreign policy of the 
Government of India, I do not know 
whether in two or three minutes' tim(> 
we can discuss it, though we have 
dlscl/ssed it on many an occasion and 
we have done 1'10 to the satisfaction 
of the Flouse. ' 

There was talk about the publicity 
organization. Hon. Members wanted 
full partiQllars. I do n(\t quit" know 
what my hon. C'oll(>ague the Deputy 
Minister said on a previous occasion 
but if tbe han. Member wantH to 
know what we are doIng. he clln talk 
to us and my colleaguE" the . Deputy 
Minister will tell him about It. There 
is nothing very novel about it. In 

• the rearrnngements there may bE' 
stress In one place, Ie!>!> stress in 
Ilome other place and some other 
changes in the manner of approach 
etC'. which have continually to be 
kt'Pt in view. A!< a matter of fact. 
publi('lty depencis very largely on 
the pol{cy we pursue because it doeN 
not depend so milch on the handouts 
that we may givt' or the talks that 
we may give; it may depend on per-
sonal contacts; it may depend on in-
formation lItlpplien and all that had 
to be done. But the House will nOT-
mally find that where 11 policy that 
we pursue Is not liked, then nor-
maJly it produces certain results which 
are not favourable to us, but that 
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[&bri Jawaharlal Nehru] 
I depends on the policy. not OD the 

local handout etc. We can examine 
that policy; if it is correct we pursue 
it, whether people like it or not, 
and if it is not correct, we chaqe 
it, but it is true that we should al-

ways be wide awake about our publicity 
and keep it up to the mark In every 
way. We cannot always compete with 
others In the sense that we try in 
our publicity to adhere to the truth. 
Sometimes others do Dot do that and 
sometimes it may be that untruth 
aets a slilht start, but I am quite 
sure that ultimately truthful reDre-
sentation is not only the rillht way 
to do thinls, but it· ultimatelY tells. 

Shrl Xamath: As the Prime Minis-
ter has referred to thp importance 
of stability in NeDal in relatio!l to 
our own security, have any reports 
been re<'eived by Government about 
infiltration of Communists' from ac-
ross the Tibetan border into Nepal? 

Sbrl Jawabarlal Nehru: No, Sir. 
To my knowledle no actual reports 
of infiltration have been received. 

Some BOD. MeIIleben: Sir, It is flve 
o'clO<'k. 

Mr. ~pu'y-Speaker: I will put 
these ........... . 

Dr. Keskar: May I be permitted to 
say one word, Sir. because certain 
observations made by the hon. Mem-
ber will '0 un-answered. 

Some ROD. Members: It is now 
five o'clock. 

Mr. Deputy-Speaker: I cannot 
allow any. ....... .. 

Sbrl Jawaharla) Nehru: In half a 
minute, he can finish. 

Dr. Keskar: Especially with regard 
to the suggestion that he made that 
the Assam Rifles who are doing ve1')'l 
valuable work should be handed over 
to the Defence Department and the 
External Affairs Ministry should take 
over thE' work of development of the 
frontier area. The Defence Depart-
ment really does whatever the 8'Che~e 
it puts through the Army. In thIS 
particular area, the work that has 
to be done by the Assam Rifles is not 
only the work of an Army. It does 
the work of the police, the Army 
and also administrati.Jn all combined 
which is an extremely difficult wo~k 
and which normally an. army WIll 
never be able to do. It IS for that 
reason that the A~sam Rifles hav~ 
been kept as a special unit. Thoulti 
they are trained in the military way 

and they are probably under a kind 
of military discipline, still they are 
kept as a separate force under the 
Governor who works for our Minis-
try. I do not think it will be possi-
ble for us to .ccept the IUlllestioD 
that the Assam Rifles mh~ht be 
handed over to the military and the 
Ministry take up the work of' de-
velopinl this area. 

Mr. Deputy-8peaker: I will put the 
Demands to the vote of the House. 
It is five o'clock. 

Shrl K.amatb: We can sit 15 minutes 
lonier. 

Mr. Deputy-Speaker: The time has 
already been fixed. I cannot change 
anything now. 

The question is: 
"That a sum not evceeding 

Rs. 98,47,000 be granted to the 
President, on account, for or to-
wards defrayini the charpt dur-
ing the year endinl on the 31st 
day of March. 1953, in respect of 
'Tribal Areas'." 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That a sum not elreeedin, 
Rs. 1,85.46,000 be ,ranted to the 
President, on account, for or ta-
wards defraying the charles dur-
ing the year ending on the 31st 
day of March. 1953, in respect of 
'External Aftairs'. It 

The motion was adopted. 

Mr, Deputy-Speaker: The question 
is: 

"That a sum not exceeding 
Rs. 1,68.000 be granted to the 
President. on account. for or ta-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1953. In respect of 
'Miscellaneous Expenditure under 
the Ministry of External Af'lairs'." 

The motion was adopted. 
Mr. Deputy-Speaker: Now, I will 

put all the other remaininlit Demands-
those lthat have not already been 
adopted by the House. 

The question h~' 

"That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
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Paper be ~anted to the Preld-
dent. on aecount. for or towards 
defl'Q'inc the charps durin. 
the 788r endln, on the 31st dll3' 
of March, 1953. In respect of 
the correspondln, heads of n.. 
mands Nos. 3, 4 and 26 to 132 
entered in the second column 
thereof." 

The motion was adopted. 
[A. directed bll Mr. Deputv-Bpecllcer 

the motiona f01' DemamU for Gmnta 
on Account which toere adopted' bll the 
Hou.e are 1'ep7'Oduc:ed belotD.-Ed. of 
P.P.) • 

DEMAND No. 3-COMMEI\CIAL 
INTl:LLlGENC. AND 

STATISTICS 

"That a sum not exceedinl 
Rs. 15,22.000 be granted to the 
President. on account. for or 
towards defrayin, the charieB 
durin, the year endin, on the 31st 
day of March. 1953, in respect of 
'Commercial Intelli,ence and 
Statistics' ." 

DEMAND No. 4-MISCELLANEOUB 
DEPARTMENTS AND' EXPENDlTUU 
UNDER THE MINISTRY OF COMMER~E 

AND INDUSTRY 

"That a sum not exceedin, 
Rs. 7.20,000 be granted to the 
President. on account, for or 
towards defrayin, the char,.,. 
during the year ending on the 31st 
day of March, 1953. in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
Commerce and Industry'." 

DEMAND No. 25-MINISTRY OF 
FINANCE 

"That a sum not exceedlnc 
Rs. 39,57.000 be granted to the 
President. on account, tor or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Ministry' of Finance·... ' 

DEMAND No. 26-CUSTOMB 

"That a sum not ' exceeding 
Rs. 85,25,000 be' granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Customs'." 

DEMAND No. 27-UNION EXCISE 
DUTIES 

"That a sum not exceedlnl as. 1,87.96.000 be granted to the 

President, on account. for or 
towards defrayln, the char,.,. 
durin, the year endin, on the 3lat 
day of March, 1953. In respect of 
'Union Excise Duties·." 

DBMAl'tD No. 28-TAXBS ON INCOMI: 
IMCLUDINC CoRPORATION TAX 

"That a lum not exceeding 
Rs. 1,09,53.000 be granted to the 
President. on account, for or 
towards defraying the charps 
durin, the year endin, on the 31st 
day of March. 1953. in respect of 
'Taxes on Income includln, Cor-
poration Tax'. II 

DEMAND No. 29--oPIUM 

"That a sum not'exceed1na 
Rs. 2.39.10.000 be granted to the 
President. on account. for or 
towards . defrayinl the charles 
during the year endin, on the 31st 
day of March. 1953. in respect of 
·Opium· ... 

DEMAND No. 3O-STAMPS 

"That a sum not exceedin, 
Rs. 31,68,000 be granted to the 
President. on account. for or 
towards defraying the char,. 
durin, the year endin, on the 31&t 
day of March. 1953. in respect of 
·Stamps· ... 
DEMAND No. 31-PAYMENTS TO 
OTHER GOVERNMENTS. DEPARTMENTS \ 
ETC. ON ACCOUNT OF THE ADMINIS-
TRATION OF AGENCY SUBJECTS AND 

MANAGEMENT OF TREASURIES 

"That a sun;l not exceedln, 
Rs. 4.28,000 be granted to tbe 
President. on account. tor or 
towards defrayin, the charpi 
during the year endin, on the 31lt 
day of March. 1953. In respect of 
'Payments to other Governments. 
Departments etc. on account of the 
Administration of A,ency Subjects 
and Manag:ement of Treasuries· ... 

DEMAND No. 32-AtJDlT 

"That a sum not exceeding 
Rs. 1.46,25.000 be ,ranted to the 
President. on account. for or 
towards defraying the charps 
during the year ending on the 311t 
day of March. 1953, in respect of 
·Audit· ... 

DEMAND No. 33-CURRENCY 

"That a sum not exceeding 
Rs. 78.14,000 oe granted to the 
President. on account, for or 
towards defrayln, the charges 



.durinl the year ending on the 31st 
day of March. 19153. in respeet· of 
·Currency· ... 

DEMAND No. 34-MINT 

"That a sum not exceeding 
Rs. 32.52.000 be granted tQ the 
President. on account. for or 
towards· defraying the charges 
during the' year ending on the 31st 
day of March. 1953. in respect of 
·Mint· ... 

DEMAND No. 3~TERRITORIAL AND 
PoLITICAL PENSIONS 

"That a sum not exceeding 
Rs. 7.67.000 be granted to the 
President. on account. for or 
towards defraying the cnarges 
during the year ending on the 31at 
day of March. 1953, in respect of 
'Territorial and Political Pen-
sions'." 

DEMAND No. 36-SUPERANNUATION 
ALLOWANCES AND PENSIONS 

"That a sum not exceeding 
Rs. 1.09,87,000 be granted to the 
President. OP. account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in 'respect of 
'Superannuation Allowances and 
Pensions'." 

,DEMAND No. 37-MrsCELLANEOUS 
DEPARTMENTS· AND EXPENDITURE 

UNDER THE MINISTRY OF FINANCE 

"That a sum not exceeding 
Rs. 52,88.000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year endmg on the 31 st 
day of March, 1953. in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
Finance'." 

DEMAND No. 38-GRANTs-IN-Am 
TO STATES 

"That a sum not exceeding 
Presid.~nt, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Grants-in-aid to States'." 

DEMAND No. 39-MISCELLANEOUS 
ADJUSTMENTS BETWEEN THE UNION 

AND STATE GOVERNMENTS 

"That a' sum not exc\teding 
Rs. 43,000 be granted to the 
President. or. account, fQr or 
towards defraying the clarges .. ! 

11'76 

~uring the year aDding 00 the 31st 
day of March. 1953, 1D respect 
of' Miscellaneous Adjustments 
between the Union and State Gov-
ernments'," 

DEMAND No. 4o-PRE-PARTITION 
PAYIVp:NTS . 

"That a 'sum not exceeding 
Rs. 52,92,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on' the 31st 
day of March, 195'3, in respect of 
·Pre-Partitien. Payments'," 

DEMAND No. 41-ExTR"ORDtNARV 
PAYMEN'l'S 

"That a sum not exceeding 
Rs. 3,08,17,000 be granted to the 
'President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Extraordinary Payments'." 

DEMAND No. 42-MINISTRY OF 
FOOD AND AGRICULTURE 

'''That a sum not exceeding 
B.S. 15.55,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in r~spect of 
'Ministry of Food and Agricul-
ture'." . 

DEMAND No. 43-FoREST 

"That a sum not exceeding 
Rs, 12.11.000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respert of 
'Forest'," 
DEMAND No. 44-SURVEY OF INDIA 

"That a sum not exceeding 
Rs. 34,08,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Survey of India'." 

DEMAND No. 45--BoTANICAt. 
SURVEY 

"That a sum not exceeding 
RIt. 49,000 be granted to the 
President. on account, for or 
toward~ defraying the r.harges 
during the year ending on the 31st 
day of March" 195!t IJ\ "eSl)eCt of 
'Botanical Survey· ... 
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DEMAND No. 46-ZOOLOGICAL 
SURVI!:Y 

"That a sum not exceeding 
Rs. 1,42,000 be granted to the 
President, on account, for or 
towards deJraying the charges 
during the year ending (In the 31st 
day of March, 1953, in respect of 
'Zoological Survey'." 

DEMAND No. 47-AcRICULTURE 

"That a sum not exceediD' 
Rs. 99,74,000 be granted' to the 
PreSident, on account, for Q1 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Agriculture'." 

DEMAND No. 4S-CIVIL VETERINARY 
SERVICES 

"That a sum not exceedin, 
RI. 9,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Civil Veterinary Services'." 

DEMAND No. 49-MISCELLANEODS 
ExPENDITURE UNDER THE MINISTRY 

or FOOD AND AGRICULTURE 

"That a sum not exceeding 
Rs. 3,37,85,000 be granted to !~~ 
President, on account. for or 
towards defraying the charges 
duriDl the year ending on the 31st 
day ot March, 1953, in respect of 
'Miscellaneous Expenditure under 
the Ministry of Food and Agri-
culture'." 

DEMAND No. 50-MINISTRY or 
HEALTH 

"That a sum not exceediDi 
Rs. rl.02.,OOO be lJ'anted to the 
President, on account, for or 
towards defraying the charges 
durinc the year ending on the 31st 
day of March, 1953, in respect of 
'Ministry of Health'." 

DEMAND No. 51-MEDICAL SERVICES 

"That ,a sum not exceeding 
Rs. 23,17,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 19~3, in respect Of 
'Medical Service ... " 

DEIWID No. 52-PuBLIC HEALTH 
"That a sum not exceec:1inc 

RI. 25,55,000 be granted to the 
President, on account, tor or 
towards defraying the charges 
durin, the year endin, on the 31st 
day of March, 1953, in respect ot 
'Public Health'." 

DEMAND No. 53-MISCELLANEOUS 
EXPI;NDITURE DNDER THE MINISTRY 

or HEALTH 

"That a sum not exceeding 
Rs. 2.'U6,OOO De granted to the 
President, on account, for or 
towards defraying the char,es 
during the year endln, on the 31st 
day of March, 1953, In respect of 
'Miscellaneous Expenditure under 
the Ministry of H,ealth'." 

DEMAND No. 54-MINISTRY or 
HOMII: AFrAIRS 

"That . a sum not exceeding 
'Rs. 36,36,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year endin, on the 311t 
day of March, 1953, in respect of 
'Ministry of Home Affairs'." 

DEMAND No. 55-cAIIINET 

"That a sum not e'Xr.eedln, 
RI. 8,37.000 be granted 'to the 
President, on account, for or 
towards defrayin, the char,es 
durin, the year endin, on the 31st 
day of March, 1953, In respect of 
'Cabinet'." 

DEMAND No. 56-DELHI' 

"That a sum not exceedin, 
Rs. 42,26.000 be granted to the 
President. on acco\.;nt, tor or 
towards defraying the char,es 
durin, the year ending on the 31st 
day of March, 1953, in respect of 
·Delhi· ... 

DEMAND No. 57-POLItE 

"That II sum not exceedin, 
RI. 21,88,000 be ,ranted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Police'." 

QEMAND No. 58-CENSUS 

"That a sum not exceed In. 
Rs. 6,23,000 be granted to tlJe 
President, on account, for or 
towards defrayinc the charges 
during the year endin, on the 31st 
flay of March, 1953, in retlpect of 
·Census'." ' 
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DEMAND No. 59-MISCELLANEOUS 
DEPARTMENTS AND ExPENDlTt1RE 
UNDER t'HE MINISTRY OF HOME 

AFFAIRS 

"That a sum not exceeding 
Rs. 2,95,000 be l1'anted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs· ... 

DEMAND No. 6o-ANDAMAN ANB 
NICOBAR ISLANDS 

"That a sum not exceedinl 
Rs. 42,67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Andaman and Nicobar Islands'." 

DEMAND No. 61-MINISTRY OF 
INFORMATION AND BROADCASTING • 
"That a sum not exceeding 

Rs. 31,20,000 be granted to the 
President. on account, for or 
towards defraying the charleS 
during the year ending on the 31st 
day of March, 1953. in respect of 
'Ministry . of Information and 
Broadcasting'." 

DEMAND No. 62-BROADCASTING 
"That a sum not exceeding 

Rs. 66,95.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'BroadC'asting' ." 

DEMAND No. 63-MINISTRY OF 
LABOUR 

"That a sum not exceeding 
Rs. 9,64,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Ministry of Labour'." 
DEMAND No. 64-CHIEF INSPECTOR 

OF MINES 
"That a sum not exceeding 

Bs. 2.98,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953. in respect of 
'Chief Inspector of Mines'." 
DEMAND No. 65--MISCELLANEOUS 
DEPARTMENTS AND EXPENDlTt1RE 

UNDER THE MINISTRY OF LABOUR 

"That a sum not exceeding 
Its. 45.59,000 be granted to the 

President, QIl account. for or 
towards defrayinl the charles 
during the year ending on the 31st 
day of March, 1953, in respect of 
'M!scellant'Qus Departments and 
Expenditure under the Ministry of 
Labour· ... 

DEMAND No. 66-EIIPl.oYMENT 
ExCHANGES AND RESETTLEMENT 

"That· a sum not exceeding 
RB. 33,42,000 be ,ranted to the 
President, on account, for or 
towards defrayiDi the charges 
during the year endin, on the 31st 
day of March, 1953, in respec~ of 
'Employment Exchanges and 
Resettlement'." . 

DEMAND No. 67-CIVIL DEFENCE 
"That a sum not exceedin, 

Rs. 41,000 be granted to the 
President, on account, for or 
towards defraying the charges 

.during the year ending on the 31st 
day of March, 1953, In respect of 
'Civil Defence· ... 
DEMAND No. 68-MINISTRY OF LAW 

"That a sum not exceeding 
Rs. 41.08,000 be ,ranted to the 
President. on account, for or 
towards defraying the charges 
during the YClar ending on the 31st 
day of March, 1953, in respect of 
'Ministry of Law· ... 

DEMAND No. 69-ADMINISTRATION 
OF JUSTICE 

"That a sum not exbeeding 
Rs. 66.000 be granted to the' 
President. on account, for or 
towards defrayin, the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Administration of Justice· ... 
DEMAND No. 70-MINISTRY OF 
NATURAL RESOURCES AND SCIENTIFIC 

RESEARCH 

"That a sum not exceeding 
RB. 3,77,000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
dav of March. 19153, in reSJ)4!ct of 
'Ministry of Natural Resources and 
Scientific Research· ... 
DEMAND No. 71-1 R RIG A T ION 
(INCLUDING WORKING EXPENSES), 
NAVIGATION EMBANKMENT AND 
DRAINAGE WORKS '(MET FROM 

REVJ:Nt!E) 

"That a sum not exceeding 
RB. 8,000 be l1'anted to the 
President, on account, for or 
towards defraying the' charges 



J981 Gene7'cd BudQet-1952-53 • MABCH 1952 ~. Budg,e-le52-53 INI 

during the year endin, on the 31st 
day of March. 1953. in respect of 
'Irrigation (includin, workiq 
Expenses). Navilation Embank-
ment and Drainage Works (Met 
from Revenue)'." 

DEMAND No. 72-GEOloOGICAL 
SURVEY 

"That a sum not exceedin8 
RB. 20.S0,OOO be granted to the 
President, on account. for or 
towards defrayinl the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Geological Survey· ... 

DEMAND No. 73-MINES 

"That a sum not exceedJn, 
·Rs. 6.47,000 be eranted to the 
President, on account. for or 
towards defraying the charges 
during the year endinl on the 31st 
day ot March. 1953, in respect. of 
• Mines'." 

DEMAND No. 74-5CIENTIFIC 
RESEARCH 

"That a sum not exceeding 
Rs. SO,02,000 be granted to the 
President, on acco;mt. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Scientiflc Research· ... 

DEMAND No. 75-MuLTIPURPOSE 
RIvER SCHEMES 

"That a sum not exceedin8 
Rs. 13.4S,000be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. In respect of 
'Multipurpose River Schemes· ... 

DEMAND No. 76-MISCELLANEOUS 
DEPARTMENTS AND ExPENDITURE 
UNDER THE MINISTRY OF NATURAL 
RESOURCES AND SCIENTIFIC RE-

SEARCH 

"That 8 slim not exceeding 
Rs. 11.17,000 be eranted to the 

\ President. on account, !or or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953. in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
Natural Resources and Scientiftc 
Research· ... 

DEMAND No. '77-DEPARTMENT or 
PARLIAMENTARY AFFAIRS 

"That a 
Ita. 36,000 

sum not ex~ 
be granted to the 

President. on account, tor or 
tow.riII defraylb, the charps 
durinJ tbe year endiDa on the 31st 
day ot Marcb, 1953, in respect of 
'Department of Parliamentar)' 
AlJairs· ... 

DDIAND No. 7S-MINISTRY or 
RmAIIILlTATION 

"That a sum 110t exceedln' 
Rs. 6.50,800 be lJ'anted to the 
President, on account, for or 
towards defraying the charles 
during the year endin, on the 31st 
day ot March, 1953. In respect of 
'MinIstry of Rehabilitation'." 

DEMAIofD No. 79-ExPENDITURE ON 
DISPLACED PERSONS 

"That a sum not exceeding 
Rs. 3.36.33.000 be granted to the 
President. on account, for or 
towards defraying the charges 
durin, the year ending on the 31st 
day ot March, 1953. in respect of 
'Expenditure on Displaced Per-
sonl· ... 

DEMAND No. Sa-MISCELLANEOUS 
EXPENDITURE UNDER THE MINISTRY 

OF REHABILITATION 

"That a sum not exceeding 
Rs. 10.000 be granted to tbe 
President. on account. for or 
towards defraying the charges 
durin8 tbe year endln" on the 31st 
day of March, 1953, in respect of 
'Miscellaneous Expenditure under 
the Ministry of RehabWtatiou·." 

DPUl'fD No. 81-MINlSTRY 01' 
STATES 

"That a sun, not exceedinl 
Rs. 3.66.000 be granted to the 
President. on ac~ount. for or 
towards defraying the char,es 
durin, the year ending on the 31st 
day ot March. 1953. in respect of 
'Ministry ot States· ... 
DEMAND No. 82-PRIVY PuRSES 
AND ALLOWANCES OF INDIAN RULERS 

"That a sum not exceeding 
Rs. 1.32.000 be granted to the 
President. on account, tor or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Privy Purses lind Allowances of 
Indian Rulers· ... 

DEMAND No. 83-KuTCH 

"That a sum not exceeding 
Rs. 32.14,000 be granted to the 
President. on account. for or 
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towards defrayinl t)l~ charles 
during the year en~ng on the 31st 
day at March, 1953, in respect of 
'Kutch'." 

DEMAND No. 84-BII.ASPUR 

"That a sum not exceeding 
Rs. 4,81,000 be granted to the 
President, on account, tor or 
towards defraying the charges 
during the year ending on the 31st 
day at March, 1953, in respect of 
·Bllaspur'." 

DEMAND No. 85-MANIPUR 
"That a sum not exceeding 

Rs. 15,45,000 be granted to the 
President, on account, lor or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Manipur·." 

DEMAND No. 86-TRIPURA 

"That Ii sum not exceeding 
RB. 36,95,000 be granted to the" 
President, on account. lor or 
towards defraying the charges 
during the year endin, on the 31st 
day of March. \953, in respect of 
·Tripura· ... 

DEMAND No. 87-RELATIONS WITH 
SUDS 

"That a sum not exceeding 
Rs. 18,62,000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Relations with States'." 
DEMAND No. 88-MISCELLANEOUS 
ExPENDITURE UNDER THE MINISTRY 

or STATES 
"That a sum not exceeding 

RB. 46,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Miscellaneous Expenditure under 
the Ministry of States'." 

DEMAND No. 89-MINISTRY OF 
TRANSPORT 

"That a sum not exceeding 
Rs. 8.79,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Ministry of Transport·." 

DEMAND No. 9O-PORTS AND 
PILOTAGE 

"That a sum not exceeding 
Rs. 22.62,000 be granted to the 

President. OD account. for or 
towards defraying the char,es 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Ports and Pllota,e' ," 

DEMAND No. 91-LIGHTHOUSES 
AND LIGHTSHIPS 

"That a sum not exceeding 
Rs. 4.99.000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Lighthouses and Lightships'." 

DEMAND No. 92--CEN'l'RAL RoAD 
I'ulfD 

"That a sum not exceeding 
Rs. 1,73,33.000 be granted to the 
President, on account, for or 
towards defraying the ~harges 
during the year ending on the 31st 
day of March, 1953, In respect of 
'Central Road Fund· ... 
DEMAND No. 93--COMMt1NICATIONS 

(INCLUDING NATIONAL HIGHWAYS) 

"That a sum not exceeding 
Rs. 1,46,95,000 be granted to the 
President, on /lccount. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, In respect of 
'Communications (including Na-
tional Highways)· ... 

DEMAND No. 94-MISCELLANEOUS 
EXPENDrrURE UNDER THE MINISTRY 

or TRANSPORT 

"That a sum not exceeding 
Rs. 75,000 b~ granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day at March, 1953, in respect of 
'Miscellaneous Expenditure under 
the Ministry of Transport·, .. 

DEMAND No. 95-MINISTRY OF 
WORKS, PRODUCTION AND SUPPLY 

"That a sum not exceeding 
Rs. 5.14,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Ministry of Works. Production 
and Supply· ... 

DEMAND No. 96-8uPPLIES 

"That a sum not exceeding 
Rs. 51,75,000 be granted to the 
President. on account. for- or 
towards defraying the charges 
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durin, the year endin, on the 31st 
day of March. 1953. in respect of 
·SuppUes'." 

DEMAND No. 97-BALT 
"That a Bum not exceedin, 

RI. 41.18.000 be granted to the 
President, on account. for or 
towards dt!frayin, the charges 
during the year endin, on the 31st 
day ot March. 1953. in respect of 
·Salt· ... 

DEMAND No. 98-8TAMP CANCELLING 
AND PRINTIIfG INKS MA!fUrACTURING 

FACTORY 
"That a sum not exceeding 

Rs. 98.000 be granted to the 
President. on accol.ont, for or 
towards defraying the charges 
durin, the year endin, on the 31st 
day of March. 1953. in respect of 
'Stamp cancelUn, and Printin, 
Inks manufacturin, Factory'." 

DEMAND No. 99-OTHER CIVIL 
WORKS 

"That a sum not exceedin, 
Rs. 1.59,29,000 be granted to the 
President. on account. for or 
towards defrayin, the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Other Civil Works'." 

DEMAND No. 10o-STATIONERY AND 
PRINTING 

"That a sum not exceedin, 
Rs. 1,68.32;000 be granted to the 
President. on account. for or 
towards defrayin, the char,es 
during the year ending on the 31st 
day of March, 1953. in respect of 
'Stationery and Printing'." 
DEMAND No. 101-MISCELLANEOUS 
DEPARTMENTS AND ExPENDITURE 
UNDER THE MINISTRY or WORKS. 

PRODUCTION AND SUPPLY 
"That a sum not exceed in, :as. 19.09,000 be granted to the 

President, on account. ft)r or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry of 
·Work.s, Production and Supply· ... 

DEMAND No. 102-PARLIAMENT 
"That a sum not exceeding 

Rs. 36,10,000 be ,ranted to the 
President, on account. for or 
towards defraying the charges 
dUring the year ending on the 31st 

day of March. 1953. in respect of 
·ParUament· ... 

DEMAND No. 103-MISCELLANEOUS 
EXPENDITURE UNDER THE PARLIA-

IIIENT SECRETARIAT 

"That a sum not exceedillg 
Rs, 10.000 be Iranted to the 
President, on account. for or 
towards defraying the char,es 
durin, the year endin, on the 31st 
day of March, 1953. in respect of 
'Miscellaneous Expenditure under 
the ParUament Secretariat'." 

DEMAND No. 104-CAPlTAL OUTLAY 
OF THE MINISTRY 01' COMMERCE 

AND INDUSTRY 
"That a sum not exceeding 

RI. 98.62,000 be ,ranted to the 
President. on account, for or 
towards defrayin, the charles 
during the year endin, on -the 311t 
day of March. 1953, In respect of 
'Capital Outlay of the Ministry of" 
Commerce and Industry'." 
DEMAND No. 105-cAPITAL OU'l'LAY 
ON INDIAN ;POSTS AND TELEGRAPHS 

(NOT MET FROIII REVENUE) 
"That a sum not exceedjn~ 

RI. 1,87.11.000 be lI"anted to the 
PreSident, on .c~ount, for or 
towards defrayln, the char,es 
durin, the year endin, on the 31st 
day of March, 1953, in respect ot 
'Capital Outlay on Indian Posts 
and Telegraphs (not met from 
Revenue)'." 
DEMAND No, 108-CAPlTAL OUTLAY 

ON CIVIL AVIATION 
"That a sum not exceedin, 

Rs. 63,88,000 be ,ranted to the 
President, on account. for or 
toward~ defrayin, the char,es 
durin, tbe year endln, on the 31st 
day of Marcb, 1953, in respect of 
'Capital Outlay on Civil Aviation· ... 
DElIIAND No. 107-oTRER CAPI'1'AL 

OUTLAY OF THE MINISTRY OF 
COllllllVNICATIONS 

"That a sum not excee~ing 
Rs. 17.66,000 be ,ranted to the 
President, on account. for or 
towards defraylnl' the char,es 
durin, the year ending on the 31st 
day of March, 1953. In respect of 
'Other Capital Outlay of the 
Ministry of Communications· ... 
DEMAND No. 108-DEI'ENCE CAPITAL 

OVTLAY 
"That a sum not exceediAg 

Rs. 5.66,66,000 be l1'anted to the 
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President, on account. for or 
towards defrayin, the char." 
during the year endin, on the 31st 
day of March, 1953, in respect of 
'Defence Capital Outlay· ... 
DEMAND No. 109-CAPITAL OUTLAY 

ON THE INDIA SECURITY PRESS 
"That a sum not exceediDi 

RI. 3,19,000 be ,ranted to the 
President, on account, for or 
towards defrayin, the charges 
durin, 'the year ending on the 31st 
day of March, 1953, in respect of 
'Capital . Outlay on the India 
Security Press· ... · 
DEMAND No. UQ-CAPITAL OUTLAY 

dN CURRENCY 
"That a sum not exceedin. 

Rs. 13.000 be granted to the 
President, on accol>nt, fOil or 
towards defraying the charlM 
during the year ending on the 31st 
day of March, 1953, in respect of 
'~apital Outlay on Currency'." 
DEMAND No. 11l-CAPITAL OUTLAY 

ON MINTS 
"That a sum not exceedina 

Rs. 11,01,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Capital .Outlay on Mints' ... 

. DEMAND No. 112-COMMUTED 
VALUE OF PENSIONS 

"That a sum not exceedina 
Rs. 33,22,000 be grantep to the 
President. on account, for or 
towards defraying. the charges 
during the year ending on the 31st 
day of March, 1953, Sn respect of 
'Commuted Value' of Pensions'." 

DEMAND No. l13-PAYMENTS '00 
RETRENCHED ~RSONNEL 

"That a sum not exceeding 
Rs. 76.000 be granted to the 
President.. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Payments to Retrenched Per" 
sonnel." 

DEMAND No. 114-oTHER CAPITAL 
OUTLAY OF THE MINISTRY 01' 

FINANCE 

"That a sum not exceed in, 
Rs. 1,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
dRv of March. 1953. in respect of 
'Other Capital Outlay of the 
Ministry of Finance'." 

DDIAlfD No. 115-LoA!fs AND 
ADv AJIICES BY THE- CENTRAL 

GOVE1UIMDT 

"That a sum not exceediuc 
Rs. 5,80,00,000 be granted to the 
President, on account, for or 
towards defraying the" charges 
during the year endin, on the 31st 
day of March, 1953, in· respect of 
'Loans and Advances by the 
Central Government'." 

DEMAND No. 116-CAPITAL OUTLAY 
ON FORESTS 

"That a sum not exceedin& 
RI. 8.35,000 be granted to the 
President. on account, for, or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Capital Outlay on Forests'.", 

DEMAND No. 117-PURCHASES 01' 
FOODGRAlNS 

"That a sum not exceedine; 
Rs. 1,00,00,00,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day at March, 1953, in respect of 
'Purchases of toodgralns' ... 

DEMAND No. 11S-oTHER CAPITAL 
OUTLAY OF THE MINISTRY OF FOOD 

AND AGRICULTURE 

"That a sum not exceedinc 
Rs. 6,10,66,000 be granted to the 
President, on account,' for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Other Capital Outlay ot the 
Ministry of Food aQd Agricul-
ture'." 

DEMAND No. 119-CAPITAL OUTLAY 
OF THE MINISTRY OF HEALTH 

"That a sum not exceeding 
Rs. 60,00,000 be granted to the 
President, on account, for or 
tQwards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in. respect of 
'Capital Outlay of the Ministry of 
Health· ... 

DEMAND No. 120-CAPITAL OUTLAY 
OF THE MINISTRY OF HOME AFFAIRS 

"That a sum not exceedine; 
RI. 7,80.000 be granted to the 
President. on account,' for or 
towards defraying the cbarges 
durin, the year ending on the 311t 
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day of March, 1953, In respect of 
'Capital Outlay of the Ministry of 
Home Affairs'." 

DEMAND No. 121~APITAL OU'l'LAY 
ON BROADCASTING 

"That a sum not exceeding 
Rs. 14,42.000 be granted to the \ 
President, or. account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Capital Outlay on Broadcasting'." 

DEMAND No. 122-CAPITAL OUTLAY 
OF THE MINISTRY OF LABOUR 

"That a sum not exceeding 
Rs. 2.04.000 be granted tc the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953, in respect of 
'Capital Outlay of the Ministry 
of Labour'," 
DEMAND No. 123-CAPITAI. OUTLAY 

ON MULTIPURPOSE RIVER SCHEMES 
"That a sum not exceeding 

Rs. 1.02.22.000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day ()f March. 1953, in respect of 
'Capital Outlay on Multipurpose 
River Schemes'." 

DEMAND No. 124-OTHER CAPITAL 
OUTLAY OF THE MINISTRY OF 
NATURAL RESOURCES AND SCIENTIFIC 

RESEARCH 
"That a sum not exceeding 

Rs. 25,65.000 be granted to the 
President. pn account, for or 
towards defraying the charges 
during the' year ending on the 31st 
day of March. 1953, in respect of 
'Other Capital Outlay of the 
Ministry of Natural Resources and 
Scientific Research'." 

DEMAND No. 125-CAPITAL OUTLAY 
OF THE MINISTRY OF REHABILITATION 

"That a sum not exceeding 
Rs. '10.00,000 be granted to the 
President. on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Capital Outlay of the Ministry of 
Rehabilitation'." 
DEMAND No. 126-CAPITAL OUTLAY 

OF THE MINISTRY OF STATES 
"That a sum not exceeding 

Rs. 1.06.02.000 be granted to the 

President, on account, for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Capital Outlay of the Ministry of 
States'." 

DEMAND No. 127-CAPITAL OUTLAY 
ON PORTS 

"That a sum not exceeding 
Rs. 80,00,000 be granted to the 
President, on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'Capital Outlay on Ports'." 

DEMAND No. 128-CAPITAL OUTLAY 
ON ROADS 

"That a sum not exceeding 
Rs. 2.16.67,000 be granted to the 
President, on account, for or 
towards defraying the charges 
during the year ending 011 the 31st 
day of March. 1953. in respect of 
'Capital. Outlay on Roads'." 

DEMAND No, 129-QTHER CAPITAL 
OUTLAY OF THE MINISTRY OF 

TRANSPORT 
"That a sum not exceeding 

Rs. 39.48.000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March. 1953. in respect of 
'Other Capital Outlay of the 
Ministry of Transport'." 

DEII4AND No. 13G-NEW DELIU 
CAPITAL OUTLAY 

"That a sum not exceeding 
Rs. 72,45,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during the year ending on the 31st 
day of March, 1953, in respect of 
'New Delhi Capital Outlay'." 

DEMAND No. 131-CAPITAL OUTLAY 
ON BUILDINGS 

"That a sum not· exceeding 
Rs. 3.42.53,000 be granted to the 
President. on account. for or 
towards defraying the charges 
during thE' year ending on the 31st 
day of March, 1953. in respect of. 
'Capital Outlay on Buildings'." 

DEMAND No. 132-QTHER CAPITAL 
OUTLAY OF THE MINISTRY OF 

WORKS. PRODUCTION AND SUPPLY 

"That a sum not exceeding 
Rs. 1,88.44.000 be granted to the 
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President, on account, for or 
towards defrayin& the charles 
durinl the year endin, on the 31st 
day of March, 1953, in respect of 
'Other Capital Outlay of the 
Ministry of Works, Production 
and Supply'." 

APPROPRIATION (VOTE ON 
ACCOUNT) BILL 

The MiDls&er 01 FiDaDee (8hrl C. D. 
Dethmulrh): I bel to move for leave 
to introduce a Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of India 
for the service of a part of the ftnancial 
)'ear 1952-53. 

Mr. Depa&:r-8peaker: ~e question 
is: 

"That leave be granted to 
introduce a Bill to provide for the 
withdrawal 01. certain sums frdm 
and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1952-53." 

The motion was adopted. 

Shrl C. D. Des1uDakh: I introduce 
the Bill. 

The HOUle then adjourned till Half 
Past Nine of the Clock on Wednesd4v. 
the 5th MaTch, 1952. 




